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1 
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 
ORIGINAL APPLICATION NO. 277 OF 2022 

 
IN THE MATTER OF: 
LIYAKAT ALI & ORS               ….APPLICANTS 

VERSUS 
STATE OF UTTAR PRADESH & ORS.      ….RESPONDENTS 

 
RESPONSE ON BEHALF OF RESPONDENTS/14 

INDUSTRIAL UNITS TO JOINT COMMITTEE REPORT 
DATED 11.01.2024, WITH SUPPORTING AFFIDAVITS 

 
MOST RESPECTFULLY SHOWETH: 
1. That the present Response is being filed on behalf of the 

Respondents/14 Industrial Units, which have been 

impleaded as Respondents in the present Original 

Application. The 14 Industrial Units are owned by 10 

entities, whose Affidavits are being filed along with this 

Response.  

2. That the present Response is confined to responding to the 

contents of the Joint Committee Report dated 11.01.2024, 

filed before this Hon’ble Tribunal in the captioned Original 

Application.  

3. That in the Joint Committee Report dated 11.01.2024, it has 

been submitted that inspections of inter-alia the 14 

Industrial Units were conducted by a Joint Committee 

comprising of representatives of the Central Pollution 

Control Board [CPCB], Uttar Pradesh Pollution Control 
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2 
Board [UPPCB] and District Administration, Muzaffarnagar 

on 05.10.2023, 13.10.2023 and 01.12.2023 and during the 

inspections, samples of inlet and outlet points of the Effluent 

Treatment Plants [ETP’s] installed at the 14 industrial units 

were collected by the Joint Committee and sent for testing. 

It has been further stated that the sample testing has 

revealed that although all the 14 Industrial Units are 

complying with the discharge norms stipulated in the 

Environment Protection Rules, 1986, they are not complying 

with the more stringent discharge norms specified in the 

‘Charter for Water Recycling and Pollution Prevention in Pulp 

and Paper Industries’, formulated by the CPCB in the year 

2015 [hereinafter referred to as the ‘Charter of 2015’], and 

reproduced by the UPPCB in the latest Consents to Operate, 

issued by UPPCB to some of the Industrial Units.  

4. That in response to the findings of the Joint Committee, as 

stated in the Report dated 11.01.2024, the following 

submissions are made on behalf of the Answering 

Respondents/14 Industrial Units: 

(i) It is respectfully submitted that as per CPCB’s own stand, 

the Paper and Pulp Industries have to comply not with the 

effluent discharge norms stipulated in the Charter of 2015 

but with the norms prescribed under the Environment 

Protection Rules, 1986, as amended from time to time. The 

same was made clear by the CPCB vide its letter dated 
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3 
08.12.2017 addressed to the Member Secretary, Uttar 

Pradesh Pollution Control Board, wherein it had been 

stated by Member Secretary, CPCB that the Pulp and 

Paper Industries may be allowed to meet the effluent 

discharge standards notified under the Environment 

(Protection) Rules, 1986 and not with the norms 

prescribed in the Charter for Water Recycling and 

Pollution Prevention. The said directive was followed by 

the UPPCB in all the Consents to Operate issued to the 

Answering Respondents, wherein it was indicated that the 

treated effluent shall meet the general and specific 

standards prescribed under the Environment (Protection) 

Rules, 1986.  

A true typed copy of letter dated 08.12.2017, addressed 

by Member Secretary, CPCB to Member Secretary, 

UPPCB, along with copy of original, is annexed herewith 

and marked as Annexure-A. 

(ii) In fact, even in the latest Consents to Operate issued to 

some of the Answering Respondents by the Uttar Pradesh 

Pollution Control Board in the year 2023, in which the 

Charter Norms have been reproduced, reference has been 

made to letter dated 08.12.2017 and it has been indicated 

that in compliance of the said letter of CPCB, the industry 

will follow the effluent discharge standards as notified 

under the Environment (Protection) Rules. It is apposite to 
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4 
mention that contrary to the claim in the Joint Committee 

Report, in the latest CTO’s issued to some of the 

Answering Respondents, issued before the year 2023 but 

valid even today, the Charter Norms have not even been 

mentioned and it is only stipulated that the unit shall have 

to comply with the discharge norms specified in the 

Environment Protection Rules, 1986, as amended from 

time to time. 

True copies of latest Consents to Operate, issued by the 

UPPCB to the Answering Respondents, is annexed 

herewith and marked as Annexure-B [Colly]. 

(iii) Hence, as explained in the following paragraphs, even 

though the Answering Respondents have acted 

responsibly and have installed pollution controlling 

equipment to comply with the norms stipulated in the 

Charter of 2015, the fact of the matter is that in terms of 

the clarification issued by CPCB, the author of the Charter 

of 2015, the Answering Respondents have to comply not 

with the Charter Norms but with the discharge norms 

notified under the Environment Protection Rules, 1986, 

which, as per the findings of the Joint Committee itself, 

are being complied with by all the Answering 

Respondents.  

(iv) It is stated with full responsibility that the units of the 

Answering Respondents are fully compliant and are 
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5 
adhering to the discharge norms [in relation to various 

parameters] notified not only under the Environment 

Protection Rules, 1986 but also the ones specified in the 

Charter of 2015. This is made evident from the reports of 

samples, periodically collected from the units of the 

Answering Respondents and independently tested by 

laboratories having due accreditation. Such testing is 

regularly undertaken by nearly all the industrial units in 

the area as a part of following good business practices and 

also to enable the industrial units to gauge as to whether 

any operational changes are needed in the running of the 

industrial units and further to ensure that the units 

remain compliant with environmental norms. It is for this 

reason that over the last several years, the industrial units 

of the Answering Respondents have been subjected to 

regular inspections by the authorities and on all 

occasions, the units have been found complying with the 

discharge norms. In fact, in some cases, there are reports 

of sample testing recently undertaken by UPPCB itself, 

which show the Answering Respondents to be compliant 

with Charter Norms.  

True copies of sample reports of the Answering 

Respondents are annexed herewith and marked as 

Annexure-C [Colly]. 
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6 
(v) Thus, it is respectfully submitted that there appears to be 

some fault which has occurred during the inspections 

conducted by the Joint Committee, either during the stage 

of sample collection or sample handling or sample testing, 

which has led to the samples of all the Answering 

Respondents falling foul of the Charter Norms. The said 

apprehension of the Answering Respondents is also 

strengthened by the fact that it is extremely unnatural for 

the samples collected from all the industrial units to be 

conforming with the norms stipulated under the 

Environment Protection Rules but falling foul of the 

Charter Norms. Thus, the Answering Respondents 

earnestly pray to this Hon’ble Tribunal to direct that the 

samples from the ETP units of the Answering Respondents 

may be recollected and retested by the authorities with the 

aid of and in the presence of independent agencies, 

ensuring that the integrity of the process of sample 

collection, sample handling and sample testing is fully 

maintained.  

(vi) It is also important to highlight that small discrepancies 

can easily occur in reading of parameters like BOD, COD, 

TSS and TDS due to a variety of factors. For instance, 

Biochemical Oxygen Demand (BOD), which is the amount 

of oxygen required for microbial metabolism of organic 

compounds in water, is generally tested through either the 

dilution method or the manometric method, with the 
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7 
dilution method being widely accepted and prevalent in 

India. The first step in measuring BOD by the dilution 

method is to obtain equal volumes of water from the area 

to be tested and diluting each specimen with a known 

volume of distilled water which has been thoroughly 

shaken to ensure oxygen saturation. After this, an oxygen 

meter is used to determine the concentration of oxygen 

within one of the vials. The remaining vial is then sealed 

and placed in darkness and tested five days later. BOD is 

then determined by subtracting the second meter reading 

from the first. The measurement of the concentration of 

oxygen has to be necessarily made within the first twenty 

four hours for the viability of the test. 

(vii) It is scientifically accepted that the traditional methods 

of determination of BOD and COD have many drawbacks 

and are neither very sensitive nor precise. The BOD test is 

a biological test; dependent on the actions of the 

microorganisms found in the wastewater and, as such, is 

subject to a number of variations.  These variations can 

be caused by a number of factors, including changes in 

temperature, weather, composition of incoming sewage, 

in-plant operations, and sampling points.  Results can 

vary widely from day to day, or even hour to hour.  One of 

the major disadvantages of the BOD test is the time lag 

between the collection of samples and the final calculation 

of results.  This makes the BOD test a poor test for 
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8 
determining the extent of pollutants present in the sample 

and any discrepancy in the reading of BOD in a particular 

sample can be attributed to a variety of factors like 

instrument error, improper sample preservation and 

inconsistency in the analytical process. 

(viii) In fact, the CPCB, in its Report of the Performance Audit 

of the State Pollution Control Boards/Pollution Control 

Committees dated 28.08.2019, prepared in compliance of 

orders passed by this Hon’ble Tribunal in Original 

Application No. 95 of 2018, titled Aryavart Foundation 

M/s Vapi Green Enviro Ltd. & Ors., has itself recognised 

that in relation to lab testing, the shortage of scientific 

manpower, procurement delays in instruments, 

equipment and consumables and need for quality control 

are important aspects requiring attention. 

(ix) In response to the finding of the Joint Committee against 

one of the Answering Respondents, namely M/s Shree 

Bhageshwari Papers Private Limited, to the effect that the 

said unit is not complying with the Charter Norms in 

relation to the quantity of fresh water consumption and 

wastewater discharge, it is respectfully submitted that the 

said finding of the Joint Committee is misconceived and 

based on an erroneous application of the applicable 

norms. As is evident from the latest CTO’s issued in favour 

of the industrial units of M/s Shree Bhageshwari Papers 
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9 
Private Limited in the year 2019, there is no mention of 

adherence to Charter Norms in respect of quantity of 

discharge, which has been specified in the said CTO’s. The 

only requirement stipulated to be complied with by the 

units of M/s Shree Bhageshwari Papers Private Limited is 

that it should not be discharging more than a specified 

quantity of industrial effluent, with the quantity of 

discharge specified for Unit-1 being 1100 KLD and the 

quantity for Unit-2 being 1800 KLD. It is respectfully 

submitted that the units of M/s Shree Bhageshwari 

Papers Private Limited are completely complying with the 

quantity of discharge specified in the CTO’s issued to the 

units, with the average discharge by both the units for the 

period from October, 2023 to February, 2024 being 363 

KLD [Unit-1] and 797 KLD [Unit-2]. Hence, there is 

absolutely no basis for the Joint Committee to allege any 

violation on the part of the units of M/s Shree 

Bhageshwari Papers Private Limited, as compliance with 

the Charter Norms is neither a requirement nor a 

specification in the CTO’s issued to the units of M/s Shree 

Bhageshwari Papers Private Limited. It is respectfully 

submitted that in case the units of M/s Shree 

Bhageshwari Papers Private Limited are directed to revise 

the quantity of discharge either by the authorities or by 

this Hon’ble Tribunal, then the units shall be willing to 
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10 
undertake appropriate measures to revise the same within 

a reasonable time.   

(x) It is further submitted that the Answering Respondents 

are very conscious of their responsibility to ensure that no 

harm is caused to the environment from their units and 

have hence taken every technological measure to install 

the latest and environmentally friendly machinery and to 

treat the discharged effluents before releasing them into 

the industrial drain. Such an exercise does not only make 

ethical sense but is also in the best business interests of 

the Answering Respondents as the very survival of the 

industrial units of the Answering Respondents is 

dependent on the availability of good quality ground 

water. 

5. That the Answering Respondents have already placed on 

record all documents pertaining to the various statutory and 

regulatory permissions, which they are required to have 

under law and which have been duly issued to them by the 

concerned authorities. The Answering Respondents have 

also submitted details, through Affidavits, regarding the 

manner of disposal of fly ash and plastic waste at their units, 

as had been directed by this Hon’ble Tribunal. The 

Answering Respondents are not repeating the contents of the 

said Affidavits and pray that the contents of the same may 

be treated as part and parcel of the present Affidavit. It is 
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11 
also submitted that the Answering Respondents are fully 

committed towards protection, preservation and betterment 

of environment and shall be ready and willing to undertake 

measures in that regard which are suggested and mandated 

either by the authorities or by this Hon’ble Tribunal.  

6. That it is further submitted that a perusal of the reports filed 

in the captioned Original Application also reveals that in 

relation to fly ash disposal, the Answering Respondents have 

been unfairly targeted by the authorities, with all blame for 

any fly ash found dumped anywhere in Muzaffarnagar, and 

any consequence arising therefrom, being repeatedly laid at 

the doorstep of the units of the Answering Respondents by 

the authorities. This is despite the fact that there are around 

184 units in District Muzaffarnagar, about whom the 

Answering Respondents are aware of, which manufacture fly 

ash. It will be in the interest of environment if all these 184 

industries are directed to ensure that no fly ash is dumped 

anywhere and is instead utilised in brick-making or at 

cement plants, as has been ensured to be done by the 

Answering Respondents, pursuant to orders passed by this 

Hon’ble Tribunal.  

True copy of the list of 184 industries situated in District 

Muzaffarnagar, which generate fly ash, is annexed herewith 

and marked as Annexure-D. 
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12 
7. That in such circumstances, it is respectfully prayed that the 

present Original Application may kindly be disposed of, qua 

the Answering Respondent. 

FILED BY: 

     
[UTKARSH SHARMA] 

       Counsel for Respondents/14 Industrial Units 
    139, Setalvad Block,  

 Supreme Court, New Delhi-110001  
    Mob:+91-9312061203 

Dated: 11.03.2024           E-mail: utkarsh.sharma7@gmail.com 
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Certificate No. 

Cortificate Issued Date 

Account Reference 

Unique Doc. Reterence 

Purchascd by 

Dscripton of Document 

Property Description 

Consideraion Price (Rs.) 

First Party 

Socond Party 

Stamp Duty Paid By 

Siamp Duty Amount(Rs.) 

BENCH, NEW DELHI 

INDIA NON JUDICIAL 

Government of Uttar Pradesh 

1. 

STATE OF U.P. & ORS. 

2. 
RAHUL SHARMA 

NOTARY 
Distt. Muzatfarnagar (U.P.) 

IN-UP77031009560301 V 

e-Stamp 

: 20-Nov-2023 03:53 PM 

D4 MAR 2024 

NEWIMPACC (SV)/ up14554804/ MUZAFFARNAGAR SADAR/UP-MJF 

SUBIN-UPUP1455480449670480509204V 

SHREE SIDHBALI PAPER MILLS PVT LTD BHOPA ROAD MZN 

Article 5 Agreement or Memorandum of an agreement 

: Not Applicable 

SHREE SIDHBALI PAPER MILLS PVT LTD BHOPA ROAD MZN 

Not Applicable 

10 

IN-UP7/031009560301V 

SHREE SIDHBALI PAPER MILLS PVT LTD BHOPA ROAD MZN 

qION! 

(Ten only) 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNALPRINCIPAL 

ORIGINAL APPLICATION NO.277 OF 2022IN 

THE MATTER OF: 
LIYAKAT ALI& ORS. 

VERSUS 

AFFIDAVIT 

IaN!. 

Le07 

WWS. 3HV NOTARÌAL NOTABAL 

of the same are true and correct to the best of 

I. Pradeep Sharma, Slo Mr. C.P. Sharma, aged 52 years, R/o Adarsh Colony, 

Muzaffarnagar, Uttar Pradesh-251001, do hereby solemnly affirm and declare as under: 

....APPLICANT 

....RESPONDENTS 

That I am the Manager (Environment) at M/s Shree Sidhbali Paper Mills Private 

Limited and am fully conversant with the facts of the present case. I am also duly 

authorized on behalf of the Company to affirm this Affidavit. 

NOTAR 

NO TAR 

That I have read and understood the contents of the accompanying Additional 

Affidavit, which has been drafted under my instructions and I say that the contents 

NO TAR 
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OF 

INO 

heg. o maga 

3. 

my knowledge derived from the records maintained during the course 
of usual business by M/s Shree Sidhbali Paper Mills Private Limited. 

NOT 
RAHUL SHARM 

VERIFICATION 

That the Annexures annexed to the present Additional Affidavit are true and 
correct copies of their respective originals. 

Verified at Muzaffarnagar on this 4 day of March, 2024 that the contents of the above 
davit are true to my knowledge, no part of it is false, and nothing materiab has 

ancsaled therefrom. 

OTA 

RAHUL SHARMA 
NOTARÝ 

Dist. Muzaffarnagar (U.RJ 

NOTAR 

0 4 MAR 2024 

Swofh before me today above.s 

the depo is/ars identifled by Shri 

NOTA 

the 

i have satisf1ed mself to èxamining t 

Conent who understand the conterits of 

Lie affidavit which has baen read out ¡nd 

explained by me to the deponent fee 

i:arged RS.y NOT�AY, DISTÁICT MUZAFFARNAGAR 

DEPONENT 

ldentf64by 

NOTAR 

211764
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CENTRAL POLLUTION CONTROL BOARD 
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE 

CHANGE GOVT. OF INDIA 
 

F.NO. B-190193/WQM-II/CPCB/P&P/14212 
        Date: 08.12.2017 
 
To, 
 The Member Secretary,  

Uttar Pradesh Pollution Control Board 
Building No. TC-12V, Vibhuti Khand, 
Gomti Nagar, Lucknow-226010 
 

Subject: Representation received from ‘NCR Paper Mills 

Association’ regarding Charter for Water Recycling and 

Pollution Prevention in Pulp & Paper Industries. 

 
Sir, 
 This is in reference to your letter dated 24.11.2017 on 

above mentioned subject. Pulp and Paper Industries of Uttar 

Pradesh may be directed to comply as per the following 

guidelines: 

(i) The Pulp & Paper Industrial units may be allowed to 

treat the effluent to meet the effluent discharge 

standards as notified under the Environment 

(Protection) Rules, 1986. 

(ii) Only the treated effluent meeting the effluent discharge 

norms notified under the Environment (Protection) 

Rules, 1986 may be allowed to discharge. 
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ANNEXURE-A

TRUE COPY
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(iii) The Pulp & Paper mills manufacturing chemical pulp 

achieve zero black liquor discharge through Chemical 

Recover Process (CRP). 

Yours faithfully, 
Sd/- 

(A. Sudhakar) 
    Member Secretary 
 
 

//TRUE TYPED COPY// 
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TRUE COPY
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U.P. Pollution Control Board 

CONSENT ORDER 

Dated: 30/12/2019 
Ref No. -

68309/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/air/MUZAFFARNA GAR/2019 

To. 
Shri MAYANK BINDAL 

Ms BINDALS PAPERS MILLS LTD 
8th Km Stone , Bhopa Road , Muzaffarnagar,MUZAFFAR NAGAR,251001 
MUZAFFARNAGAR 

Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended) to M/s. BINDALS PAPERS MILLS LTD 

Sub 

Reference Application No. 6143223 
Dated: 30/12/2019 

With reference to the application for consent for emission of air pollutants from the plant of M/s BINDALS PAPERS MILLS LTD. under Air Act 1981. It is being authorised for said emissions, as perthe standards, in environment, by the Board as per enclosed conditions 
This consent is valid for the period from 01/01/2020 to 31/12/2024. 
inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the Air (Previntion and Controt of Pollution) Act, 1981 as amended. 
This consent is being issued with the permission of competent authority. 

1. 

Digitaly slgned 
by Nishi Kumar 

Kumar Chauhan 
Nishi 

Chauhan 2019.12.30 
2+0330 For and on behalf of U.P. Pollution Control Board 

CEO 
C-3. 

Enclosed: As above 

(condition of consent): 

Copy to: Regional Officer, U.P. Pollution Control Board, Muzaffarnagar. 
Nishi ay39ned 
Kumar Chauhun 

Date. 2019.1230 

Chauhan H0 
CEO 

C-3. 
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U.P. Pollution Control Board 

Dated: 30/12/2019 

cONDITIONS OF CONSENT 

This consent is valid only for the approved production capacity of Writing Printing Paper-300 

MT/Day using Agro Waste, Waste Paper as main raw material. 

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior 
approval before making ány modification in product/ process /fuel/ plant machinery failing which 

consent would be deemed void. 

2 

3(a). The maximum rate of emission of flue gas should not be more than the emission norms for the 

stacks. 

3(b). Air Pollution Source Details. 

Air Pollution Source Details 
Type of Fuel S.No Air Polution Stack No. Parameters Height 

Source 
65 Meter Particulate 

Matter 
Particulate 
Matter 
Sulphur 

Dioxide 

100 TPH Coal and 1 

Boiler Biomass
2 65 Meter 300 TPD 

Boiler 
1500 KVA DG| 

Set 

Coal and 
Biomass 

3 Diesel 1 12 Meter 

3C The emissions by various stacks into the environment should be as per the norms of the Board. 
Emission Quality Details Detail 

Stack No S.No Parameter Standard 
Particulate MatterAs per Board Norms 
Particulate MatterAs per Board Norms 
Sulphur Dioxide As per Board Norms 

The industry should be operated in such a manner that it does not adversely affect the environment A 
and the solid waste generated such as ash etc. is disposed in eco friendly manner. 

5 Any source of emission other than that mentioned in the Air consent seeking application will not be 

permitted by the Board. 
The industry should ensure thc operation of the air pollution control system (APCS) in such a 
manner that the air emission confirms with the standards prescribed under the E.P Act l986 as 

6. 

amended. 

The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P Rules 1986. 
The industry shall abide by orders / directions issued by Hon'ble Supreme court Hon'ble High Court, Hon'ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control 

Board for protection and safe guard of environment from time to time. 

Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a 
certified / approved laboratory under E.P. Act 1986 

10. 

9. 

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules notified under E.P. Act 1986. 
The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the CPCB and SPCB. 
The unit shall submit audited balance sheet for the current year and the details of fees deposited during last three vears within a month tailin .: 

. 

12 
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The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon'blc 

Supreme court order 

The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its 

availability 

13. 

14 

15. The industry shall obtain prior consents in the event of any addition of new emission generation 

sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in 

accordance with section- 21/22 of air Act 1981 (as amended respectively). 

Minimum 33% of the land on which industry is eslablished will be covered and properly maintained 

by the plantation of tall trees of suitable species as per the guidelines set up by the Board vidc its 

Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at 

URL http://www. uppcb. com /pdf/Grecn-Belt-Guidle_160218.pdf. 
If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain 

suspended during the closure period and after ensuring the compliance and after revocation of 

closure order, the CTO will automatically be effective with additional conditions mentioned in the 

closure revocation order . 

l6. 

17. 

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and 

UPPCB for protection and safe guard of environment from time to time. 
18 

Specific Conditions: 
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1.The industry should be opcrated in such a manncr that it docs not adversely affect the environment 

and the solid waste generated such as ash etc. be disposed in eco friendly manner. 

2.Any source of emission other than that mentioncd in the Air consent sccking application will not 

be pemitted by the Board. 

3.The industry should ensure the operation of the Air Pollution Control System (APCS) in such a 

manner that the air emission confirms with the standards prescribed undcr the E.P Act l1986 as 

amended. 

4.The industry shall submit Environmental Statement in prescribed format in Form V of rule-14 of 

E.P Rules 1986. 
5.The dying, bleaching and deinking process are not allowed in the production process of the unit. 

The unit will use agro waste and waste paper as raw materials in the production process 
6.This consent is valid only for products and quantity mentioned above. Industry shall obtain prior 

approval before making any modification in product/process /fuel / plant machinery failing which 

consent would be deemed void. 
7. Industry shall install OCEMS on stack as per the direction of CPCB. 
8.Industry shall submit the stack/ambient air quality monitoring report from approved Laboratory 
within one month. 
9.The industry shall abide by orders / directions issued by Hon'ble Supreme Court Hon'ble High 
Court, Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control 

Board for protection and safe guard of environment from time to time. 
10.The indust1y shall submit quarterly monitoring reports of all stacks and ambient air quality from a 

certfied approved laboratory nder E.P. Act 1986. 
I1.The industry shall comply with various provisions of Air (Prevention and Control of Pollution) 
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all 

other applicable rules notified under E.P. Act 1986 and the various orders issued by the MOEF&CC, 

CPCB and SPCB in time to time 
12.The use of Pet coke and Furmace oil as a fuel in the factory is restricted in compliance of the 

Hon' ble Supreme court order till further direction.
13.Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for 
Water Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB. 
14.If the CPCB or UPPCB issues the Closure order against the industry this consent order stands 
automatically suspended for that period. 
15.The unit shall submit the audited balance sheet for the current year. 
16.The Industry wili use minimum 20% Bio Briquette as fucl in the Boiler depending upon its 
availability. 
17.The industry shall obtain prior consents in the event of any addition of new emission generation 
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in 
accordance with section-21/22 of air Act 1981 (as amended respectivcly). 
18. Minimum 33% of the land on which industry is established will be covered by the plantation of 
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order 
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL 
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. 

Issued with the permission of competent authority . Nishi Digitally signed 

Kumar 
by Nishi Kumar 
Chauhan 

For and on behalf of U.P. Pollution Control Board. 

Uar 2019.12.30 Chauhan 121256 -0s 30 

CEO 

C-3. 
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U.P. Pollution Control Board

CONSENT ORDER

Ref \o. -
68 2 9 7'UPPCBiMuzaffarNagar(UppcBRO)/CTO/
tt ater \IUZAFFARNAGAR/2OI 9

To.
ShTi MAYANK BINDAL
M/s BINDALS PAPERS MILLS LTD
Sth Km Store , Bhopa Road , N4uzaffarnagar.MUZAFFAR NAGAR,251001
MUZAFFARNAGAR

Rcic rcncc Application No :6140794

\ul' : Consent under Section 25126 9f fhe wate_r_(Prevention and control of polluti on\ Act,1974(as amended) for discharge of effluent to Mls. BINDALS pApERS MILLS LTD

Dated : 3011212019

Dated :3011212019

CEO
c-3.

Y
l - rr disposal of effluent into water body or drain or land under The Water (prevention and control of)'.illirtion) Act,1974 as. ame.nded (here in after refeirJ". iiri".t ) M/s. BINDALS pApERS MILLS

-TD is hereby ar-rthorized by the board for,discharg. 
"itr*i. industrial eifl-uen-t"generated through:TP for irrigation/ri'er through drain ard dirposaliia"*.rii.'flnr;q ffifth'$ptic tantlsoak pit

''rbject to general and specia-i conditions nreitioned in the annexure,in refrence to their foresaid,:nplication.

- :ris consent is valid tbr the periocl lronr 01 0l l0l0 to 31 12 2024 .

-:l spite of the conditions and pror isions mentroned rn this consent order Up pollution Control Board' Jserves its right and powers to reconsider amend anv or all conditiorr .ira.i r. ition 27(2) of the-'\-irrer (Pre'intion and controt of pollutionl .\ct, rqr+ as a,nenoed .

- :ris conscnt is being issued with the permrssion ol competent authority .

IJ'l:,. f i,l#,;:T::

chauhan ?;::i:'i,li#
For and on behalf of U.p. pollution Control Board

v

Encloscd : As above
(condirion of consent):

NiShi Disildrjv'sned
bv N,shr K!mar

Kumar chauhan
, Date 2019 t2loLnaUnan t2:0e49-gs,lo,

CEO
c-3.

Copr r.,: Regional Officer, U.p. pollution Control Boar,:l, lVluzaffarnasar.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to consent issued to M/s.BTNDALS PAPERS nirrl,I,s LTD vide

Consent Order No. 614079 4/ Water Dated : 3011212019

ofThe

1.

2.

3.

CONDITIONS OF CONSENT

This consettt is valid.for tlae approved production capacity of Writing Printing Paper-300 MT/Day
using Agro Waste, Waste Paper as main raw material.
This consent is valid. only for products and quantity mentioned above. Industry shall obtain prior
approval before making a_ny m_odification in produit/ process /fuel/ plant machinery failing #ni"f,
consent rvould be deemed void.

;anhty of maximum daily effluent d should not be more than the followins :

Elfluent Discharge Details
S.No Kind of Effulant Maximum daily

discharse.KLldav
Treatment facility and

discharse noint
I Domestic 15 KLD Septic Tank
2 Industrial 59OO KLD ETP

ng norms etiluent

Domestic Effulant
S.No Parameter Standard

1 Quantity of Discharqe 15 KLD
4(b) The industrial effluent should that the treated effluent should be ln

conformity with the follou,in

+ \rrangement should be made for collection of u,ater used in process and domestic effluent
separately in clos.ed water supply system. Tlie treated domestic and industrial effluent if dischaiged
outside the premises, if meets at the end of final discharge point, affangement should be made'for
lleasurement of effluent and fbr collecting its sarnpi-e. 

^Except 
the"effluent informed in the

.rpplication for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be d'ischarged in rtoir" *ut.,
!-!f al l'l

-.. The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated elfluent .

be treated in treatment plant so
norms. .

5.

6.

7.

8.

Effluent generated in.all the processes, bleedwater, cooling effluent and the effluent generated from
w^ashing of floor and equipments etc should be treated b"efore its disposat with treited industrial
effluent so that it should be according to the nonns prescribed under The Environ..rf@ioffiir"i
Act,1986 or otherwise mandatory .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequeiif arnendments/standards prescribei under The Environm[nt
(Protection) Act, 1986.

The industry will have to ensure com.pliauce 9{the permission from the CGWA before ground water
extraction and it will be the responsibility of the iridustry to comply with the various ionditions of
the permission taken. , ,_.

The jndustry shall submit Environniental Statement in prescribed form V rule no.14 of E.p Rules

Industrial ElTulant
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10.

Thc industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act

iq3f o5 amende<l, Watir'p..vention and Control of Poliution) Act 1974 as amended and all other

applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is cstablished will be covered and properly maintain^ed-pY

irr. prrri"ti* or tuu trees of suitable specigq as per the guidelines_ set up by. the Board vide its office
order no.H-1640512201201g/02 dt. iatoztzoia. Theiopy of this guideline is available at URL
http : //www.upp cb. com/pdf/Green-B elt-Guidle- 1 6 02 1 8.pdf.

Thc indgstry will ensure the continuous and uninterrupted data supply from the OCEEMS to the

CPCB and SPCB.

Flou, meter to be installed in all water abstraction points and usage of fresh water to be minimized'

The unit rrn,ill ensure facility to transmit data to CPCB server and submit a regular calibration
certrficate of Electro Magnetic Flow meter to the Board.

Il closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain

,uip.na.a during the cloiure period and after-ensuring the -c_ompliance 
and after revocation of

cloiure order, the"CTO will automatically be effective wlth additional conditions mentioned in the

closure revocation order.

Industry shall abide by the directions given by Hon'ble- Cout1, Central Pollution Control Board and

UPPCE fbr protection and safe guard of environment from time to time.

Specilic Conditions:

11.

12.

t3.

14.

9.
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{*Ii:#i",:X,Ti,tiF?L? Xiiiiilru'"','#fl$,1ff*",ons in operating pararreters with respect to
2-In compriance o^frhe cen-tiat poiil; corri.J noard retter no. f.No. B_190193/weM_IvcPcB/P&Pl 142J2 aateoosi))ioit,tr,9 

irJr",1, *riii'","; trr.'Elni.ri ii.'.rrurg. standards as
notified under the Environ;gl;i#;"ti"rjilJlrliqso 

"iri 
onry the treateJ erfluent meerins the;1[HL3]"harge 

nonns notified r;;;;h;'E;;r;;#"1,i[fi.otection) 
Rures, re86 is arlowed-to

3-The unit will use- agro waste and waste paper as raw materials in the-production process.

i# fi1'l?.X'll"'i""" it" '"*i,"";rid ril;;;fiffi data supply rrom the ocEEMS to the
-i-Flo*'lneter to be installed in all rvater abstraction points and usage of fresh water to be minimized.
:-:T ##1,:n'" 

ensure d;p6;;;;'Ji;;"";;;ffi#:-}io 
step up serrmonitoring mechanism on--The rndustrv will.have to ensLu'e pennission fi'om the cGWA.for ground water extraction and it

ilil,l'the 
rejponsit'illtv;i;h;';;;fi,'v to .o,,pry *iiiih-" ,uriousionditions'oitr,. permission

:rl:"-,1i,ff,?iril#l5.to'iffi f.',!f "* order agai,,st the industry this consent order stands

ilt:$?r:ltall subrnit Environmental Statement in prescribed form v as per rure no.l4 of E.p
i t)-ltpi1 must ensure strict.time bound compliance of suggestion 

{ regommendation of ,,charter for\\ ,e. Recvcring a po,rrui;on i;;;;;""; jr'p;i;&;ri."ffirr*ies,, 
fonnurared by cpcB.I l-lndustry shaii insrall ,t irin.l.ri'i,,.igrr, ti"i" ,r.,. Jr*nit.u.t open to Network HD przroration camera at,the rnret, A.*.;;;;".;'ri., i;";;,rdff'6i;#4g{ andoutret oiE}nu.n, rreatmentil::f ror on Line Moniio;fuil;;'unt';;;;#";':iiin 

b. p,.ouiaeo to tf.'uppc, contror
i l-This consent is varid oniy for products and quantitv rnentio,ed above. Industry sha,-'btairt prior approva.l beloiJ,r.,;ili;;;i',,.,;,tid.;;i';,,'i,,'prJi'r.t 

process /fueli piantrrae trrnery lailins *.t j.l consenl 
"lEr.,fiU. deerned r ori.l, -r-Lrdustry shait-abide_uy 

"ia.i, ,'i"..,i"r; ;;i; u'rl'iion.ut. Supreme courr Hon,bteliigh Court' Hon'ble x'fioiuiC.;r;;ib.*rr- c.rr.;r pJiir?i", control eoara a;a U.p pollutionL'erntrol Board for nrotectio;;r;;;;; grr.a ;ir.ril;;;r;r;.;i ilm time to time.

;i,fii:fflfir.iti;'#X.?*i'?.,"";-i?5.,,*',il;i['Ji;:1,'lo .,r,"nt rrom a certined/
I -\-lndtlstry shall comply with various niovisions of Air r prer ention.and contror of porution) Act
,r;r,thffi3;!"ffi:fm:lrfllif;:[ff:ifr;I,',[i:;] e.r rt ;;,';;;,i.aunaa,, o,her
16-The unit sha, submi*h. ;;i;J;;;;.. sheet for the curent year.1 7-Minimurn 33%o of the L;;;;;;;i.i irarr,,vlr .rrruiirr*l'*iir be covered by the planration ofr-,ti rrees orsuitabre species r; p;, ;h;;rio-j'r.i;;;;;;;';i?Board vide irs orfice orderno.H_16105/220 20rB,02 al ti ol"zbrs.'ir,". .lpy of,rhis ei,id,.rlr. rs ar airabre ar URLhttp ://wwrv.uppcb. com/pdrc;.;;:b.iilir.,iar._ 

1 602 18. pdf.

Issued with the permission of competent authority . NiShi Disjtalysisned

, . by N6hr kumar
KUmaf chauhan

c h a uh a n ?,1i?;,i3'f.l'#For and on behalf of U.p. pollution dort of Board .

CEO
c-3.
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U.P. Pollution Control Board
         

CONSENT ORDER
         

         
 To ,
                 Shri  DIVESH  BANSAL
                  M/s  SHREE BHAGESHWARI PAPERS PVT LTD UNIT 1
                  9th Km Stone , Bhopa Road, Muzaffarnagar,MUZAFFAR NAGAR,251001
                  MUZAFFARNAGAR
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

CEo
C-3.

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Muzaffarnagar.
 
         

CEo
C-3.

         

Ref No. -
68528/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/air/MUZAFFARNA
GAR/2019

 Dated :  30/12/2019

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  SHREE BHAGESHWARI PAPERS PVT LTD UNIT 1

Reference Application No. 6162588  Dated :  30/12/2019

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
SHREE BHAGESHWARI PAPERS PVT LTD UNIT 1.  under Air Act 1981. It is being authorised
for said emissions, as per the standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

Nishi 
Kumar 
Chauhan

Digitally signed 
by Nishi Kumar 
Chauhan 
Date: 2019.12.30 
12:18:54 +05'30'

Nishi 
Kumar 
Chauhan

Digitally signed 
by Nishi Kumar 
Chauhan 
Date: 2019.12.30 
12:19:24 +05'30'
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U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         
         
         
         

 Dated :  30/12/2019

1. This consent is valid only for the approved production capacity of Kraft Paper-100 MTD using
Waste Paper as main raw material.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a). The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) . Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 Common
Captive

Power Plant
for Both Units

(Shree
Bhageshwari

Paper
Furnace unit)

Particulate
Matter

3(c) . The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

4 . The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

5 . Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

6 . The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

7 . The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

8 . The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

9 . Industry shall submit monthly monitoring reports of all stacks and ambient  air  quality from a
certified / approved laboratory under E.P. Act 1986 .

10 . The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

11 . The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

12 . The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

13 . The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .

381781



         
Issued with the permission of competent authority .

14 . The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .

15 . The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

16 . Minimum 33% of the land on which industry is established will be covered  and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

17 . If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

18 . Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

Specific Conditions:
1.The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. be disposed in eco friendly manner.
2.Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board.
3.The industry should ensure the operation of the Air Pollution Control System (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.
4.The industry shall submit Environmental Statement in prescribed format in Form V of rule-14 of
E.P Rules 1986.
5.The dying, bleaching and deinking process are not allowed in the production process of the unit.
The unit will not use agro based raw materials in the production process
6.This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel / plant machinery failing which
consent would be deemed void.
7. Industry shall install OCEMS on stack as per the direction of CPCB.
8.The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court,  Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.
9.The industry shall submit quarterly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986.
10.The industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all
other applicable rules notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,
CPCB and SPCB in time to time .
11.The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the
Hon’ble Supreme court order till further direction.
12.Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
13.If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
14.The unit shall submit the audited balance sheet for the current year.
15.The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability.
16.The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).
17. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

Nishi 
Kumar 
Chauhan

Digitally signed 
by Nishi Kumar 
Chauhan 
Date: 2019.12.30 
12:19:41 +05'30'
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For and on behalf of U.P. Pollution Control Board .

         
CEo
C-3.

         

401783



U.P. Pollution Control Board
         

CONSENT ORDER
         

 To ,
                 Shri  DIVESH  BANSAL
                  M/s SHREE BHAGESHWARI PAPERS PVT LTD UNIT 1
                  9th Km Stone , Bhopa Road, Muzaffarnagar,MUZAFFAR NAGAR,251001
                  MUZAFFARNAGAR
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

CEO
C-3.

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Muzaffarnagar.
 
         

CEO
C-3.

         

Ref No. -
68526/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/
water/MUZAFFARNAGAR/2019

 Dated :  30/12/2019

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  SHREE BHAGESHWARI PAPERS PVT
LTD UNIT 1

Reference Application No :6162484 Dated :30/12/2019

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SHREE BHAGESHWARI
PAPERS PVT LTD UNIT 1 is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

Nishi 
Kumar 
Chauhan

Digitally signed 
by Nishi Kumar 
Chauhan 
Date: 2019.12.30 
12:15:48 +05'30'

Nishi 
Kumar 
Chauhan

Digitally signed 
by Nishi Kumar 
Chauhan 
Date: 2019.12.30 
12:16:04 +05'30'
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.SHREE BHAGESHWARI PAPERS PVT LTD UNIT 1  vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 6162484/ Water  Dated :  30/12/2019

1. This consent is valid for the approved production capacity of  Kraft Paper-100 MTD using Waste
Paper as main raw material.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 8 KLD Septic Tank
2 Industrial 1100 KLD ETP

4. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Quantity of Discharge 8 KLD

4(b) The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

1 Total Suspended Solids As per Board Norms
2 BOD As per Board Norms
3 COD As per Board Norms
4 Oil & Grease As per Board Norms
5 Total Suspended Solids 1100 KLD

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

7. The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

8. The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.
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9. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

10. Minimum 33% of the land on which unit is established will be covered  and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

11. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

12. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

13. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

14. Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

CEO
C-3.

         

1-The unit shall maintain strict supervision on fluctuations in operating parameters with respect to
each treatment unit of the Effluent treatment plant.
2-In compliance of the Central Pollution Control Board letter no. F. No. B-190193/WQM-
II/CPCB/P&P/ 14212 dated 08/12/2017, the industry will follow the Effluent discharge standards as
notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting the
effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.
3-The unit will not use agro based raw materials in the production process.
4-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
SPCB and CPCB server.
5-Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
6-The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on
24 ×7 basis.
7-The industry will have to ensure permission from the CGWA for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission
taken.
8-If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
9-Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of   E.P
Rules 1986.
10-Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
11-Industry shall install at sufficient height  from the ground level Open to Network HD PTZ
rotation Camera  at the Inlet, Aeration tank, Secondary Clarifier  and outlet of Effluent treatment
plants for On Line Monitoring and its URL and password shall be provided to the UPPCB control
room.
12This consent is valid only for products and quantity mentioned above. Industry       shall
obtain prior approval before making any modification in product/process /fuel/ Plant
machinery failing which consent would be deemed void. 
13-Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble
High Court,  Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution
Control Board for protection and safe guard of environment from time to time.
14-Industry shall submit quarterly monitoring reports of treated effluent from a certified/
approved laboratory under E.P. Act 1986.
15-Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.
16-The unit shall submit the audited balance sheet for the current year.
17-Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

Nishi 
Kumar 
Chauhan

Digitally signed 
by Nishi Kumar 
Chauhan 
Date: 2019.12.30 
12:16:21 +05'30'
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U.P. Pollution Control Board
         

CONSENT ORDER
         

         
 To ,
                 Shri  DIVESH  BANSAL
                  M/s  SHREE BHAGESHWARI PAPERS PVT LTD UNIT 2
                  9th Km Stone , Bhopa Road , Muzaffarnagar,MUZAFFAR NAGAR,251001
                  MUZAFFARNAGAR
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

CEO
C-3.

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Muzaffarnagar.
         

CEO
C-3.

         

Ref No. -
68531/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/air/MUZAFFARNA
GAR/2019

 Dated :  30/12/2019

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  SHREE BHAGESHWARI PAPERS PVT LTD UNIT 2

Reference Application No. 6162735  Dated :  30/12/2019

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
SHREE BHAGESHWARI PAPERS PVT LTD UNIT 2.  under Air Act 1981. It is being authorised
for said emissions, as per the standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .
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U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         
         
         
         

 Dated :  30/12/2019

1. This consent is valid only for the approved production capacity of Writing and Printing Paper-100
MT/Day using Waste Paper as main raw material.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a). The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) . Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

1 Common
Captive

Power Plant
for Both Units

(Shree
Bhageshwari

Paper
Furnace unit)

Particulate
Matter

3(c) . The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

4 . The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. is disposed in eco friendly manner .

5 . Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board .

6 . The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

7 . The industry shall submit Environmental Statement in prescribed format as per rule no.14 as per E.P
Rules 1986 .

8 . The industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time .

9 . Industry shall submit monthly monitoring reports of all stacks and ambient  air  quality from a
certified / approved laboratory under E.P. Act 1986 .

10 . The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

11 . The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB .

12 . The unit shall submit audited balance sheet for the current year and the details of fees deposited
during last three years within a month failing which consent would be deemed void.

13 . The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order .
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14 . The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability .

15 . The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

16 . Minimum 33% of the land on which industry is established will be covered  and properly maintained
by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its
Office Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at
URL http://www. uppcb. com /pdf/Green-Belt-Guidle_160218.pdf .

17 . If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order .

18 . Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

Specific Conditions:
1.The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash etc. be disposed in eco friendly manner.
2.Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board.
3.The industry should ensure the operation of the Air Pollution Control System (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.
4.The industry shall submit Environmental Statement in prescribed format in Form V of rule-14 of
E.P Rules 1986.
5.The dying, bleaching and deinking process are not allowed in the production process of the unit.
The unit will not use agro based raw materials in the production process
6.This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel / plant machinery failing which
consent would be deemed void.
7. Industry shall install OCEMS on stack as per the direction of CPCB.
8.Industry shall submit the  stack monitoring report from approved laboratory to the Board quarterly
of its sister units where the boiler has been installed.
9.The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court,  Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.
10.The industry shall submit quarterly monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986.
11.The industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all
other applicable rules notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,
CPCB and SPCB in time to time .
12.The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the
Hon’ble Supreme court order till further direction.
13.Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
14.If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
15.The unit shall submit the audited balance sheet for the current year.
16.The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability.
17.The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).
18. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order
no.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

CEO
C-3.
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U.P. Pollution Control Board
         

CONSENT ORDER
         

 To ,
                 Shri  DIVESH  BANSAL
                  M/s SHREE BHAGESHWARI PAPERS PVT LTD UNIT 2
                  9th Km Stone , Bhopa Road , Muzaffarnagar,MUZAFFAR NAGAR,251001
                  MUZAFFARNAGAR
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

CEO
C-3.

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Muzaffarnagar.
         

CEO
C-3.

         

Ref No. -
68530/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/
water/MUZAFFARNAGAR/2019

 Dated :  30/12/2019

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  SHREE BHAGESHWARI PAPERS PVT
LTD UNIT 2

Reference Application No :6162720 Dated :30/12/2019

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SHREE BHAGESHWARI
PAPERS PVT LTD UNIT 2 is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
Nishi 
Kumar 
Chauhan

Digitally signed 
by Nishi Kumar 
Chauhan 
Date: 2019.12.30 
12:23:36 +05'30'

Nishi 
Kumar 
Chauhan

Digitally signed by 
Nishi Kumar 
Chauhan 
Date: 2019.12.30 
12:23:56 +05'30'
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U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.SHREE BHAGESHWARI PAPERS PVT LTD UNIT 2  vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 6162720/ Water  Dated :  30/12/2019

1. This consent is valid for the approved production capacity of  Writing and Printing Paper-100
MT/Day using Waste Paper as main raw material.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 8 KLD Septic Tank
2 Industrial 1800 KLD ETP

4. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Quantity of Discharge 8 KLD

4(b) The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

1 Total Suspended Solids As per Board Norms
2 BOD As per Board Norms
3 COD As per Board Norms
4 Oil & Grease As per Board Norms
5 Quantity of Discharge 1800 KLD

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

7. The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

8. The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.

501793



9. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

10. Minimum 33% of the land on which unit is established will be covered  and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

11. The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

12. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

13. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

14. Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:
1-The unit shall maintain strict supervision on fluctuations in operating parameters with respect to
each treatment unit of the Effluent treatment plant.
2-In compliance of the Central Pollution Control Board letter no. F. No. B-190193/WQM-
II/CPCB/P&P/ 14212 dated 08/12/2017, the industry will follow the Effluent discharge standards as
notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting the
effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.
3-The unit will not use agro based raw materials in the production process.
4-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
SPCB and CPCB server.
5-Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
6-The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on
24 ×7 basis.
7-The industry will have to ensure permission from the CGWA for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission
taken.
8-If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
9-Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of   E.P
Rules 1986.
10-Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
11-Industry shall install at sufficient height  from the ground level Open to Network HD PTZ
rotation Camera  at the Inlet, Aeration tank, Secondary Clarifier  and outlet of Effluent treatment
plants for On Line Monitoring and its URL and password shall be provided to the UPPCB control
room.
12-This consent is valid only for products and quantity mentioned above. Industry       shall
obtain prior approval before making any modification in product/process /fuel/ Plant
machinery failing which consent would be deemed void. 
13-Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble
High Court,  Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution
Control Board for protection and safe guard of environment from time to time.
14-Industry shall submit quarterly monitoring reports of treated effluent from a certified/
approved laboratory under E.P. Act 1986.
15-Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.
16-The unit shall submit the audited balance sheet for the current year.
17-Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.
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Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

CEO
C-3.

         

Nishi 
Kumar 
Chauhan

Digitally signed 
by Nishi Kumar 
Chauhan 
Date: 2019.12.30 
12:24:14 +05'30'
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to GALAXY PAPERS PRIVATE LIMITED located at 9.4 KM, JOLLY ROAD,
VILL BHANDURA,MUZAFFAR NAGAR,. subject to the provisions of the Water Act, Air Act and the
orders that may be made further and subject to following terms and conditions :-
1.					This CCA GALAXY PAPERS PRIVATE LIMITED granted for the period from 01/01/2023 to
31/12/2025 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

                                                                                    
Industrial Effluent Quality Standard

 

169964/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/MUZAFFARNAG
AR/2022

Date: 20/12/2022

To,

M/s

GALAXY PAPERS PRIVATE LIMITED

9.4 KM, JOLLY ROAD, VILL BHANDURA,MUZAFFAR NAGAR, Application Id-
18627228

S
No

Product Quantity Unit

1 KRAFT PAPER-100
MT/DAY

100 Metric Tonnes/Day

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 30 KLD Septic Tank

Industrial ZLD ETP ZLD

S.No. Parameter Standard
1 COD AS PER E(P) RULES,

1986

ABHISHEK TRIPATHI Digitally signed by ABHISHEK TRIPATHI 
Date: 2023.03.17 16:57:22 +05'30'
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(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

                                                                                    
Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective

2 BOD AS PER E(P) RULES,
1986

3 pH AS PER E(P) RULES,
1986

4 OIL AND GREASE AS PER E(P) RULES,
1986

5 TOTAL SUSPENDED
SOLIDS

AS PER E(P) RULES,
1986

S No. Parameters Standards
1 pH AS PER E(P) RULES, 1986
2 BOD (mg/L) AS PER E(P) RULES, 1986
3 TSS (mg/L) AS PER E(P) RULES, 1986
4 Fecal Coliform

(MPN/100ml)
AS PER E(P) RULES, 1986

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 1 X 12 TPH
BOILER

WITH
MULTICYC
LONE AND

WET
SCRUBBE

R

BIOMASS
40 MT/DAY

01 Particulate
Matter

30 METER
STACK
HEIGHT
FROM

GROULD
LEVEL

S No. Stack no Parameters Standards
1 01 Particulate Matter AS PER E(P)

RULES, 1986

ABHISHEK TRIPATHI Digitally signed by ABHISHEK TRIPATHI 
Date: 2023.03.17 16:57:50 +05'30'
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areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1.	This CTO is valid only for the production capacity of KRAFT PAPER-100 MT/DAY by using WASTE
PAPER 120 MT/DAY as raw material.
2.	The industry must complied the conditions of NOC issued to unit from the UPGWD for abstraction of
ground water. 
3.	No plant and machinery shall be installed in the industry without obtaining CTE from UPPCB.
4.	This consent is valid only for Zero Liquid Discharge (ZLD). No effluent is allowed to discharge outside
the factory premises.
5.	Industry must install STP within 3 months for treatment of domestic effluent and submit the proposal for
the same in the Board within one month.
6.	Industry shall submit Analysis/Emission report from MOEF&CC or UPPCB approved lab within a month
after operation of the unit and on quarterly basis to the Board.
7 . 	 I n  c o m p l i a n c e  o f  t h e  C e n t r a l  P o l l u t i o n  C o n t r o l  B o a r d  l e t t e r  n o .  F .  N o .  B -
190193/WQMII/CPCB/P&P/14212 dated 08/12/2017, the industry will follow the Effluent discharge
standards as notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting
the effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.
8.	The unit will not use agro based raw materials in the production process.
9.	The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.
10.	The Unit shall install Piezometer for measurement of ground water level and the data generated from
Piezometer will be provided to the SPCB on monthly basis.
11.	Industry shall maintain Online Continuous Effluent and emission Monitoring System (OCEMS) on ETP
and stack & connect it with SPCBs and CPCB server, before start of production as per the direction of
CPCB.
12.	The industry shall install electromagnetic flow meter at water source and outlet of ETP, and maintain the
records of water abstracted and recycled treated effluent. The treated effluent from the Effluent Treatment
Plant shall be used completely in the manufacturing process.
13.	The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 ×7
basis.
14.	If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
15.	Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.
16.	The industry shall operate 12 TPH Boiler with MultiCyclone and WetScrubber and 30 meter stack
height. Fuel for Boiler is -40 MTD BIOMASS. The APCS will be maintained and operated in such a manner
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that emissions always conform to the standard laid down under the E.P Act 1986 as amended.
17.	As per the directions given by Commission for Air Quality Management in National Capital Region and
Adjoining Areas vide its letter no-A-110018/01/2021-CAQM, dated-04.02.2022, industry shall under all
circumstances completely switch over to PNG or Bio Fuels latest by 30.09.2022. Industry should switch
over to PNG Fuel as soon as PNG supply is available in the area. Unit must use Rice
Husk/Biomass/Agriculture Refuse/Bio Fuel Pellets/Bio Briquettes as per direction given by CAQM at point
no. 65.
18.	Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time by
Hon’ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining Areas
(CAQM).
19.	Operation and maintenance of APCS shall be done in such a way that the emission generated from stacks
is always within prescribed norms of the Board.
20.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.
21.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55, 62 & 68 regarding DG sets.
22.	The unit shall be monitored all sources of emissions from Boiler/Thermopack etc. after fuel conversion
from Regional Laboratories, UPPCB, Bulandshahr on payment basis within a month. To ensure emissions
parameters as per CAQM order.
23.	The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.
24.	The dying, bleaching and deinking process are not allowed in the production process of the unit. The unit
will not use agro based raw materials in the production process.
25.	Industry shall submit stack/ambient air quality monitoring report from Boards Laboratory, after starting
the production within one month and on quality basis from a certified / approved laboratory under E.P. Act
1986 to the Board.
26.	The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986 and the various orders issued by the MOEF&CC, CPCB and SPCB in time to
time .
27.	The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order till further direction.
28.	Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the air
quality, becoming air borne by wind or water regime during rainy season by flowing along with storm water.
Direct exposure of workers to fly ash & dust shall be avoided.
29.	The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
30.	The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with
section- 21/22 of air Act 1981 (as amended respectively).
31.	Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.
32.	Industry shall submit analysis reports from a certified / approved laboratory under E.P. Act 1986 within a
month and on quarterly basis to the Board.
33.	The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/compliance report should be sent to the Board within One month.
34.	Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
35.	The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any air
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
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environmental pollution.
36.	This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.
37.	Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
38.	Industry shall comply with various Waste Management Rules as notified by MoEF &CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Regulation and
Control) Rule, 2000.
39.	The unit shall submit the audited balance sheet for the current year.
40.	Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02
dt. 16/02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.

                                                                                    
                                                                                    

 Chief Environmental Officer (Circle 3)
Copy to:

                                                                                    
Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the conditions
imposed in the certificate.

                                                                                    
Chief Environmental Officer (Circle 3)
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & Authorization) under Section- 25 of the “Water (Prevention & Control of Pollution)
Act.,1974”and under Section- 21 of the “Air (Prevention & Control of Pollution) Act, 1981” as applicable
(to be referred hereinafter as Water Act, Air Act respectively).

                                                                                    

 Consolidated Consent to Operate and Authorization (CCA):
                                                                                    

CCA is hereby granted to M/s GARG DUPLEX AND PAPER MILLS PVT LTD  located at 8.5 Km,
Bhopa Road, Muzaffarnagar, Distt.- Muzaffarnagar ,MUZAFFAR NAGAR,251001  subject to the
provisions of the  Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions: - 
         

         
         
         
         
3.	Production Process Infrastructure
         

181853/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/MUZAFFARNAG
AR/2023

Date: 26/05/2023

To,

M/sGARG DUPLEX AND PAPER MILLS PVT LTD

8.5 Km, Bhopa Road, Muzaffarnagar, Distt.- Muzaffarnagar ,MUZAFFAR NAGAR,251001

 Application no. 20589954                                                                    Date :- 2023-04-08

1.1 This CCA is granted for the period upto 2025-12-31 from the date of issuance of this letter, under
Section-25 of the "Water (Prevention & Control of Pollution) Act, 1974.

1.2 This CCA is granted for the period upto 2025-12-31 from the date of issuance of this letter, under
Section-21 of the "Air (Prevention & Control of Pollution) Act, 1981.

2. Production Capacity :
S. No. Declared by the unit

Raw material
(tpd / tpa)
Wood, Agro residues:
Recycled Fiber (Waste Paper)
:

 Name of Final Products & By
-products with quantity per
month

Permitted by the Board

 1  Waste Paper- 450 MTD and
Agro Waste- 130 MT/Day

 Kraft Paper/Board/Cup
Stock/Writing Printing -415
MT/Day (40 MT/Day Based On
Agro Waste And 375 MT/Day
Based On Waste Paper), Turbine
- 4.5 MW

 Kraft Paper/Board/Cup
Stock/Writing Printing -415
MT/Day (40 MT/Day Based On
Agro Waste And 375 MT/Day
Based On Waste Paper), Turbine
- 4.5 MW

S. No. Details Declared by the unit
Numbers  Usage / Process

operation

Permitted by the
Board
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 4.	Water Conservation Measures
 
  A.	Fresh water consumption
 

* In case of units adopting zero liquid discharge (ZLD), the unit shall withdraw the fresh water only to cater
 the losses in water accrued during industrial processes.
8.	The specific water consumption shall not exceed values mentioned below as per consented product type.
 

B. Trade effluent treatment and discharge: -
 1.	This CCA is valid for the quantity of maximum daily trade effluent discharge as mentioned below:
 

i. Unit shall obtain prior approval before making any modification in product/process/fuel/plant
machinery,   failing to which this consent would be deemed void.

ii. The unit shall inform SPCB and CPCB regarding shut down as well as resumption of manufacturing
operations.

iii. The unit shall maintain record of daily production in tons per day in a log book duly signed daily by
authorized signatory/competent authority.

1. Categorization of existing groundwater area: Safe/ Semi critical /Critical// Over-Exploited/ Saline
2. The unit shall obtain NOC of CGWA/SGWA(in case of use of river water, permission from irrigation

department)
3. Status of NOC from CGWA/SGWB: Applied/Granted
4. If Granted: Number of NOC and Validity2025-12-31
5. Details of Artificial recharge system/rain water harvesting unit (if any) installed with capacity
6. Details of piezometer installed i.e., numbers with coordinates.
7. This CCA is valid for details w.r.t fresh water as mentioned below:

Declaration Permitted
S.No Source of fresh water Borewells/river Borewells/river

 Category Specific Water Consumption  not to exceed
Wood based/Agro based Pulp & Paper    Mills
producing    bleached
grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills.

<40 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Paper Mills
producing unbleached grades of chemical pulps,
papers, and paperboards.

<16 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
bleached grades of papers, paperboards & newsprint

<12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards

<8 KL per Ton of paper produced

 RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards (ZLD)

Without  Power  Boiler	         < 2.5  m3 / t paper
  With Power Boiler                      	< 5 m3/ t paper

9. Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow totalizer at all
water   abstraction sources, utilization lines- process, domestic and boiler.

10. The unit shall maintain record of daily fresh water consumption (initial reading & final reading) in a
log   book (in m3/day and m3/t paper) duly signed daily by authorized signatory/competent authority.

11. Unit shall maintain separate logbooks for quantity of freshwater consumed in production section,
boiler feed, domestics consumption and other points of utilization.

12. All the pipelines carrying fresh water/back water should be coloured as per protocol.
13. The unit shall install Piezometric well within the premises to monitor the level of ground water and

shall analyse the quality of ground water annually.
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2.	The quantity of maximum specific trade effluent discharge shall be as specified below:
 

 
5.	For ZLD unit
 

S.No CCA is valid for Declared by the unit Permitted
1 1100 KLD 1100 KLD 1100 KLD THROUGH

ETP TO
IRRIGATION/PROCESS/
DHANDERA DRAIN

 Category Specific Trade Effluent Discharge,  not to exceed
 Wood based/Agro based Pulp & Paper    Mills
producing    bleached
grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills.

<32 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Paper Mills
producing unbleached grades of chemical pulps,
papers, and paperboards.

<12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
bleached grades of papers, paperboards & newsprint

<9 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards

<5 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards (ZLD)

No discharge is allowed (100% recycle within
process)

i Unit shall recycle all the treated effluent in the industrial process only.
ii Unit shall ensure that no treated/untreated effluent discharged outside the unit premises.
iii Unit shall install the flow meter at recycling point and maintain the logbooks for the same.
iv Unit shall allow to withdraw the fresh water only to cater the losses in water accrued during process.
v Unit shall conduct the water audit and submit the same to SPCB
vi The mill will install PTZ camera at Sedicell / back water storage tank from where the back water

recycled, backwater recycling flow meter as well as at ETP (if available)
vii The mill is advised to submit a ZLD feasibility report by a recognized institution to justify its ZLD

status.
4. The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary and tertiary

treatment as is required with reference to influent quantity and quality.
5. The treated effluent shall be recycled to the maximum extent (atleast 40%) in the process and the

remaining treated effluent after achieving the norms as mentioned below shall be disposed off into
the drain-name of drain, first order/second order with Lat. Log.  leading to river name of river with
Lat. Log.

 Parameters Norms for Agro
based paper mill

 Norms for RCF
bleached pulp &
paper mill

Norms for RCF
unbleached grade
paper mill

Norms for RCF
unbleached grade
ZLD paper mill

 pH 6.5 – 8.5  6.5 – 8.5 6.5 – 8.5  No discharge is
allowed

 TSS, mg/l  <= 30 <30 <30  No discharge is
allowed

 BOD, mg/l <= 20  < 20 < 20  No discharge is
allowed

COD, mg/ <= 200  < 150 < 150  No discharge is
allowed

 TDS, mg/l <= 1800  < 1600 < 1600  No discharge is
allowed

GHAN SHYAM Digitally signed by GHAN SHYAM 
Date: 2023.06.08 12:27:44 +05'30'

691812



 Color, PCU <= 250 < 150 < 150  No discharge is
allowed

 AOX, mg/l <= 8   –  –  No discharge is
allowed

 SAR <= 10  < 8  < 8  No discharge is
allowed

6. In the case of land application of treated effluent, unit shall submit irrigation management plan
prepared by any government technical institute of repute. During no demand period for irrigation, the
treated effluent to be stored in a seepage proof lined pond (Lagoon) having 15 days holding capacity
only.

7. Effluent Treatment Plant shall be stabilised prior to the resumption of manufacturing operations.
8. The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and the

flowmeter should be connected to State/CPCB Server.
9. Flow measuring devices should be provided for measurement of quantity of industrial effluent

generated, industrial effluent recycled and industrial effluent discharged. Logbook for the same shall
be maintained by unit.

10. The unit shall maintain daily record/log book of raw material (waste paper) consumption, chemical
consumption (process & ETP separately), paper production, energy consumption (process & ETP
separately).

11. Sampling points should be installed at ETP inlet, ETP outlet, effluent recirculation lines and at other
points as deemed necessary.

12. The unit shall install OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD & COD and
provide connectivity with CPCB and SPCB server as per the guidelines issued by CPCB.

13. The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB and
SPCB server and periodic calibration of OCEMS.

14. For Wood based/Agro based paper mill:
a) The unit shall install Chemical Recovery System for management of black liquor. Appropriate black

liquor spillage system should be available to prevent its escape along with other effluent streams.
b) The unit should maintain log book of Chemical Recovery System indicating quantity of black liquor

processed, white liquor generated, soda ash produced (if applicable), running hours etc.
c) In case of any discharge of Black Liquor from the unit the Consent to Operate/Authorization

(CCA) issued to the unit shall stand withdrawn with immediate effect.
15. The unit shall have adequate onsite environmental laboratory facility for qualitative analysis of

different effluent stream. and manpower for monitoring and recording TSS, TDS, COD & BOD &
MLSS level in ETP inlet and outlet on daily basis.

16. The unit shall set up an Environment Management Cell within unit as per the Charter.
17. The unit shall submit analysis report from the authorized laboratory for all parameters as mentioned

for paper unit.
18. All flowmeter should be calibrated annually from recognized institutions/vendor.
19. The unit shall prepare material balance and water balance report annually.
20. The unit shall submit its ETP Adequacy Assessment Report to the concerned State Pollution Board

(SPCB).
21. The unit shall get its ETP performance evaluated by a third party annually.
22. The unit shall identify recipient drains/rivulets and their u/s & d/s location in consultation with SPCB

and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab
recognized under Environment (P) Act, 1986 and shall submit the analysis report on monthly basis to
SPCB.

C. Domestic effluent/Sewage treatment and discharge: -
1. This CCA is valid for the quantity of maximum daily domestic effluent/sewage discharge as

mentioned below:
S No. Detalis Permitted

1. Maximum daily discharge of sewage 3.0
2. Treatment facility SEPTIC TANK
3. Discharge point SEPTIC TANK
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* In case of stoppage of functioning of STP, production has to be stopped immediately and this Board
has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

2. The domestic effluent should be treated in the sewage treatment plant so that it should be in
conformity with the prescribed norms:

 S.No  Parameter Standard
3. Flow measuring devices should be provided for measurement of quantity of sewage generated,

sewage recycled (if any) and sewage discharged. Logbook for the same shall be maintained by unit.
4. Sampling points should be installed at STP inlet, STP outlet, recirculation lines and at other points as

deemed necessary.
5. The unit shall maintain daily record/log book of chemical consumption in STP (if any), energy

consumption of STP, STP sludge generation and disposal separately.
6. Unit shall explore the possibility to recycle the treated used water shall be utilized in gardening,

irrigation, industrial utility and toilet flushing to minimize the fresh water consumption up to 20 %
per year.

7. Separate arrangement should be made for collection of industrial and domestic effluent in closed
water supply system.

6. Cleaner Technology & Waste Minimization Practices:
Background:
to take appropriate measures in a time bound manner through preparation of individual action plans
and implementation of cleaner technology options by the Pulp & Paper mills. To facilitate the Pulp &
Paper mills, a Charter for ‘Charter for Water Recycling and Pollution Prevention in Pulp & Paper
Industries’ was formulated. Clean Technology measures mentioned hereunder are indicative of
systems, processes and practices that are generally considered essential for achievement of the
objectives of the Charter. However, individual unit may opt for technology actually required for
implementation according to their requirement and circumstances like scale of operation, system
configuration, products portfolio and raw materials etc. Unit shall ensure implementation of the
following cleaner technology options within four to six months from the date of issuance of this
CCA:

a. Biomethanation of High Pollution Load Stream (like Raw material washings in agro based pulp and
paper mills as well as High COD back water stream in RCF based Kraft Paper Mills operating on
ZLD

b. Installation of Compressed Biogas System for converting raw biogas into compressed biogas to be
used as fuel

c. Oxygen Delignification &amp; ECF bleaching for agro &amp; wood based pulp and paper mills
d. Use of jet aerators for improved biodegradation in aeration tank and increased DO level
e. Press Washers in Pulp Washing to optimize water consumption acceptable under charter
f. Sludge Drying Beds to be discontinued. Only sludge dewatering system, centrifuge etc
g. Appropriate plastic waste disposal system to be installed by RCF based pulp and paper mills
h. Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved Air

Floatation) Units
7. Environmental management system
i. Unit shall setup the environmental management cell including unit head, purchase/store manager,

process operation head, ETP in charge to effectively monitoring of environmental compliance.
ii. Unit shall setup the environmental laboratory for testing of minimum wastewater quality parameters

like pH, TSS, BOD, COD, MLSS and DO, to effectively monitoring of ETP control parameters and
ETP discharge norms.

8. Air Pollution Mitigation
i. The unit shall use following fuel and install air pollution control device (APCD) of adequate capacity

to comply with following:
 S. No.  Equipment  Fuel  Stack height

(m)
Air Pollution
Control Device
(APCD)

 Stack Emission
standards
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 Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

1 1 X 30 TPH
BOILER, 1 X 12
TPH BOILER

BIOMASS/COA
L-325 MTD
(ONLY
APPROVED
FUEL
PERMITTED AS
PER CAQM
DIRECTION)

55 METER, 30
METER

ESP ON 30 TPH
Boiler, Multi
Cyclone Dust
Collect and Wet
Scrubber on 12
TPH Boiler

AS PER CAQM
DIRECTION

ii. Operation and maintenance of APCS shall be done in such a way that the emission generated from
stacks is always within prescribed norms of the Board.

iii. The unit shall ensure interlocking of air pollution control devises and production processes.
iv. The unit shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.
v. Unit <operating in NCR> shall comply with direction issued under Graded Response Action Plan

(GRAP) time to time by Hon’ble Supreme Court & Commission for Air Quality Management in
NCR and Adjoining Areas (CAQM).

vi. If the CAQM in National Capital Region and Adjoining areas, CPCB or SPCB issues the Closure
order against the unit <operating in NCR> the consent shall automatically remain suspended for that
period and after ensuring compliance and after the closure order is revoked the consent shall
automatically become effective.

9. Noise Pollution Mitigation:
i. Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure

as is required for meeting the ambient noise standards for night and day time as prescribed for
respective areas/zones (Industrial and Commercial) which are as follows: -

Standards forNoise level in db.(A) Leq
Industrial Area Commercial Area

Day Night Day Night
75 70 65 55

General Conditions:
1. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA at

any given time, as may be necessary.
2. In the event of issuance of Closure Direction by CPCB or SPCB to the unit, this CCA shall be

deemed revoked during the closure period.
3. If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to be achieved

within 45 days by the unit. However, if not revoked within 45 days, the Show Cause Notice shall be
considered as a Closure direction.

4. In case of non-functioning of ETP and/or STP, production has to be stopped immediately and this
Board has to be intimated through a report to be dispatched by fax/phone/email immediately.

5. In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

6. This CCA is valid only for products and quantity mentioned in Para 2. Unit shall obtain prior
approval before making any modification in product/ process/ fuel/ plant machinery failing which
consent shall be deemed revoked.

7. Compulsory documents to be submitted by the Unit: -
(i). Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other

Wastes (Management and Transboundary Movement) Rules, 2016, and third party audit report.
(ii). Environment Statement in form – V of Environment (Protection) Rule, 1986.
(iii). Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
8. The unit shall submit Latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current

Assets- Current Liabilities) of the unit at the end of each financial year so the Consent fee payable by
the unit may be verified. GHAN SHYAM Digitally signed by GHAN SHYAM 
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Specific Conditions:-
1.	This CTO is valid only for the production capacity of Kraft Paper/Board/Cup Stock/Writing Printing -415
MT/Day (40 MT/Day Based On Agro Waste And 375 MT/Day Based On Waste Paper) by using Waste

9. The unit shall submit Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste
Storage Area, Quarterly analysis reports of the samples of effluent, emission, hazardous wastes and
ETP sludge from NABL accredited and EPA recognized laboratory.

10. The unit shall inform in advance to SPCB/take prior permission of the SPCB to close
manufacturing/production.

11. The unit shall submit calibration certificate of OCEMS at least once in a year to SPCB.
12. made thereunder.
13. If unit is found temporary closed (for the last 24 hour) during inspection and prior intimation of

closure is not given by the unit, revocation of the CCA will be initiated as per the law.
14. The unit shall apply before the 60 days of expiry of CCA or any change in production

types/production capacity/manufacturing process/capacity enhancement/ outlet for the discharge of
effluent or gases emission or sewage waste from the unit etc. or any change in effluent discharge
point or emission point.

15. In case of occurrence of an accident, complete details on form must be sent to State Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken.

16. The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all
time) by the Board's staff, the chimney/stack attached to various sources of emission shall be
designated by number such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate
identification.

17. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board.

18. The unit will have to deposit the revised fee whenever it is notified.
19. Unit is covered under GPI and situated in the catchment area of River Ganges. Hence during Magh

mela, unit shall immediately comply with the directions issued by the Board related to operation or
temporary closure of the unit.

20. Unit shall abide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC and CPCB/SPCB
for protection and safe guard of environment from time to time.

21. Unit shall comply the conditions of Environment Clearance issued by State Level Environment
Impact Assessment Authority vide letter no. and dated  and Consent to establish (CTE) issued by
Board vide letter no.

22. The unit shall develop plantation of tall trees of suitable species on minimum 33% of the land on
which the unit is established as per the guidelines set up by the Board vide its Office Order no dated .
The copy of this guideline is available at URL http:/www...

23. Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to the
Board's offices and all other concerned offices. In case of failure of pollution control equipment, the
production process connected to it shall be stopped with immediate effect.

24. The person authorized shall implement Emergency Response Procedure (ERP) for which this CCA is
being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and
their possible impacts and also carry out mock drill in this regard at regular interval of time.

25. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being handled in the plant, including waste water and air emission and solid hazardous
waste generated within the factory premises is displayed on Display Board of size 6x4 feet outside
the main factory gate within premises.

26. The unit shall maintain and provide 'Inspection Book' at the time of inspection to the Board's
officials.

27. The unit shall provide uninterrupted accessibility to the STP's/ETP's inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitoring of pollution control
measures.

28. The unit shall maintain good house-keeping. All valves/pipes/sewer/drains etc. must be leak-proof.
This consent is being issued with the permission of competent authority.
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Paper- 450 MTD and Agro Waste- 130 MT/Day as raw material and Turbine- 4.5 MW at site 8.5 K.M.,
BHOPA ROAD, DISTRICT-MUZAFFARNAGAR, U.P.
2.	The Earlier Board has issued a CTO vide Ref No. -  128566/UPPCB/MuzaffarNagar
(UPPCBRO)/CTO/water/MUZAFFARNAGAR/2021, Dated: 15/07/2021 and Ref No. - 129893/
UPPCB/MuzaffarNagar(UPPCBRO)/CTO/air/MUZAFFARNAGAR/2021, Dated : 11/08/2021 is revoked.
3.	The industry must comply the conditions of NOC issued to unit from the UPGWD for abstraction of
ground water and submit the NOC for expanded production capacity.
4.	Industry shall submit Stack Emission/Ambient Air Quality Monitoring/Analysis report from Boards
Laboratory, after issuing this certificate within one month and on quarterly basis from a certified / approved
laboratory under E.P. Act 1986 to the Board.
5.	No plant and machinery shall be installed in the industry without obtaining CTE from UPPCB.In case of
any change in production capacity, process, raw materials use etc. the industry will have to intimate thse
Board. For any enhancement of the above, fresh Consent to Establish has to be obtained from U.P. Pollution
Control Board.
6 . 	 I n  c o m p l i a n c e  o f  t h e  C e n t r a l  P o l l u t i o n  C o n t r o l  B o a r d  l e t t e r  n o .  F .  N o .  B -
190193/WQMII/CPCB/P&P/14212 dated 08/12/2017, the industry will follow the Effluent discharge
standards as notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting
the effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.
7.	The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.
8.	The Unit shall install Piezometer for measurement of ground water level and the data generated from
Piezometer will be provided to the SPCB on monthly basis.
9.	Industry shall install/maintain Online Continuous Effluent and emission Monitoring System (OCEMS) on
ETP and stack & connect it with SPCBs and CPCB server as per the direction of CPCB.
10.	The industry shall install electromagnetic flow meter at water source and outlet of ETP, and maintain the
records of water abstracted and recycled treated effluent. The treated effluent from the Effluent Treatment
Plant shall be used completely in the manufacturing process.
11.	The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 ×7
basis.
12.	If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
13.	Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.
14.	The industry shall operate and maintain 1 X 30 TPH BOILER WITH ESP, 55 meter stack height from
ground level, 1 X 12 TPH BOILER with Multi Cyclone Dust Collector, Wet Scrubber and 30 Meter Stack
Height from Ground Level. Fuel to be used in the unit is Biomass/Coal- 325 MTD. Only approved fuel sis
permitted as per CAQM direction. 
15.	The APCS will be maintained and operated in such a manner that emissions always conform to the
standard laid down under the E.P Act 1986 as amended.
16.	As per the directions given by Commission for Air Quality Management in National Capital Region and
Adjoining Areas vide its letter no-A-110018/01/2021-CAQM, dated-04.02.2022, industry shall under all
circumstances completely switch over to PNG or Bio Fuels latest by 30.09.2022. Industry should switch
over to PNG Fuel as soon as PNG supply is available in the area. Unit must use Rice
Husk/Biomass/Agriculture Refuse/Bio Fuel Pellets/Bio Briquettes as per direction given by CAQM a tpoint
no. 65.
17.	Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time by
Hon’ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining Areas
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(CAQM).
18.	Operation and maintenance of APCS shall be done in such a way that the emission generated from stacks
is always within prescribed norms of the Board.
19.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.
20.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55, 62 & 68 regarding DG sets.
21.	The unit shall be monitored all sources of emissions from Boiler/Thermopack etc. after fuel conversion
from Regional Laboratories, UPPCB on payment basis within a month. To ensure emissions parameters as
per CAQM order.
22.	The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.
23.	The dying, bleaching and deinking process are not allowed in the production process of the unit. The unit
will not use agro based raw materials in the production process.
24.	The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986 and the various orders issued by the MOEF&CC, CPCB and SPCB in time to
time .
25.	The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order till further direction.
26.	Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the air
quality, becoming air borne by wind or water regime during rainy season by flowing along with storm water.
Direct exposure of workers to fly ash & dust shall be avoided.
27.	The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
28.	The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with
section- 21/22 of air Act 1981 (as amended respectively).
29.	Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.
30.	The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/compliance report should be sent to the Board within One month.
31.	Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
32.	Industry shall dispose the hazardous waste through authorized recyclers/TSDF and obtained HWA from
the Board.
33.	The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any air
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.
34.	This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.
35.	Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
36.	Industry shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Regulation and
Control) Rule, 2000. GHAN SHYAM Digitally signed by GHAN SHYAM 
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37.	The unit shall submit the audited balance sheet for the current year.
38.	The industry shall establish Miyawaki forest inside the factory in sufficient area the treated effluent from
the ETP shall be used for forestation.
39.	Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02
dt. 16/02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.

                                                                                    
                                                                                    

 Chief Environmental Officer (Circle 3)
Copy to:

                                                                                    
Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the conditions
imposed in the certificate.

                                                                                    
Chief Environmental Officer (Circle 3)
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & Authorization) under Section- 25 of the “Water (Prevention & Control of Pollution)
Act.,1974”and under Section- 21 of the “Air (Prevention & Control of Pollution) Act, 1981” and
Authorization Rules, 2016”notified under “Environment (Protection) Act, 1986” as applicable (to be
referred hereinafter as Water Act, Air Act and HW Rules respectively).

                                                                                    

 Consolidated Consent to Operate and Authorization (CCA):
                                                                                    

CCA is hereby granted to M/s MEENU PAPER MILLS PVT LTD  located at 9.5 Km, Bhopa Road,
Muzaffarnagar,MUZAFFAR NAGAR,251001  subject to the provisions of the  Water Act, Air Act and
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the
orders that may be made further and subject to following terms and conditions: - 
         

         
         
         
         
3.	Production Process Infrastructure
         

181484/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/MUZAFFARNAG
AR/2023

Date: 16/05/2023

To,

M/sMEENU PAPER MILLS PVT LTD

9.5 Km, Bhopa Road, Muzaffarnagar,MUZAFFAR NAGAR,251001

 Application no. 20508080                                                                    Date :- 2023-04-06

1.1 This CCA is granted for the period upto 2024-12-31 from the date of issuance of this letter, under
Section-25 of the "Water (Prevention & Control of Pollution) Act, 1974.

1.2 This CCA is granted for the period upto 2024-12-31 from the date of issuance of this letter, under
Section-21 of the "Air (Prevention & Control of Pollution) Act, 1981.

1.3 This CCA is granted for the period upto 2024-12-31 from the date of issuance of this letter under
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016" notified
under "Environment (Protection) Act, 1986.

2. Production Capacity :
S. No. Declared by the unit

Raw material
(tpd / tpa)
Wood, Agro residues:
Recycled Fiber (Waste Paper)
:

 Name of Final Products & By
-products with quantity per
month

Permitted by the Board

 1  Waste Paper- 230 MT/DAY  KRAFT PAPER- 190 MT/DAY,
TURBINE 1.5 MW

 KRAFT PAPER- 190 MT/DAY,
TURBINE 1.5 MW
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 4.	Water Conservation Measures
 
  A.	Fresh water consumption
 

* In case of units adopting zero liquid discharge (ZLD), the unit shall withdraw the fresh water only to cater
 the losses in water accrued during industrial processes.
8.	The specific water consumption shall not exceed values mentioned below as per consented product type.
 

S. No. Details Declared by the unit
Numbers  Usage / Process

operation

Permitted by the
Board

i. Unit shall obtain prior approval before making any modification in product/process/fuel/plant
machinery,   failing to which this consent would be deemed void.

ii. The unit shall inform SPCB and CPCB regarding shut down as well as resumption of manufacturing
operations.

iii. The unit shall maintain record of daily production in tons per day in a log book duly signed daily by
authorized signatory/competent authority.

1. Categorization of existing groundwater area: Safe/ Semi critical /Critical// Over-Exploited/ Saline
2. The unit shall obtain NOC of CGWA/SGWA(in case of use of river water, permission from irrigation

department)
3. Status of NOC from CGWA/SGWB: Applied/Granted
4. If Granted: Number of NOC and Validity2024-12-31
5. Details of Artificial recharge system/rain water harvesting unit (if any) installed with capacity
6. Details of piezometer installed i.e., numbers with coordinates.
7. This CCA is valid for details w.r.t fresh water as mentioned below:

Declaration Permitted
S.No Source of fresh water Borewells/river Borewells/river

 Category Specific Water Consumption  not to exceed
Wood based/Agro based Pulp & Paper    Mills
producing    bleached
grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills.

<40 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Paper Mills
producing unbleached grades of chemical pulps,
papers, and paperboards.

<16 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
bleached grades of papers, paperboards & newsprint

<12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards

<8 KL per Ton of paper produced

 RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards (ZLD)

Without  Power  Boiler	         < 2.5  m3 / t paper
  With Power Boiler                      	< 5 m3/ t paper

9. Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow totalizer at all
water   abstraction sources, utilization lines- process, domestic and boiler.

10. The unit shall maintain record of daily fresh water consumption (initial reading & final reading) in a
log   book (in m3/day and m3/t paper) duly signed daily by authorized signatory/competent authority.

11. Unit shall maintain separate logbooks for quantity of freshwater consumed in production section,
boiler feed, domestics consumption and other points of utilization.

12. All the pipelines carrying fresh water/back water should be coloured as per protocol.
13. The unit shall install Piezometric well within the premises to monitor the level of ground water and

shall analyse the quality of ground water annually. GHAN SHYAM Digitally signed by GHAN SHYAM 
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B. Trade effluent treatment and discharge: -
 1.	This CCA is valid for the quantity of maximum daily trade effluent discharge as mentioned below:
 

 
2.	The quantity of maximum specific trade effluent discharge shall be as specified below:
 

 
5.	For ZLD unit
 

S.No CCA is valid for Declared by the unit Permitted
1 300 KLD 300 KLD 300 KLD

 Category Specific Trade Effluent Discharge,  not to exceed
 Wood based/Agro based Pulp & Paper    Mills
producing    bleached
grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills.

<32 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Paper Mills
producing unbleached grades of chemical pulps,
papers, and paperboards.

<12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
bleached grades of papers, paperboards & newsprint

<9 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards

<5 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards (ZLD)

No discharge is allowed (100% recycle within
process)

i Unit shall recycle all the treated effluent in the industrial process only.
ii Unit shall ensure that no treated/untreated effluent discharged outside the unit premises.
iii Unit shall install the flow meter at recycling point and maintain the logbooks for the same.
iv Unit shall allow to withdraw the fresh water only to cater the losses in water accrued during process.
v Unit shall conduct the water audit and submit the same to SPCB
vi The mill will install PTZ camera at Sedicell / back water storage tank from where the back water

recycled, backwater recycling flow meter as well as at ETP (if available)
vii The mill is advised to submit a ZLD feasibility report by a recognized institution to justify its ZLD

status.
4. The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary and tertiary

treatment as is required with reference to influent quantity and quality.
5. The treated effluent shall be recycled to the maximum extent (atleast 40%) in the process and the

remaining treated effluent after achieving the norms as mentioned below shall be disposed off into
the drain-name of drain, first order/second order with Lat. Log.  leading to river name of river with
Lat. Log.

 Parameters Norms for Agro
based paper mill

 Norms for RCF
bleached pulp &
paper mill

Norms for RCF
unbleached grade
paper mill

Norms for RCF
unbleached grade
ZLD paper mill

 pH 6.5 – 8.5  6.5 – 8.5 6.5 – 8.5  No discharge is
allowed

 TSS, mg/l  <= 30 <30 <30  No discharge is
allowed

 BOD, mg/l <= 20  < 20 < 20  No discharge is
allowed

COD, mg/ <= 200  < 150 < 150  No discharge is
allowed

 TDS, mg/l <= 1800  < 1600 < 1600  No discharge is
allowed
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 Color, PCU <= 250 < 150 < 150  No discharge is
allowed

 AOX, mg/l <= 8   –  –  No discharge is
allowed

 SAR <= 10  < 8  < 8  No discharge is
allowed

6. In the case of land application of treated effluent, unit shall submit irrigation management plan
prepared by any government technical institute of repute. During no demand period for irrigation, the
treated effluent to be stored in a seepage proof lined pond (Lagoon) having 15 days holding capacity
only.

7. Effluent Treatment Plant shall be stabilised prior to the resumption of manufacturing operations.
8. The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and the

flowmeter should be connected to State/CPCB Server.
9. Flow measuring devices should be provided for measurement of quantity of industrial effluent

generated, industrial effluent recycled and industrial effluent discharged. Logbook for the same shall
be maintained by unit.

10. The unit shall maintain daily record/log book of raw material (waste paper) consumption, chemical
consumption (process & ETP separately), paper production, energy consumption (process & ETP
separately).

11. Sampling points should be installed at ETP inlet, ETP outlet, effluent recirculation lines and at other
points as deemed necessary.

12. The unit shall install OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD & COD and
provide connectivity with CPCB and SPCB server as per the guidelines issued by CPCB.

13. The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB and
SPCB server and periodic calibration of OCEMS.

14. For Wood based/Agro based paper mill:
a) The unit shall install Chemical Recovery System for management of black liquor. Appropriate black

liquor spillage system should be available to prevent its escape along with other effluent streams.
b) The unit should maintain log book of Chemical Recovery System indicating quantity of black liquor

processed, white liquor generated, soda ash produced (if applicable), running hours etc.
c) In case of any discharge of Black Liquor from the unit the Consent to Operate/Authorization

(CCA) issued to the unit shall stand withdrawn with immediate effect.
15. The unit shall have adequate onsite environmental laboratory facility for qualitative analysis of

different effluent stream. and manpower for monitoring and recording TSS, TDS, COD & BOD &
MLSS level in ETP inlet and outlet on daily basis.

16. The unit shall set up an Environment Management Cell within unit as per the Charter.
17. The unit shall submit analysis report from the authorized laboratory for all parameters as mentioned

for paper unit.
18. All flowmeter should be calibrated annually from recognized institutions/vendor.
19. The unit shall prepare material balance and water balance report annually.
20. The unit shall submit its ETP Adequacy Assessment Report to the concerned State Pollution Board

(SPCB).
21. The unit shall get its ETP performance evaluated by a third party annually.
22. The unit shall identify recipient drains/rivulets and their u/s & d/s location in consultation with SPCB

and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab
recognized under Environment (P) Act, 1986 and shall submit the analysis report on monthly basis to
SPCB.

C. Domestic effluent/Sewage treatment and discharge: -
1. This CCA is valid for the quantity of maximum daily domestic effluent/sewage discharge as

mentioned below:
S No. Detalis Permitted

1. Maximum daily discharge of sewage 3
2. Treatment facility SEPTING TANK
3. Discharge point SEPTIC TANK
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* In case of stoppage of functioning of STP, production has to be stopped immediately and this Board
has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

2. The domestic effluent should be treated in the sewage treatment plant so that it should be in
conformity with the prescribed norms:

 S.No  Parameter Standard
3. Flow measuring devices should be provided for measurement of quantity of sewage generated,

sewage recycled (if any) and sewage discharged. Logbook for the same shall be maintained by unit.
4. Sampling points should be installed at STP inlet, STP outlet, recirculation lines and at other points as

deemed necessary.
5. The unit shall maintain daily record/log book of chemical consumption in STP (if any), energy

consumption of STP, STP sludge generation and disposal separately.
6. Unit shall explore the possibility to recycle the treated used water shall be utilized in gardening,

irrigation, industrial utility and toilet flushing to minimize the fresh water consumption up to 20 %
per year.

7. Separate arrangement should be made for collection of industrial and domestic effluent in closed
water supply system.

6. Cleaner Technology & Waste Minimization Practices:
Background:
to take appropriate measures in a time bound manner through preparation of individual action plans
and implementation of cleaner technology options by the Pulp & Paper mills. To facilitate the Pulp &
Paper mills, a Charter for ‘Charter for Water Recycling and Pollution Prevention in Pulp & Paper
Industries’ was formulated. Clean Technology measures mentioned hereunder are indicative of
systems, processes and practices that are generally considered essential for achievement of the
objectives of the Charter. However, individual unit may opt for technology actually required for
implementation according to their requirement and circumstances like scale of operation, system
configuration, products portfolio and raw materials etc. Unit shall ensure implementation of the
following cleaner technology options within four to six months from the date of issuance of this
CCA:

a. Biomethanation of High Pollution Load Stream (like Raw material washings in agro based pulp and
paper mills as well as High COD back water stream in RCF based Kraft Paper Mills operating on
ZLD

b. Installation of Compressed Biogas System for converting raw biogas into compressed biogas to be
used as fuel

c. Oxygen Delignification &amp; ECF bleaching for agro &amp; wood based pulp and paper mills
d. Use of jet aerators for improved biodegradation in aeration tank and increased DO level
e. Press Washers in Pulp Washing to optimize water consumption acceptable under charter
f. Sludge Drying Beds to be discontinued. Only sludge dewatering system, centrifuge etc
g. Appropriate plastic waste disposal system to be installed by RCF based pulp and paper mills
h. Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved Air

Floatation) Units
7. Environmental management system
i. Unit shall setup the environmental management cell including unit head, purchase/store manager,

process operation head, ETP in charge to effectively monitoring of environmental compliance.
ii. Unit shall setup the environmental laboratory for testing of minimum wastewater quality parameters

like pH, TSS, BOD, COD, MLSS and DO, to effectively monitoring of ETP control parameters and
ETP discharge norms.

8. Air Pollution Mitigation
i. The unit shall use following fuel and install air pollution control device (APCD) of adequate capacity

to comply with following:
 S. No.  Equipment  Fuel  Stack height

(m)
Air Pollution
Control Device
(APCD)

 Stack Emission
standards

1 1 X 11 TPH
BOILER, 1 X 12
TPH BOILER

Biomass/Coal-
100 MTD

32 WET
SCRUBBER on
each Boiler

AS PER CAQM
DIRECTION
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 Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

ii. Operation and maintenance of APCS shall be done in such a way that the emission generated from
stacks is always within prescribed norms of the Board.

iii. The unit shall ensure interlocking of air pollution control devises and production processes.
iv. The unit shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.
v. Unit <operating in NCR> shall comply with direction issued under Graded Response Action Plan

(GRAP) time to time by Hon’ble Supreme Court & Commission for Air Quality Management in
NCR and Adjoining Areas (CAQM).

vi. If the CAQM in National Capital Region and Adjoining areas, CPCB or SPCB issues the Closure
order against the unit <operating in NCR> the consent shall automatically remain suspended for that
period and after ensuring compliance and after the closure order is revoked the consent shall
automatically become effective.

9. Noise Pollution Mitigation:
i. Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure

as is required for meeting the ambient noise standards for night and day time as prescribed for
respective areas/zones (Industrial and Commercial) which are as follows: -

Standards forNoise level in db.(A) Leq
Industrial Area Commercial Area

Day Night Day Night
75 70 65 55

ii. The unit shall take adequate measures to control of noise from its own source so as to comply with
the standards as may be applicable.

iii. The unit shall provide acoustics enclosure on DG sets as per Environment (Protection) Rules, 1986.
iv. The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per

requirement for monitoring the air emissions and the same shall be open for inspection and use at all
time) by the Board's staff, the chimney/stack attached to various sources of emission shall be
designated by number such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate
identification.

10. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016: -

1. Number of authorisation and date of issue :2018-02-22
2. Reference of application (No. and date)9957/2018-02-22 :
3. R9957 of asd is hereby granted an authorisation based on the enclosed signed inspection report for

generation, collection, reception, storage, transport, reuse, recycling, recovery, pre-processing,
coprocessing, utilisation, treatment, disposal or any other use of hazardous or other wastes or both on
the premises situated atasd

 S No.  Category of Hazardous
Waste as per the
Schedules I,II and III of
these rules

 Authorized mode of
disposal or recycling or
utilization or
co-processing, etc.

 Quantity (ton/annum)

1 Category-5.1 As per
Schedule I (USED OR
SPENT OIL)

THROUGH TSDF 0.225 MT/ANNUM

2 Category-33.1 As per
Schedule I (EMPTY
BARRELS/CONTAINERS
/LINERS
CONTAMINATED WITH
HAZARDOUS
CHEMICALS /WASTES)

THROUGH TSDF 1.20 MT/ANNUM,

GHAN SHYAM Digitally signed by GHAN SHYAM 
Date: 2023.06.08 12:36:00 +05'30'

821825



3 Category-33.2 As per
Schedule I
(CONTAMINATED
COTTON RAGS OR
OTHER CLEANING
MATERIALS)

THROUGH TSDF 0.075 MT/ANNUM

4. The authorisation shall be valid for a period of
5. The authorisation is subject to the following general and specific conditions
6. (Please specify any conditions that need to be imposed over and above general conditions, if any):

General conditions of authorisation:
1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,

and the rules made there under.
2. The authorisation or its renewal shall be produced for inspection at the request of an officer

authorised by the State Pollution Control Board.
3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and

other wastes except what is permitted through this authorisation.
4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the

application by the person authorised shall constitute a breach of his authorisation.
5. The person authorised shall implement Emergency Response Procedure (ERP) for which this

authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time;

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty”

7. It is the duty of the authorised person to take prior permission of the State Pollution Control Board to
close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation.

9. The record of consumption and fate of the imported hazardous and other wastes shall be maintained.
11. The hazardous and other waste which gets generated during recycling or reuse or recovery or

preprocessing or utilisation of imported hazardous or other wastes shall be treated and disposed of as
per specific conditions of authorisation.

12. The importer or exporter shall bear the cost of import or export and mitigation of damages if any.
13. An application for the renewal of an authorisation shall be made as laid down under these Rules.
14. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment,

Forest and Climate Change or Central Pollution Control Board from time to time.
15. Annual return shall be filed by June 30th for the period ensuring 31st March of the year.

General Conditions:
1. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA at

any given time, as may be necessary.
2. In the event of issuance of Closure Direction by CPCB or SPCB to the unit, this CCA shall be

deemed revoked during the closure period.
3. If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to be achieved

within 45 days by the unit. However, if not revoked within 45 days, the Show Cause Notice shall be
considered as a Closure direction.

4. In case of non-functioning of ETP and/or STP, production has to be stopped immediately and this
Board has to be intimated through a report to be dispatched by fax/phone/email immediately.

5. In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

6. This CCA is valid only for products and quantity mentioned in Para 2. Unit shall obtain prior
approval before making any modification in product/ process/ fuel/ plant machinery failing which
consent shall be deemed revoked.

7. Compulsory documents to be submitted by the Unit: - GHAN SHYAM Digitally signed by GHAN SHYAM 
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(i). Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016, and third party audit report.

(ii). Environment Statement in form – V of Environment (Protection) Rule, 1986.
(iii). Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
8. The unit shall submit Latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current

Assets- Current Liabilities) of the unit at the end of each financial year so the Consent fee payable by
the unit may be verified.

9. The unit shall submit Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste
Storage Area, Quarterly analysis reports of the samples of effluent, emission, hazardous wastes and
ETP sludge from NABL accredited and EPA recognized laboratory.

10. The unit shall inform in advance to SPCB/take prior permission of the SPCB to close
manufacturing/production.

11. The unit shall submit calibration certificate of OCEMS at least once in a year to SPCB.
12. made thereunder.
13. If unit is found temporary closed (for the last 24 hour) during inspection and prior intimation of

closure is not given by the unit, revocation of the CCA will be initiated as per the law.
14. The unit shall apply before the 60 days of expiry of CCA or any change in production

types/production capacity/manufacturing process/capacity enhancement/ outlet for the discharge of
effluent or gases emission or sewage waste from the unit etc. or any change in effluent discharge
point or emission point.

15. In case of occurrence of an accident, complete details on form must be sent to State Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken.

16. The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all
time) by the Board's staff, the chimney/stack attached to various sources of emission shall be
designated by number such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate
identification.

17. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board.

18. The unit will have to deposit the revised fee whenever it is notified.
19. Unit is covered under GPI and situated in the catchment area of River Ganges. Hence during Magh

mela, unit shall immediately comply with the directions issued by the Board related to operation or
temporary closure of the unit.

20. Unit shall abide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC and CPCB/SPCB
for protection and safe guard of environment from time to time.

21. Unit shall comply the conditions of Environment Clearance issued by State Level Environment
Impact Assessment Authority vide letter no. and dated  and Consent to establish (CTE) issued by
Board vide letter no.

22. The unit shall develop plantation of tall trees of suitable species on minimum 33% of the land on
which the unit is established as per the guidelines set up by the Board vide its Office Order no dated .
The copy of this guideline is available at URL http:/www...

23. Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to the
Board's offices and all other concerned offices. In case of failure of pollution control equipment, the
production process connected to it shall be stopped with immediate effect.

24. The person authorized shall implement Emergency Response Procedure (ERP) for which this CCA is
being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and
their possible impacts and also carry out mock drill in this regard at regular interval of time.

25. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being handled in the plant, including waste water and air emission and solid hazardous
waste generated within the factory premises is displayed on Display Board of size 6x4 feet outside
the main factory gate within premises.

26. The unit shall maintain and provide 'Inspection Book' at the time of inspection to the Board's
officials. GHAN SHYAM Digitally signed by GHAN SHYAM 
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Specific Conditions:-
1.	This CTO is valid only for the production capacity of KRAFT PAPER- 190 MT/DAY BY USING Waste
Paper- 230 MT/DAY as raw material, TURBINE 1.5 MW at site 9.5 K.M., BHOPA ROAD,
MUZAFFARNAGAR, U.P.
2.	The Earlier Board has issued a CTO vide Ref No. - 67140/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/
w a t e r / M U Z A F F A R N A G A R / 2 0 1 9 ,  D a t e d  :  1 5 / 0 1 / 2 0 2 0  a n d  R e f  N o .  -
67141/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/air/MUZAFFARNA GAR/2019, Dated : 28/01/2020 is
revoked.
3.	The authorization is valid only for Category-33.1 As per Schedule I (EMPTY BARRELS/CONTAINERS
/LINERS CONTAMINATED WITH HAZARDOUS CHEMICALS /WASTES)- 1.20 MT/ANNUM,
Category-33.2 As per Schedule I (CONTAMINATED COTTON RAGS OR OTHER CLEANING
MATERIALS)- 0.075 MT/ANNUM, Category-5.1 As per Schedule I (USED OR SPENT OIL)- 0.225
MT/ANNUM.
4.	The industry must comply the conditions of NOC issued to unit from the UPGWD for abstraction of
ground water and submit the NOC for expanded production capacity.
5.	Industry shall submit Stack Emission/Ambient Air Quality Monitoring/Analysis report from Boards
Laboratory, after issuing this certificate within one month and on quarterly basis from a certified / approved
laboratory under E.P. Act 1986 to the Board.
6.	Unit must submit proof of Bank Guarantee submission in the Board with respect to CTE issued by the
Board on dated-18.06.2021 and 18.10.2021, if not then submit Bank Guarantee in the Board within a month,
7.	No plant and machinery shall be installed in the industry without obtaining CTE from UPPCB.In case of
any change in production capacity, process, raw materials use etc. the industry will have to intimate thse
Board. For any enhancement of the above, fresh Consent to Establish has to be obtained from U.P. Pollution
Control Board.
8 . 	 I n  c o m p l i a n c e  o f  t h e  C e n t r a l  P o l l u t i o n  C o n t r o l  B o a r d  l e t t e r  n o .  F .  N o .  B -
190193/WQMII/CPCB/P&P/14212 dated 08/12/2017, the industry will follow the Effluent discharge
standards as notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting
the effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.
9.	The unit will not use agro based raw materials in the production process.
10.	The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.
11.	The Unit shall install Piezometer for measurement of ground water level and the data generated from
Piezometer will be provided to the SPCB on monthly basis.
12.	Industry shall install/maintain Online Continuous Effluent and emission Monitoring System (OCEMS)
on ETP and stack & connect it with SPCBs and CPCB server as per the direction of CPCB.
13.	The industry shall install electromagnetic flow meter at water source and outlet of ETP, and maintain the
records of water abstracted and recycled treated effluent. The treated effluent from the Effluent Treatment
Plant shall be used completely in the manufacturing process.
14.	The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 ×7
basis.
15.	If the CPCB or UPPCB issues the Closure order against the industry this consent order stands

27. The unit shall provide uninterrupted accessibility to the STP's/ETP's inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitoring of pollution control
measures.

28. The unit shall maintain good house-keeping. All valves/pipes/sewer/drains etc. must be leak-proof.
This consent is being issued with the permission of competent authority.
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automatically suspended for that period.
16.	Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.
17.	The industry shall operate 1 X 11 TPH BOILER, 1 X 12 TPH BOILER with WET SCRUBBER on each
Boiler and 32 Meter Combined Stack Height From Ground Level. Fuel to be used in the unit is
Biomass/Coal- 100 MTD.  Only approved fuel sis permitted as per CAQM direction.
18.	The APCS will be maintained and operated in such a manner that emissions always conform to the
standard laid down under the E.P Act 1986 as amended.
19.	As per the directions given by Commission for Air Quality Management in National Capital Region and
Adjoining Areas vide its letter no-A-110018/01/2021-CAQM, dated-04.02.2022, industry shall under all
circumstances completely switch over to PNG or Bio Fuels latest by 30.09.2022. Industry should switch
over to PNG Fuel as soon as PNG supply is available in the area. Unit must use Rice
Husk/Biomass/Agriculture Refuse/Bio Fuel Pellets/Bio Briquettes as per direction given by CAQM a tpoint
no. 65.
20.	Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time by
Hon’ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining Areas
(CAQM).
21.	Operation and maintenance of APCS shall be done in such a way that the emission generated from stacks
is always within prescribed norms of the Board.
22.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.
23.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55, 62 & 68 regarding DG sets.
24.	The unit shall be monitored all sources of emissions from Boiler/Thermopack etc. after fuel conversion
from Regional Laboratories, UPPCB on payment basis within a month. To ensure emissions parameters as
per CAQM order.
25.	The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.
26.	The dying, bleaching and deinking process are not allowed in the production process of the unit. The unit
will not use agro based raw materials in the production process.
27.	The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986 and the various orders issued by the MOEF&CC, CPCB and SPCB in time to
time .
28.	The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order till further direction.
29.	Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the air
quality, becoming air borne by wind or water regime during rainy season by flowing along with storm water.
Direct exposure of workers to fly ash & dust shall be avoided.
30.	The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
31.	The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with
section- 21/22 of air Act 1981 (as amended respectively).
32.	Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.
33.	The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/compliance report should be sent to the Board within One month.
34.	Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
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35.	Industry shall dispose the hazardous waste through authorized recyclers/TSDF and obtained HWA from
the Board for expanded Hazardous Waste Material within a month.
36.	The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any air
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.
37.	This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.
38.	Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
39.	Industry shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Regulation and
Control) Rule, 2000.
40.	The unit shall submit the audited balance sheet for the current year.
41.	The industry shall establish Miyawaki forest inside the factory in sufficient area the treated effluent from
the ETP shall be used for forestation.
42.	Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02
dt. 16/02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.
43.	The unit will submit the proof of depositing the requisite processing fees of application in a month
otherwise this authorization will stands automatically cancelled.
44.	The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers/bags shall be provided with a
general label as given in Form 8. The storage area should be at an isolated spot in the premises and must be
fenced, covered and duly marked.
45.	The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested.
46.	Comprehensive safety measures must be followed in handling of wastes and the staff must be properly
trained.
47.	It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme Court
in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and Handling) Rules,
1989 (as amended) shall be allowed to operate without valid authorisation. It is also provided in the same
order that industries which are not complying with the conditions shall not be allowed to operate. Hence in
case you fail to apply for authorisation before its expiry or fails to comply with conditions of the earlier
authorisation issued to you, closure order shall be issued against your industry without any further notice.
48.	The applicant must file returns on prescribed Form 4 along with a compliance report of this letter. You
should also maintain records on Form-3 and present it to Board's inspecting officials.
49.	In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken.
50.	It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop
suitable waste treatment and disposal facility and the design of the facility must be approved by the Board.
Details along with the project report must be sent in this regard within fifteen days of receipt of this letter,
otherwise the industry shall become member of a common TSDF and the industry shall start sending the
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Hazardous waste already stored along with the Hazardous waste generated at present at this TSDF. The
proof of valid membership of TSDF along with proof of disposal of hazardous waste to TSDF shall be sent
to U.P. Pollution Control Board within three months.
51.	The authorised person shall not receive, collect, or store any hazardous waste from any unauthorised
occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any other reprocessing
unit it must be ensured that such unit is fully complying with environmental requirements and has a valid
authorisation of the Board.
52.	In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers of hazardous chemicals such as flammable, corrosive, explosive and
toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and safely
handled.
53.	Proposal regarding waste minimization and reuse of wastes must be sent. Details of any recovery/ reuse
system must be sent within two months.
54.	It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
55.	The stored waste shall not be taken out of the storage area except with the written permission of the State
Pollution Control Board in this regard.
56.	You are directed to display online data outside the main factory gate with regards to quantity and nature
of hazardous chemicals being handled in the plant including waste water and air emissions and solid
hazardous waste generated within the factory premises. Necessary compliance should be sent within fifteen
days of receipt of this letter.
57.	It is the mandatory duty of the authorised person to comply with the guideline for transportation of
hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central Pollution
Control Board from time to time.
58.	You are directed to provide the complete details regarding the quantity of hazardous waste stored in the
factory premises within a month.
59.	You are directed to provide all hazardous waste generated in the factory to any TSDF operating in the
state for the treatment and disposal and send the compliance report to the U.P. Pollution Control Board at
the earliest.
60.	Status report of hazardous waste stored in premises available storage capacity and future action plan for
permanent safe disposal of hazardous waste shall be submitted within one month.
61.	Ground water monitoring report of premises shall be submitted within one month.
62.	Industry will follow the various provisions of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
63.	The authorised actual user of hazardous and other wastes shall maintain records of hazardous and other
wastes purchased in a passbook issued by the State Pollution Control Board along with the authorisation.

                                                                                    
                                                                                    

 Chief Environmental Officer (Circle 3)
Copy to:

                                                                                    
Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the conditions
imposed in the certificate.

                                                                                    
Chief Environmental Officer (Circle 3)
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AR2023 

URPC 

I80586UPPCBMuzatfarNagar(UPPCBRO)/CTO/both/MUZAFFARNAG 

1.1 

To, 

1.2 

2. 

i 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 
Consent & Authorization) under Section- 25 of the Water (Prevention & Control of Pollution) 
Act..1974'"and under Section- 21 of the Air (Prevention & Control of Pollution) Act, 1981" as applicable 
(to be reterred hereinafter as Water Act, Air Act respectively). 

Application no. 20355530 

M/sSHREE SIDHBALPAPER MILLS LIMITED 

Consolidated Consent to Operate and Authorization (CCA): 

Buildng. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 
Phone S-2720Os28,272Os31, Fax:0522-2720764, Email: infor'uppcb, in, Website: www.uppcb.com 

9TH KM BHOPA ROAD MUZAFFARNAGAR, DISTT- MUZAFFARNAGAR (UP).MUZAFFAR NAGAR,251001 

Utar Pradesh Pollution Control Board 

CCA is hereby granted to M/s SHREE SIDHBALI PAPER MILLS LIMITED located at 9TH KM 
BHOPA ROAD MUZAFFARNAGAR, DISTT- MUZAFFARNAGAR (UP),MUZAFFAR 
NAGAR,251 001 subject to the provisions of the Water Act, Air Act and the orders that may be made 
further and subject to following terms and conditions: -

S. No. 
Production Capacity : 

This CCA is granted for the period upto 2025-12-31 from the date of issuance of this letter, under 
Section-25 of the "Water (Prevention & Control of Pollution) Act, 1974. 

S. No. 

This CCA is granted for the period upto 2025-12-31 from the date of issuance of this letter, under 
Section-21 of the "Air (Prevention & Control of Pollution) Act, 1981. 

Deciared by the unit 

Raw material 
(tpd/ tpa) 
Wood, Agro residues: 

|Rccyclcd Fiber (Wastc Papcr) 

3. Production Process Infrastructure 

Details 

Waste Paper- 300 MT/Day 

Date :- 2023-04-06 

Name of Final Products & By 
-products with quantity per 
month 

Date: 18/05/2023 

Kraft Paper- 250 MT/Day, 
TURBINE 2.0 MW 

Declared by the unit 
Numbers 

GHAN SHYAM 

Usage / Process 
|operation 

Permitted by the Board 

Kraft Paper- 250 MT/Day, 
TURBINE 2.0 MW 
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ii. 

ii. 

4. Water Conservation Measures 

1. 

3. 

A. Fresh water consumption 

4. 

5 

6. 
7. 

S.No 

The unit shall inform SPCB and CPCB rcgarding shut down as well as rcsumption of manufacturing operations. 
The unit shall maintain rccord of daily production in tons per day in a log book duly signcd daily by authorized signatory/competent authority. 

Catcgorization of existing groundwater area: Safe/ Semi critical /Critical// Over-Exploitcd/ Salinc 

9. 

The unit shall obtain NOC of CGWA/SGWA(in case of use of river water, permission from irrigation department) 

10 

Status of NOC from CGWA/SGWB: Applicd/Granted 

11. 

If Grantcd: Numbcr of NOC and Validity2025-12-31 

12 

Details of Artificial recharge system/rain water harvesting unit (if any) installed with capacity 

Category 

13. 

Details of piezometer installed i.e., numbers with coordinates. 

* In casc of units adopting zero liquid discharge (ZLD), the unit shall withdraw thc fresh water only to catcr 
the losses in water accrued during industrial processes. 

This CCA is valid for details w.r.t fresh watcr as mentioned bclow: 

8. The specific water consumption shall not exceed values mentioned below as per consented product type. 

Wood bascd/Agro bascd Pulp & Paper Mills 
producing bleached 
grades of chemical pulp. papers, paperboards & 
newsprint Specialty Paper Mills. 

Source of fresh water 

Agro-Based & Wood Based Pulp & Paper Mills 
producing unblcachcd grades of chemical pulps, 
papers, and paperboards. 

Declaration 
|Borewells/river 

RCF and Market Pulp Based Paper Mills producing<12 KL per Ton of paper produced 
blcachcd grades of papcrs, papcrboards & ncwsprint 

|RCF and Market Pulp Based Paper Mills producing 
unbleached grades of papers and paperboards 
RCF and Market Pulp Bascd Papcr Mills producing 
unbleached grades of papers and paperboards (ZLD) 

Pernittcd 
Borewells/river 

Specific Water Consumption not to exceed 
<40 KL per Ton of paper produced 

<16 KL per Ton of paper produced 

B. Trade effluent treatment and discharge: -

<8 KL per Ton of paper produced 

Without Powcr Boilcr 
With Power Boiler 

<2.5 m3 / t papcr 
<5 m3/t paper 

Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow totalizer at all 
water abstraction sources, utilization lincs- process, domestic and boiler. 

The unit shall maintain record of daily fresh water consumption (initial reading & final reading) in a 
log book (in m3/day and m3/t paper) duly signed daily by authorized signatory/competent authority. 
Unit shall maintain separate logbooks for quantity of freshwater consumed in production section, 
boiler feed, domestics consumption and other points of utilization. 

All the pipelines carrying fresh water/back water should be coloured as per protocol. 
The unit shall install Piczomctric wcll within the premiscs to monitor the levcl of ground water and 
shall analyse the quality of ground water annually. 

1. This CCA is valid for the quantity of maximum daily trade effluent discharge as mentioned below: 
GHAN SHYAM Digitally signed by GHAN SHYAM 
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S.No 

1 

Category 
Wood based/Agro bascd Pulp & Papcr Mills 

producing bleached 

2. The quantity of maximum specilic trade efluent discharge shall be as specificd below: 

grades of chemical pulp, papcrs, paperboards & 
newsprint Specialty Paper Mills. 

Agro-Based & Wood Based Pulp & Paper Mills 
producing unblcached grades of chemical pulps, 
papers, and paperboards. 

RCF and Market Pulp Based Paper Mills producing 
unbleached grades of papers and paperboards (ZLD) 

5. For ZLD unit 

i 

RCF and Market Pulp Based Paper Mills producing <9 KL per Ton of paper produced 
|blcachcd grades of papcrs, papcrboards & ncwsprint 

S. 

s. 
< 

: 
: 

RCF and Market Pulp Based Paper Mills producing<5 KL per Ton of paper produced 
unbleached grades of papers and paperboards 

vi 

vii 

4. 

CCA is valid for 
1400 KKLD 

5. 

pH 

Unit shall ensure that no treated/untreated effluent discharged outside the unit premises. 

Unit shall install the flow meter at recycling point and maintain the logbooks for the same. 

iv Unit shall allow to withdraw the fresh water only to cater the losses in water accrued during process. 

Unit shall recycle all the treated effluent in the industrial process only. 

status. 

Unit shall conduct the water audit and submit the same to SPCB 

TSS, mg/l 

BOD, mg/l 

The mill will install PTZ camera at Sedicell / back water storage tank from where the back water 

recycled, backwater recycling flow meter as well as at ETP (if available) 

COD, mg 

The mill is advised to submnit a ZLD feasibility report by a recognized institution to justify its ZLD 

TDS, mg 

The treated cfflucnt shall be recycled to thc maximum extent (atlcast 40%) in the process and the 

remaining treated effluent after achieving the norms as mentioned below shall be disposed off into 

the drain-name of drain, first order/second order with Lat. Log. leading to river namne of river with 

Lat. Log. 
Parameters 

Color, PCU 

The applicant shall opcrate Efflucnt Trcatment Plant consisting of Primary, Sccondary and tertiary 

treatment as is required with reference to influent quantity and quality. 

Norms for Agro 
|based paper mil 

|6.5 � 8.5 

Declared by the unit 
1400 KILD 

<= 30 

<= 20 

<= 200 

<= 1800 

Specific Trade Effluent Discharge, not to exceed 
<32 KL pcr Ton of papcr produccd 

<= 250 

<12 KL per Ton of paper produced 

<30 

< 20 

No discharge is allowed (100% recycle within 
process) 

< 150 

Permitted 

Norms for RCF 

|bleached pulp & 
paper mill 
6.5-8.5 

< 1600 

1400 KLD THROUGH 
ETP 

<150 

<30 

Norms for RCF 
unbleached grade 
paper mill 
6.5 � 8.5 

<20 

<150 

< 1600 

<150 

Norms for RCF 
unbleached grade 
|ZLD paper mill 
No discharge is 
allowed 

No discharge is 
allowed 

No discharge is 
lallowed 
No discharge is 

allowcd 
No discharge is 

allowed 
No dischargc is 

allowed 
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AOX, mg/l 

SAR 

6. 

7. 

9 

10. 

11. 

12. 

13. 

14. 

a) 

b) 

c) 

15. 

16. 
17. 

18. 
19. 

20. 

21. 

22. 

C. 

< 8 

ln the case of land application of treated effluent, unit shall submit irrigation management plan 
preparcd by any government technical institute of repute. During no demand period for irrigation, thc 
treaned efluent to be stored in a seepage proof lined pond (Lagoon) having 15 days holding capacity only. 

separatcly). 

EfMucnt Treatment Plant shall be stabilised prior to the rcsumption of manufacturing operations. 
The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and the 
lowmeter should be connected to State/CPCB Server. 
Flow mcasuring devices should be provided for mcasuremcnt of quantity of industrial cfflucnt 
generated, industrial efluent reeycled and industrial efluent discharged. Logbook for the same shall be maintaincd by unit. 
The unit shall maintain daily record/log book of raw material (waste paper) consumption, chemical 
consumption (process & ETP separately). paper production, energy consumption (process & ETP 
Sampling points should be installed at ETP inlet, ETP outlet, effluent recirculation lines and at other 
points as deemed necessary. 

For Wood based/Agro based paper mill: 

The unit shall install OCEMS at ETP outlct for the parameters flow, pH, TSS, BOD& COD and 
provide connectivity with CPCB and SPCB server as per the guidelines issued by CPCB. 

<8 

The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB and 
SPCB scrvcr and pcriodic calibration of OCEMS. 

The unit shall install Chemical Recovery System for management ofblack liquor. Appropriate black 
liquor spillage system should be availablc to prevcnt its cscapc along with other cfflucnt strcams. 
The unit should maintain log book of Chemical Recovery System indicating quantity of black liquor 
processed, white liquor generated, soda ash produced (if applicable), running hours etc. 

No discharge is 
allowed 

In case of any discharge of Black Liquor from the unit the Consent to Operate/Authorization 
(CCA) issued to the unit shall stand withdrawn with immediate effect. 

No dischargc is 
Jallowed 

The unit shall have adequate onsite environmental laboratory facility for qualitative analysis of 
different cfflucnt strcam. and manpower for monitoring and recording TSS, TDS, COD & BOD & 
MLSS level in ETP inlet and outlet on daily basis. 
The unit shall set up an Environment Management Cell within unit as per the Charter. 
The unit shall submit analysis report from the authorizcd laboratory for all parameters as mentioncd 
for paper unit. 

The unit shall preparc material balance and watcr balancc report annually. 
All flowmeter should be calibrated annually from recognized institutions/vendor. 

The unit shall gct its ETP performance cvaluatcd by a third party annually. 

The unit shall submit its ETP Adequacy Asscssment Report to the concerncd Statc Pollution Board 
(SPCB). 

Domestic effluent/Sewage treatment and discharge: -

S No. 

The unit shall identify rccipicnt drains/rivulcts and their /s & d/s location in consultation with SPCB 
and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab 
recognizcd under Environment (P) Act, 1986 and shall submit the analysis report on monthly basis to SPCB. 

2 

3 

This CCA is valid for thc quantity of maximum daily domestic cfflucnt/scwage discharge as 
mentioned below: 

Detalis 

Maximum daily dischargc of sewagc 
Trcatment facility 

Discharge point 

Permitted 

3.0 
SEPTING TANK 

SEPTIC TANK 
In case of stoppage of functioning ofSTP, production has to be stopped immediately and this Board 
has to bc intimatcd by fax/phonc/cnmail with a rcport in this regard to bc dispatchcd immediatcly. 

GHAN SHYAM Dlgitally signed by GHAN SHYAM 
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S.No 

7. 

6. 

b 

d. 

h. 

7 

ii. 

8. 

L. 

The donnestie etluent should be trecatcd in the sewage treatment plant so that it should be in confomity with the prescribed norms: 

Flow mcasuring devices should bc providcd for mcasurcment of quantity of scwagc gencratcd, sewage recyeled (if any) and sewage discharged. Logbook for the same shall be maintained by unit. 
Sampling points should be installed at STP inlet, STP outlet, recirculation lines and at other points as deemed neccssary. 
The unit shall maintain daily record/log book of chemical consumption in STP (if any), energy consumption of STP, STP sludge gencration and disposal scparatcly. 
Unit shall cxplore the possibility to rccycle the trcated uscd water shall be utilizcd in gardcning irigation. industrial utility and toilet flushing to minimize the fresh water consumption up to 20 % 
per year. 

Parameter 

Separate arrangenment should be made for collection of industrial and domestic effluent in closed 
water supply system. 
Cleaner Technology & Waste Minimization Practices: 
Background: 
to take appropriate measures in a time bound manner through preparation of individual action plans 
and implementation of clcaner technology options by the Pulp & Paper mills. To facilitate the Pulp & 
Paper mills, a Charter for 'Charter for Water Recycling and Pollution Prevention in Pulp & Paper 
Industries' was formulated. Clean Technology measures mentioned hereunder are indicative of 
systems, processcs and practiccs that arc gencrally considered csscntial for achicvemcnt of the 
objectives of the Charter. However, individual unit may opt for technology actually required for 
implementation according to their requirement and circumstances like scalc of operation, system 
configuration, products portfolio and raw materials etc. Unit shall ensure implementation of the 
following cleancr technology options within four to six months from the datc of issuancc of this 
CCA: 

Biomethanation of High Pollution Load Stream (like Raw material washings in agro based pulp and 
paper mills as well as High COD back water strcam in RCF bascd Kraft Paper Mills opcrating on 
ZLD 

Installation of Compressed Biogas System for converting raw biogas into compressed biogas to be 
used as fuel 

Oxygen Delignification &amp; ECF bleaching for agro &amp; wood based pulp and paper imills 
Use of jet aerators for improved biodegradation in aeration tank and increased DO level 
Press Washers in Pulp Washing to optimize water consumption acccptablc under charter 
Sludge Drying Beds to be discontinucd. Only sludge dewatcring system, centrifuge ctc 
Appropriate plastic waste disposal system to be installed by RCF based pulp and paper mills 
Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved Air 
Floatation) Units 
Environmental management system 

Standard 

Unit shall setup the environmental management cell including unit head, purchase/store manager, 
process operation head, ETP in charge to cffcctivcly monitoring of environmental compliance. 

Air Pollution Mitigation 

Unit shall setup the environmental laboratory for testing of minimum wastewater quality parameters 
like pH, TSS, BOD, COD, MLSS and DO, to eflectively monitoring of ETP control parameters and 
ETP dischargc norms. 

S. No. 

The unit shall use following fuel and install air pollution control device (APCD) of adequate capacity 
to comply with following: 

Equipment 

1X 25 TPH 
BOILER, 
TURBINE- 2.0 
MW 

Fuel 

Biomass-50 
MT/Day, Coal 
120 MT/Day 

Stack height 
(m) 

40 METER 
|ABOVE FROM 

GROUND 
|LEVEL 

Air Pollution Stack Emission 
Control Device standards 
(APCD) 
WET 
SCRUBBER 

GHAN SHYAM 

AS PER CAQM 
DIRECTION 
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IV. 

V. 

1 

9. 

2 

3 

5 

4 

1. 

6 

7 

iii. 

Vì. 

(). 

8 

(ii). 

9 

IX T000 KVA 
DG SET PNG/DIESEL 

|(ONLY 
APPROVED 
FUEL AS PER 
CAQM 
DIRECTION) 

Operalion and maintenance of APCS shall be done in sucha way that the emission generated from stacks is always within prescribcd noms of the Board. 

AS PER EP) 
RULES, 1986 

The unit shall ensure interlocking of air pollution control devises and production processes. 

Noise Pollution Mitigation: 

Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. General Conditions: 

The unit shall operate in a manner so that all emissions be emitted through designated chimney/stack only. 

Day 
75 

Unit <operating in NCR> shall comply with direction issued under Graded Response Action Plan (GRAP) time to timc by Hon'ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining Areas (CAQM). 

|ACCOUSTIC 
ENCLOSURE 

If the CAQM in National Capital Region and Adjoining areas, CPCB or SPCB issues the Closure order against the unit <opcrating in NCR> thc conscnt shall automatically remain suspcndcd for that period and after ensuring compliance and after the closure order is revoked the consent shall automatically becomc cffcctivc. 

Industrial Area 

Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is required for meeting the ambient noise standards for night and day time as prescribed for respcctivc arcas/zoncs (Industrial and Commcrcial) which arc as follows: -
Standards forNoise level in db.(A) Leg 

Night 
70 

AS PER CAOM 
DIRECTION 

Day 
65 

Commercial Area 
Night 
S5 

Thc Board rescrves the right to revokc/add/modify any stipulated condition issued along with CCA at any given time, as may be necessary. 
In the event of issuancc of Closure Dircction by CPCB or SPCB to the unit, this CCA shall be deemed revoked during the closure period. 

Compulsory docunments to be submitted by the Unit: -

Jf the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to be achieved within 45 days by the unit. Howcver, if not revoked within 45 days, the Show Cause Notice shall be considered as a Closure direction. 
In case of non-functioning of ETP and/or STP, production has to be stopped immediately and this Board has to bc intimated through a report to be dispatched by fax/phonc/cmail immediatcly. In case of stoppage of functioning of air pollution control equipment, production has to be stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
This CCA is valid only for products and quantity mentioned in Para 2. Unit shall obtain prior approval beforc making any modification in product/ proccss/ fucl/ plant machincry failing which consent shall be deemed revoked. 

(iii). Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area. 

Annual return in Form-4 and Wastc Disposal Manifest in Form-10 under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, and third party audit report. Environment Statement in form � Vof Environment (Protection) Rule, 1986. 

The unit shall submit Latcst copy of Audited Balancc Shcct/C.A. Certificatc (Fixcd Asscts+ Curcnt Assets- Current Liabilities) of the unit at the end of each financial year so the Consent fee payable by the unit may be verificd. 
The unit shall submit Quarterly compliance report of thc CCA, photograph of ETP/APCs/Waste Storage Area, Quarterly analysis reports of the samples of effluent, emission, hazardous wastes and ETP sludgc from NABL accreditcd and EPA rccognizcd laboratory. 

GHAN SHYAM Digtally signed by GiHAN SHYAM Date: 2023.07.03 15:02.58 i05'30 

941837



0. 

12. 

13. 

14. 

1$. 

l6. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

The unit shall intom in advunce to SPCB/ake prior permission of the SPCB o close manutacturing production. 
The unit shall submit caibration certiticate of OCEMS at least oncc in a ycar to SPCB. 
made theneunder. 

lf unit is found temporry closed (for the last 24 hour) during inspcction and prior intimation of closure iS not given by the unit, revocation of the CCA will be initiated as per the law. 
The unit shall apply before thc 60 days of expiry of CCA or any changc in production (ypes produetion capacity/manufacturing process/capacity enhancement/ outlet for the discharge of 
cttluent or gases emission or sewagc wastc from the unit ctc. or any changc in cfilucnt discharge pont o emission point. 
In case of occurrence of an accident, complete details on form must be sent to State Pollution Control Board at the carlicst along with details of mitigative and remcdial mcasures takcn. 
The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per 
requirement for monitoring the air emissions and the same shall be open for inspection and use at all 
time) by the Board's staff, the chimney/stack attached to various sources of emission shall be 
designated by number such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate 
identification. 
The modification or installation in the existing pollution control equipments should be done only by 
prior approval of Board. 
The unit will have to deposit the reviscd fcc whencver it is notificd. 
Unit is covercd under GPl and situatcd in the catchment arca of River Gangcs. Hence during Magh 

mela, unit shall immediately comply with the directions issued by the Board related to operation or 
temporary closurc of the unit. 

Unit shall abide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC and CPCB/SPCB 
for proteclion and safe guard of environment from time to time. 
Unit shall comply the conditions of Environment Clcarancc issucd by Statc Levcl Environment 
Impact Assessment Authority vide letter no. and dated and Consent to establish (CTE) 0ssued by 
Board vide letter no. 

The unit shall develop plantation of tall trees of suitable specics on minimum 33% of the land on 
which the unit is established as per the guidelines set up by the Board vide its Office Order no dated 
The copy of this guideline is available at URL http:/www.. 
Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to occur in excess of standards laid down, such information shall be reported to the 

Board's offices and all other concermed offices. In case of failure of pollution control equipment, the 
production process connected to it shall be stopped with immediate effect. 
The person authorized shall implement Emergency Response Proccdure (ERP) for which this CCA is 
being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and 
their possible impacts and also carry out mock drill in this regard at regular interval of time. 
The authorized agency shall cnsure that on-linc data with regard to quantity and nature of hazardous 
chemicals being handled in the plant, including waste water and air emission and solid hazardous 
waste generated within the factory premises is displayed on Display Board of size 6x4 feet outside 
the main factory gate within premises. 
The unit shall maintain and provide 'Inspection Book' at the time of inspection to the Board's 
officials. 
The unit shall provide uninterruptcd accessibility to the STP's/ETP's inlet and outlct points, Air 
Pollution Control equipment and stack for smooth sampling/monitoring of pollution control 

measures. 

The unit shall maintain good house-keeping. All valves/pipes/sewer/drains etc. must be leak-proof. 
This consent is being issued with the permission of competent authority. 

Specific Conditions: 
1. This CTO is valid only for the production capacity of Kraft Paper- 250 MT/Day By Using Raw Matcrial 

As Waste Papcr- 300 MT/Day and TURBINE 2.0 MW at sitc 9TH K.M. BHOPA ROAD, 

MUZAFFARNAGAR, U.P. 
2. The Earlier Board has issued a CTOo vide Ref No. - 6671 6/UPPCB/MuzaffarNagar 

GHAN SHYAM Date: 2023.07.03 15.03-09 +05'30' Digitally signed by GHAN SHYAM 
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(UPPCBRO)/CTO/water/MUZAFFARNAGAR/2019, Dated: 30/12/2019, Ref No.- 66739/ 
UPPCB/MuzaffarNagar(UPPCBRO)/CTO/air/MUZAFFARNAGAR/2019, Dated: 30/1 2/2019 is revoked. 
3. Unit must submitted balançcTec of Rs. 1,00,000/- in the Board within 15 days of issuing this ccrtificatc. 

4. The industry must complù the çonditions of NOC issued to unit from the UPGWD for abstraction of 
ground water. 
5. Industry shall submit Stack Emission/Ambient Air Quality Monitoring/Analysis report from Boards 
Laboratory. aftcr issuing this cortificate within one month and on quarterly basis from a certificd/approved 
laboratory under E.P. Act 1986 to the Board. 

6. No plant and machinery shall be installed in the industry without obtaining CTE from UPPCB. 
7. In case of any change in production capacity. process, raw materials use ete. the industry will have to 
intimate thse Board. For any enhancement of the above, fresh Consent to Establish has to be obtained from 
U.P. Pollution Control Board. 

8. In compliance of the Central Pollution Control Board letter no. F. No. B 
190193/WQMIICPCB/P&P/14212 dated 08/12/2017, the industry will follow the Effluent discharge 
standards as notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting 
the effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to 
discharge. 

9. The unit will not use agro based raw materials in the production process. 
10. The unit shall maintain strict supcrvision upon fluctuations in operating paramcters with respcct to cach 

treatment unit of the Effluent treatment plant. 
11. The Unit shall install Piezometer for measurement of ground water level and the data generated from 
Piezometer will be provided to the SPCB on monthly basis. 
12. Industry shall install/maintain Online Continuous Effluent and emission Monitoring System (OCEMS) 
on ETP and stack & connect it with SPCBs and CPCB server as per the direction of CPCB. 
13. The industry shall install electromagnetic flow meter at water source and outlet of ETP, and maintain the 
records of water abstracted and recycled treated effluent. The treated effluent from the Effluent Treatment 
Plant shall be used completely in the mnanufacturing process. 
14. The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 x7 
basis. 

15. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands 
automatically suspendcd for that period. 
16. Any source of emission other than that mentioned in the Air consent seeking application will not be 
permitted by the Board. 
17. The industry shall operate and maintain 1 X 25 TPH BOILER installed With Wet Scrubber and 40 Meter 
Stack Height from Ground Levcl. Fucl to be uscd in the unit is Biomass-50 MT/Day, Coal- 120 MT/Da. 
Unit also operate 1 X 1000 KVA DG set with stack height as per norms. Fuel for DG set is PNG/Diesel. 
Only approved fuel is permitted as per CAQM direction. 
18. The APCS will be maintained and operated in such a manner that emissions always conform to the 
standard laid down under the E.P Act 1986 as amended. 

19. As per the directions given by Commission for Air Quality Management in National Capital Region and 
Adjoining Areas vide its letter no-A-110018/01/2021-CAQM, dated-04.02.2022, industry shall under all 
circumstances completely switch over to PNG or Bio Fuels latest by 30,09.2022. Industry should switch 
over to PNG Fucl as soon as PNG supply is available in the arca. Unit must usc Rice 
Husk/Biomass/Agriculture Refuse/Bio Fuel Pellets/Bio Briquettes as per direction given by CAQM a tpoint 
no, 65. 

20. Unit shall comply with direction issued under Graded Response Action Plan (GRAP) lime to time by 
Hon'blc Suprcmc Court & Commission for Air Quality Managcment in NCR and Adjoining Arcas 
(CAQM). GHAN SHYAM Digitally signed by GHAN SHYAM 
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21. Operalion and aintenance of APCS shall be done in such a way that the emission generated from stacks is alway s withn prescribed norms of the Board. 
22. Unit shall comply with the CAQM (Commission for Air Quality Managcmcnt in NCR and Adjoining Areas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel. 23. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoin1ng Areas) direction no. 55, 62 & 68 regarding DG sets. 
24. The unit shall be monitorcd all sourccs of cmissions from Boilcr/Thcrmopack ctc. after fucl convcrsion from Regional Laboratories, UPPCB on payment basis within a month. To ensure emissions parameters as per CAQM order. 
25. DG sets under 800 KW have been fitted with Dual fuel syslem (70 % Gas + 30 % Diesel). For Capacity of DG Sets (>298 kW to <800 kW)' where authorised/certificd agencies for RECDs are still not available provision of dual fuel system (70 % Gas + 30 % Diesel) in such DG Sets shall be considered as part 
compliance of the Directions No 54 to 57 dated 08.02.2022 and use of DG Sets shall be permitted for 
maximum 01 hour per day till September 30, 2023, in areas where gas infrastructure is available' as one 
time as per CAQM direction dated-16.12.2022. 
26. The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner 
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended. 
27. The dying, bleaching and deinking process are not allowed in the production process of the unit. The unit 
will not usc agro bascd raw naterials in the production proccss. 
28. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 

as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules 
notified under E.P. Act 1986 and the various orders issued by the MOEF&cC, CPCB and SPCB in time to 
time 

29. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon'ble 
Supreme court order till further direction. 

30. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the air 
quality. becoming air borme by wind or water regime during rainy scason by flowing along with storm water. 
Direct exposure of workers to fly ash & dust shall be avoided. 
31. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability. 
32. The industry shall obtain prior consents in the event of any addition of new emission generation sources 
such as- Boiler/ Furnacc/ Hcaters/ D.G. Scts or altcration of cxisting cmISsion sourccs in accordance with 

section- 21/22 of air Act 1981 (as amended respectively). 
33. Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules |986. 
34. The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Waler 

Recharging Proposal/compliance report should be sent to the Board within One month. 
35. Unit must ensure strict time bound compliance of suggestion/recommendation of "Charter for Water 
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB. 
36. Industry shal! dispose the hazardous waste through authorized recyclers/TSDF and obtained HWA from 
the Board. 

37. The industry shall provide adequate arrangement for tighting the accidental leakages/ discharge of any air 
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including 
environmental pollution. 
38. This consent is valid only for products and quantity mentioncd above. Industry shall obtain prior 
approval before making any modification in product/process /fuel/ Plant machinery failing which consent 
would be deemed void. 

39. Industry shall abide by orders / directions issued by Hon'ble Supreme Court Hon'ble High Court, 
Hon'blc National Grccn Tribunal, Ccntral Pollution Control Board and U.P Pollution Control Board for 
protection and safe guard of environiment trom time to ime. CHAN <HVANM Digitaly sgned by GHAN SHYANM 
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40. Industry shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic 
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes (Managcment and Transboundary) Rulcs, 2016, E-waste (Managcmcnt) Rulcs, 2016, Construction and Demolition Waste Management Rules, 201I6. Battery Rules 2000 and Noise Pollution (Regulation and Control) Rule, 2000. 
41. The unit shall submit the audited balance sheet for the current year. 42. The industry shall cstablish Miyawaki forest inside the factory in sufficicnt arca the trcatcd efflucnt from 

the ETP shall be used for forestation. 43. Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.HI6405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt Guidle 160218.pdf. 

Copy to: 

GHAN SHYAM Digitally signed by GHIAN SHYAM 
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Chief Environmental Officer (Circle 3) 

Regional Officer., U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of he conditions imposcd in the certificatc. 
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & Authorization) under Section- 25 of the “Water (Prevention & Control of Pollution)
Act.,1974”and under Section- 21 of the “Air (Prevention & Control of Pollution) Act, 1981” as applicable
(to be referred hereinafter as Water Act, Air Act respectively).

                                                                                    

 Consolidated Consent to Operate and Authorization (CCA):
                                                                                    

CCA is hereby granted to M/s SILVERTOAN PAPERS LIMITED  located at 9th KM, BHOPA ROAD,
MUZAFFARNAGAR,MUZAFFAR NAGAR,251001  subject to the provisions of the  Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions: - 
         

         
         
         
         
3.	Production Process Infrastructure
         

180392/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/MUZAFFARNAG
AR/2023

Date: 26/05/2023

To,

M/sSILVERTOAN PAPERS LIMITED

9th KM, BHOPA ROAD, MUZAFFARNAGAR,MUZAFFAR NAGAR,251001

 Application no. 20323082                                                                    Date :- 2023-04-09

1.1 This CCA is granted for the period upto 2025-12-31 from the date of issuance of this letter, under
Section-25 of the "Water (Prevention & Control of Pollution) Act, 1974.

1.2 This CCA is granted for the period upto 2025-12-31 from the date of issuance of this letter, under
Section-21 of the "Air (Prevention & Control of Pollution) Act, 1981.

2. Production Capacity :
S. No. Declared by the unit

Raw material
(tpd / tpa)
Wood, Agro residues:
Recycled Fiber (Waste Paper)
:

 Name of Final Products & By
-products with quantity per
month

Permitted by the Board

 1  Waste Paper- 70 MT/Day,
Imported waste paper- 25.8
MT/Day, Wheat Straw - 225
MT/Day Or Baggasse- 600
MT/Day and Agro Waste Paper

 Kraft Paper-180 MT/Day
(Waste Paper Based-60 MT/Day
and Agro Waste Paper Based-
120 MT/Day), Compressed
Biogas - 2300 KG/Day and By
Product Elemental Sulphur- 165
KG/Day, TURBINE- 4.0 MW

 Kraft Paper-180 MT/Day
(Waste Paper Based-60 MT/Day
and Agro Waste Paper Based-
120 MT/Day), Compressed
Biogas - 2300 KG/Day and By
Product Elemental Sulphur- 165
KG/Day, TURBINE- 4.0 MW

S. No. Details Declared by the unit
Numbers  Usage / Process

operation

Permitted by the
Board
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 4.	Water Conservation Measures
 
  A.	Fresh water consumption
 

* In case of units adopting zero liquid discharge (ZLD), the unit shall withdraw the fresh water only to cater
 the losses in water accrued during industrial processes.
8.	The specific water consumption shall not exceed values mentioned below as per consented product type.
 

B. Trade effluent treatment and discharge: -
 1.	This CCA is valid for the quantity of maximum daily trade effluent discharge as mentioned below:
 

i. Unit shall obtain prior approval before making any modification in product/process/fuel/plant
machinery,   failing to which this consent would be deemed void.

ii. The unit shall inform SPCB and CPCB regarding shut down as well as resumption of manufacturing
operations.

iii. The unit shall maintain record of daily production in tons per day in a log book duly signed daily by
authorized signatory/competent authority.

1. Categorization of existing groundwater area: Safe/ Semi critical /Critical// Over-Exploited/ Saline
2. The unit shall obtain NOC of CGWA/SGWA(in case of use of river water, permission from irrigation

department)
3. Status of NOC from CGWA/SGWB: Applied/Granted
4. If Granted: Number of NOC and Validity2025-12-31
5. Details of Artificial recharge system/rain water harvesting unit (if any) installed with capacity
6. Details of piezometer installed i.e., numbers with coordinates.
7. This CCA is valid for details w.r.t fresh water as mentioned below:

Declaration Permitted
S.No Source of fresh water Borewells/river Borewells/river

 Category Specific Water Consumption  not to exceed
Wood based/Agro based Pulp & Paper    Mills
producing    bleached
grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills.

<40 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Paper Mills
producing unbleached grades of chemical pulps,
papers, and paperboards.

<16 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
bleached grades of papers, paperboards & newsprint

<12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards

<8 KL per Ton of paper produced

 RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards (ZLD)

Without  Power  Boiler	         < 2.5  m3 / t paper
  With Power Boiler                      	< 5 m3/ t paper

9. Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow totalizer at all
water   abstraction sources, utilization lines- process, domestic and boiler.

10. The unit shall maintain record of daily fresh water consumption (initial reading & final reading) in a
log   book (in m3/day and m3/t paper) duly signed daily by authorized signatory/competent authority.

11. Unit shall maintain separate logbooks for quantity of freshwater consumed in production section,
boiler feed, domestics consumption and other points of utilization.

12. All the pipelines carrying fresh water/back water should be coloured as per protocol.
13. The unit shall install Piezometric well within the premises to monitor the level of ground water and

shall analyse the quality of ground water annually.
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2.	The quantity of maximum specific trade effluent discharge shall be as specified below:
 

 
5.	For ZLD unit
 

S.No CCA is valid for Declared by the unit Permitted
1 1800 KLD 1800 KLD 1800 KLD THROUGH

ETP -
IRRIGATION/GREEN
BELT/DHANDERA
DRAIN

 Category Specific Trade Effluent Discharge,  not to exceed
 Wood based/Agro based Pulp & Paper    Mills
producing    bleached
grades of chemical pulp, papers, paperboards &
newsprint Specialty Paper Mills.

<32 KL per Ton of paper produced

Agro-Based & Wood Based Pulp & Paper Mills
producing unbleached grades of chemical pulps,
papers, and paperboards.

<12 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
bleached grades of papers, paperboards & newsprint

<9 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards

<5 KL per Ton of paper produced

RCF and Market Pulp Based Paper Mills producing
unbleached grades of papers and paperboards (ZLD)

No discharge is allowed (100% recycle within
process)

i Unit shall recycle all the treated effluent in the industrial process only.
ii Unit shall ensure that no treated/untreated effluent discharged outside the unit premises.
iii Unit shall install the flow meter at recycling point and maintain the logbooks for the same.
iv Unit shall allow to withdraw the fresh water only to cater the losses in water accrued during process.
v Unit shall conduct the water audit and submit the same to SPCB
vi The mill will install PTZ camera at Sedicell / back water storage tank from where the back water

recycled, backwater recycling flow meter as well as at ETP (if available)
vii The mill is advised to submit a ZLD feasibility report by a recognized institution to justify its ZLD

status.
4. The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary and tertiary

treatment as is required with reference to influent quantity and quality.
5. The treated effluent shall be recycled to the maximum extent (atleast 40%) in the process and the

remaining treated effluent after achieving the norms as mentioned below shall be disposed off into
the drain-name of drain, first order/second order with Lat. Log.  leading to river name of river with
Lat. Log.

 Parameters Norms for Agro
based paper mill

 Norms for RCF
bleached pulp &
paper mill

Norms for RCF
unbleached grade
paper mill

Norms for RCF
unbleached grade
ZLD paper mill

 pH 6.5 – 8.5  6.5 – 8.5 6.5 – 8.5  No discharge is
allowed

 TSS, mg/l  <= 30 <30 <30  No discharge is
allowed

 BOD, mg/l <= 20  < 20 < 20  No discharge is
allowed

COD, mg/ <= 200  < 150 < 150  No discharge is
allowed

 TDS, mg/l <= 1800  < 1600 < 1600  No discharge is
allowed
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 Color, PCU <= 250 < 150 < 150  No discharge is
allowed

 AOX, mg/l <= 8   –  –  No discharge is
allowed

 SAR <= 10  < 8  < 8  No discharge is
allowed

6. In the case of land application of treated effluent, unit shall submit irrigation management plan
prepared by any government technical institute of repute. During no demand period for irrigation, the
treated effluent to be stored in a seepage proof lined pond (Lagoon) having 15 days holding capacity
only.

7. Effluent Treatment Plant shall be stabilised prior to the resumption of manufacturing operations.
8. The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and the

flowmeter should be connected to State/CPCB Server.
9. Flow measuring devices should be provided for measurement of quantity of industrial effluent

generated, industrial effluent recycled and industrial effluent discharged. Logbook for the same shall
be maintained by unit.

10. The unit shall maintain daily record/log book of raw material (waste paper) consumption, chemical
consumption (process & ETP separately), paper production, energy consumption (process & ETP
separately).

11. Sampling points should be installed at ETP inlet, ETP outlet, effluent recirculation lines and at other
points as deemed necessary.

12. The unit shall install OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD & COD and
provide connectivity with CPCB and SPCB server as per the guidelines issued by CPCB.

13. The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB and
SPCB server and periodic calibration of OCEMS.

14. For Wood based/Agro based paper mill:
a) The unit shall install Chemical Recovery System for management of black liquor. Appropriate black

liquor spillage system should be available to prevent its escape along with other effluent streams.
b) The unit should maintain log book of Chemical Recovery System indicating quantity of black liquor

processed, white liquor generated, soda ash produced (if applicable), running hours etc.
c) In case of any discharge of Black Liquor from the unit the Consent to Operate/Authorization

(CCA) issued to the unit shall stand withdrawn with immediate effect.
15. The unit shall have adequate onsite environmental laboratory facility for qualitative analysis of

different effluent stream. and manpower for monitoring and recording TSS, TDS, COD & BOD &
MLSS level in ETP inlet and outlet on daily basis.

16. The unit shall set up an Environment Management Cell within unit as per the Charter.
17. The unit shall submit analysis report from the authorized laboratory for all parameters as mentioned

for paper unit.
18. All flowmeter should be calibrated annually from recognized institutions/vendor.
19. The unit shall prepare material balance and water balance report annually.
20. The unit shall submit its ETP Adequacy Assessment Report to the concerned State Pollution Board

(SPCB).
21. The unit shall get its ETP performance evaluated by a third party annually.
22. The unit shall identify recipient drains/rivulets and their u/s & d/s location in consultation with SPCB

and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab
recognized under Environment (P) Act, 1986 and shall submit the analysis report on monthly basis to
SPCB.

C. Domestic effluent/Sewage treatment and discharge: -
1. This CCA is valid for the quantity of maximum daily domestic effluent/sewage discharge as

mentioned below:
S No. Detalis Permitted

1. Maximum daily discharge of sewage 3
2. Treatment facility SEPTIC TANK
3. Discharge point SEPTIC TANK
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* In case of stoppage of functioning of STP, production has to be stopped immediately and this Board
has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately.

2. The domestic effluent should be treated in the sewage treatment plant so that it should be in
conformity with the prescribed norms:

 S.No  Parameter Standard
3. Flow measuring devices should be provided for measurement of quantity of sewage generated,

sewage recycled (if any) and sewage discharged. Logbook for the same shall be maintained by unit.
4. Sampling points should be installed at STP inlet, STP outlet, recirculation lines and at other points as

deemed necessary.
5. The unit shall maintain daily record/log book of chemical consumption in STP (if any), energy

consumption of STP, STP sludge generation and disposal separately.
6. Unit shall explore the possibility to recycle the treated used water shall be utilized in gardening,

irrigation, industrial utility and toilet flushing to minimize the fresh water consumption up to 20 %
per year.

7. Separate arrangement should be made for collection of industrial and domestic effluent in closed
water supply system.

6. Cleaner Technology & Waste Minimization Practices:
Background:
to take appropriate measures in a time bound manner through preparation of individual action plans
and implementation of cleaner technology options by the Pulp & Paper mills. To facilitate the Pulp &
Paper mills, a Charter for ‘Charter for Water Recycling and Pollution Prevention in Pulp & Paper
Industries’ was formulated. Clean Technology measures mentioned hereunder are indicative of
systems, processes and practices that are generally considered essential for achievement of the
objectives of the Charter. However, individual unit may opt for technology actually required for
implementation according to their requirement and circumstances like scale of operation, system
configuration, products portfolio and raw materials etc. Unit shall ensure implementation of the
following cleaner technology options within four to six months from the date of issuance of this
CCA:

a. Biomethanation of High Pollution Load Stream (like Raw material washings in agro based pulp and
paper mills as well as High COD back water stream in RCF based Kraft Paper Mills operating on
ZLD

b. Installation of Compressed Biogas System for converting raw biogas into compressed biogas to be
used as fuel

c. Oxygen Delignification &amp; ECF bleaching for agro &amp; wood based pulp and paper mills
d. Use of jet aerators for improved biodegradation in aeration tank and increased DO level
e. Press Washers in Pulp Washing to optimize water consumption acceptable under charter
f. Sludge Drying Beds to be discontinued. Only sludge dewatering system, centrifuge etc
g. Appropriate plastic waste disposal system to be installed by RCF based pulp and paper mills
h. Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved Air

Floatation) Units
7. Environmental management system
i. Unit shall setup the environmental management cell including unit head, purchase/store manager,

process operation head, ETP in charge to effectively monitoring of environmental compliance.
ii. Unit shall setup the environmental laboratory for testing of minimum wastewater quality parameters

like pH, TSS, BOD, COD, MLSS and DO, to effectively monitoring of ETP control parameters and
ETP discharge norms.

8. Air Pollution Mitigation
i. The unit shall use following fuel and install air pollution control device (APCD) of adequate capacity

to comply with following:
 S. No.  Equipment  Fuel  Stack height

(m)
Air Pollution
Control Device
(APCD)

 Stack Emission
standards
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 Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

1 1 X 27 TPH
BOILER

Biomass- 160
MT/Day and Coal
- 100 MT/Day

45 METER
STACK HEIGHT
ABOVE FROM
GROUND
LEVEL

ESP AS PER CAQM
DIRECTION

ii. Operation and maintenance of APCS shall be done in such a way that the emission generated from
stacks is always within prescribed norms of the Board.

iii. The unit shall ensure interlocking of air pollution control devises and production processes.
iv. The unit shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.
v. Unit <operating in NCR> shall comply with direction issued under Graded Response Action Plan

(GRAP) time to time by Hon’ble Supreme Court & Commission for Air Quality Management in
NCR and Adjoining Areas (CAQM).

vi. If the CAQM in National Capital Region and Adjoining areas, CPCB or SPCB issues the Closure
order against the unit <operating in NCR> the consent shall automatically remain suspended for that
period and after ensuring compliance and after the closure order is revoked the consent shall
automatically become effective.

9. Noise Pollution Mitigation:
i. Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure

as is required for meeting the ambient noise standards for night and day time as prescribed for
respective areas/zones (Industrial and Commercial) which are as follows: -

Standards forNoise level in db.(A) Leq
Industrial Area Commercial Area

Day Night Day Night
75 70 65 55

General Conditions:
1. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA at

any given time, as may be necessary.
2. In the event of issuance of Closure Direction by CPCB or SPCB to the unit, this CCA shall be

deemed revoked during the closure period.
3. If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to be achieved

within 45 days by the unit. However, if not revoked within 45 days, the Show Cause Notice shall be
considered as a Closure direction.

4. In case of non-functioning of ETP and/or STP, production has to be stopped immediately and this
Board has to be intimated through a report to be dispatched by fax/phone/email immediately.

5. In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

6. This CCA is valid only for products and quantity mentioned in Para 2. Unit shall obtain prior
approval before making any modification in product/ process/ fuel/ plant machinery failing which
consent shall be deemed revoked.

7. Compulsory documents to be submitted by the Unit: -
(i). Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other

Wastes (Management and Transboundary Movement) Rules, 2016, and third party audit report.
(ii). Environment Statement in form – V of Environment (Protection) Rule, 1986.
(iii). Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
8. The unit shall submit Latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current

Assets- Current Liabilities) of the unit at the end of each financial year so the Consent fee payable by
the unit may be verified.

9. The unit shall submit Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste
Storage Area, Quarterly analysis reports of the samples of effluent, emission, hazardous wastes and
ETP sludge from NABL accredited and EPA recognized laboratory.
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Specific Conditions:-
1.	This CTO is valid only for the production capacity of Kraft Paper-180 MT/Day (Waste Paper Based-60
MT/Day and Agro Waste Paper Based-120 MT/Day), Compressed Biogas - 2300 KG/Day and By Product
Elemental Sulphur- 165 KG/Day by using Waste Paper- 70 MT/Day, Imported waste paper- 25.8 MT/Day,
Wheat Straw - 225 MT/Day Or Baggasse- 600 MT/Day and Agro Waste Paper as main raw material,

10. The unit shall inform in advance to SPCB/take prior permission of the SPCB to close
manufacturing/production.

11. The unit shall submit calibration certificate of OCEMS at least once in a year to SPCB.
12. made thereunder.
13. If unit is found temporary closed (for the last 24 hour) during inspection and prior intimation of

closure is not given by the unit, revocation of the CCA will be initiated as per the law.
14. The unit shall apply before the 60 days of expiry of CCA or any change in production

types/production capacity/manufacturing process/capacity enhancement/ outlet for the discharge of
effluent or gases emission or sewage waste from the unit etc. or any change in effluent discharge
point or emission point.

15. In case of occurrence of an accident, complete details on form must be sent to State Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken.

16. The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all
time) by the Board's staff, the chimney/stack attached to various sources of emission shall be
designated by number such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate
identification.

17. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board.

18. The unit will have to deposit the revised fee whenever it is notified.
19. Unit is covered under GPI and situated in the catchment area of River Ganges. Hence during Magh

mela, unit shall immediately comply with the directions issued by the Board related to operation or
temporary closure of the unit.

20. Unit shall abide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC and CPCB/SPCB
for protection and safe guard of environment from time to time.

21. Unit shall comply the conditions of Environment Clearance issued by State Level Environment
Impact Assessment Authority vide letter no. and dated  and Consent to establish (CTE) issued by
Board vide letter no.

22. The unit shall develop plantation of tall trees of suitable species on minimum 33% of the land on
which the unit is established as per the guidelines set up by the Board vide its Office Order no dated .
The copy of this guideline is available at URL http:/www...

23. Whenever due to any accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to the
Board's offices and all other concerned offices. In case of failure of pollution control equipment, the
production process connected to it shall be stopped with immediate effect.

24. The person authorized shall implement Emergency Response Procedure (ERP) for which this CCA is
being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and
their possible impacts and also carry out mock drill in this regard at regular interval of time.

25. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being handled in the plant, including waste water and air emission and solid hazardous
waste generated within the factory premises is displayed on Display Board of size 6x4 feet outside
the main factory gate within premises.

26. The unit shall maintain and provide 'Inspection Book' at the time of inspection to the Board's
officials.

27. The unit shall provide uninterrupted accessibility to the STP's/ETP's inlet and outlet points, Air
Pollution Control equipment and stack for smooth sampling/monitoring of pollution control
measures.

28. The unit shall maintain good house-keeping. All valves/pipes/sewer/drains etc. must be leak-proof.
This consent is being issued with the permission of competent authority.
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TURBINE- 4.0 MW at site 9th K.M., BHOPA ROAD, DISTRICT-MUZAFFARNAGAR, U.P.
2.	The Earlier Board has issued a CTO vide Ref No. -  109446/UPPCB/MuzaffarNagar
(UPPCBRO)/CTO/water/MUZAFFARNAGAR/2020, Dated: 20/01/2021 and Ref No. - 109439/
UPPCB/MuzaffarNagar(UPPCBRO)/CTO/air/MUZAFFARNAGAR/2020, Dated: 20/01/2021 is revoked.
3.	The industry must comply the conditions of NOC issued to unit from the UPGWD for abstraction of
ground water.
4.	Industry shall submit Stack Emission/Ambient Air Quality Monitoring/Analysis report from Boards
Laboratory, after issuing this certificate within one month and on quarterly basis from a certified / approved
laboratory under E.P. Act 1986 to the Board.
5.	Unit must submit proof of Bank Guarantee submission in the Board with respect to CTE issued by the
Board on dated-06.05.2022, if not then submit Bank Guarantee in the Board within a month, failing which
consent shall be deemed automatically cancelled.
6.	No plant and machinery shall be installed in the industry without obtaining CTE from UPPCB.In case of
any change in production capacity, process, raw materials use etc. the industry will have to intimate thse
Board. For any enhancement of the above, fresh Consent to Establish has to be obtained from U.P. Pollution
Control Board.
7 . 	 I n  c o m p l i a n c e  o f  t h e  C e n t r a l  P o l l u t i o n  C o n t r o l  B o a r d  l e t t e r  n o .  F .  N o .  B -
190193/WQMII/CPCB/P&P/14212 dated 08/12/2017, the industry will follow the Effluent discharge
standards as notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting
the effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.
8.	The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.
9.	The Unit shall install Piezometer for measurement of ground water level and the data generated from
Piezometer will be provided to the SPCB on monthly basis.
10.	Industry shall install/maintain Online Continuous Effluent and emission Monitoring System (OCEMS)
on ETP and stack & connect it with SPCBs and CPCB server as per the direction of CPCB.
11.	The industry shall install electromagnetic flow meter at water source and outlet of ETP, and maintain the
records of water abstracted and recycled treated effluent. The treated effluent from the Effluent Treatment
Plant shall be used completely in the manufacturing process.
12.	The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 ×7
basis.
13.	If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
14.	Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.
15.	The industry shall operate 27 TPH Boiler installed with ESP and 45 meter stack height from ground
level. Fuel should be used in the unit is Biomass- 160 MTDay and Coal- 100 MTD. Only approved fuel is
permitted as per CAQM direction. The APCS will be maintained and operated in such a manner that
emissions always conform to the standard laid down under the E.P Act 1986 as amended.
16.	As per the directions given by Commission for Air Quality Management in National Capital Region and
Adjoining Areas vide its letter no-A-110018/01/2021-CAQM, dated-04.02.2022, industry shall under all
circumstances completely switch over to PNG or Bio Fuels latest by 30.09.2022. Industry should switch
over to PNG Fuel as soon as PNG supply is available in the area. Unit must use Rice
Husk/Biomass/Agriculture Refuse/Bio Fuel Pellets/Bio Briquettes as per direction given by CAQM a tpoint
no. 65.
17.	Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time by
Hon’ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining Areas
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(CAQM).
18.	Operation and maintenance of APCS shall be done in such a way that the emission generated from stacks
is always within prescribed norms of the Board.
19.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.
20.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55, 62 & 68 regarding DG sets.
21.	The unit shall be monitored all sources of emissions from Boiler/Thermopack etc. after fuel conversion
from Regional Laboratories, UPPCB on payment basis within a month. To ensure emissions parameters as
per CAQM order.
22.	The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.
23.	The dying, bleaching and deinking process are not allowed in the production process of the unit.
24.	The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986 and the various orders issued by the MOEF&CC, CPCB and SPCB in time to
time .
25.	The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order till further direction.
26.	Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the air
quality, becoming air borne by wind or water regime during rainy season by flowing along with storm water.
Direct exposure of workers to fly ash & dust shall be avoided.
27.	The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
28.	The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with
section- 21/22 of air Act 1981 (as amended respectively).
29.	Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.
30.	The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/compliance report should be sent to the Board within One month.
31.	Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
32.	Industry shall dispose the hazardous waste through authorized recyclers/TSDF and obtained HWA from
the Board.
33.	The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any air
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.
34.	This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.
35.	Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
36.	Industry shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Regulation and
Control) Rule, 2000.
37.	The unit shall submit the audited balance sheet for the current year.
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38.	The industry shall establish Miyawaki forest inside the factory in sufficient area the treated effluent from
the ETP shall be used for forestation.
39.	Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02
dt. 16/02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf.

                                                                                    
                                                                                    

 Chief Environmental Officer (Circle 3)
Copy to:

                                                                                    
Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the conditions
imposed in the certificate.

                                                                                    
Chief Environmental Officer (Circle 3)
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Uttar Pradesh Pollution Control Board

             Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
             Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

                                                                                    
Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 

                                                                                    
CCA is hereby granted to SILVERTOAN PAPERS LIMITED UNIT 2 located at 9.0th KM Bhopa
Road, Muzaffarnagar,,MUZAFFAR NAGAR,251001. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-
1.					This CCA SILVERTOAN PAPERS LIMITED UNIT 2 granted for the period from 17/01/2023 to
31/12/2027 and valid for manufacturing of following products.

                                                                                    

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) 	The daily quantity of effluent discharge (KLD) :-

                                                                                    

                                                                                    
(ii)	Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii)	The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

172365/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/MUZAFFARNAG
AR/2022

Date: 17/01/2023

To,

M/s

SILVERTOAN PAPERS LIMITED UNIT 2

9.0th KM Bhopa Road, Muzaffarnagar,,MUZAFFAR NAGAR,251001 Application Id-
18981076

S
No

Product Quantity Unit

1 KRAFT PAPER-300
MT/DAY

300 Metric Tonnes/Day

2 WASTE TO
ENERGY CAPTIVE
POWER PLANT

4.44 Megawatt

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

Domestic 3.0 KLD Septic Tank SEPTIC TANK

Industrial 700 KLD ETP REUSE IN
IRRIGATION

PURPOSES AND
EXCESS WATER

INTO
DHANDERA

DRAIN
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Industrial Effluent Quality Standard

 

(iv)	Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v)	The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

                                                                                    

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i)	The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards. 

                                                                                    
Air Pollution Source Details

 

S.No. Parameter Standard
1 COD AS PER E(P) RULES,

1986
2 BOD AS PER E(P) RULES,

1986
3 pH AS PER E(P) RULES,

1986
4 OIL AND GREASE AS PER E(P) RULES,

1986
5 TOTAL SUSPENDED

SOLIDS
AS PER E(P) RULES,

1986

S No. Parameters Standards
1 pH AS PER E(P) RULES, 1986
2 BOD (mg/L) AS PER E(P) RULES, 1986
3 TSS (mg/L) AS PER E(P) RULES, 1986
4 Fecal Coliform

(MPN/100ml)
AS PER E(P) RULES, 1986

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

ABHISHEK TRIPATHI
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Emmission Quality Standards

 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii)	Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

                                                                                    

4. 	Essential documents to be submitted by the Industry/Unit as Applicable :-
(i)	Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii)	Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5.	Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6.	Unit has to comply  with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7.	In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

1 40 TPH
MULTI
FUEL

BOILER
with BAG
FILTER

and
SELECTIV

E
NONCATA

LYTIC
REDUCTIO

N
TECHNOL

OGY
(SNCR), 15
TPH Boiler
with MULTI
CYCLONE,

WET
SCRUBBE

R

RDF/PLAS
TIC

WASTE/MS
W/NRSW -

300
MT/DAY

01 Particulate
Matter

30 METER
COMBINED

STACK
HEIGHT
FROM

GROULD
LEVEL

S No. Stack no Parameters Standards
1 01 Particulate Matter AS PER E(P)

RULES, 1986

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40
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amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8.	If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

                                                                                    
General Conditions:-
1.	The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2.	The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3.	Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4.	The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant. 
5.	The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6.	The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7.	The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8.	Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9.	The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. 
10.	In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11.	The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12.	The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

                                                                                    
Specific Conditions:-
1.	This CTO is valid only for the production capacity of KRAFT PAPER-300 MT/DAY BY USING
WASTE PAPER/IMPORTEDWASTE PAPER - 350 MT/DAY as raw material and 40 TPH MULTI FUEL
BOILER, WASTE TO ENERGY CAPTIVE POWER PLANT- 4.44 MW at site 9TH K.M., BHOPA
ROAD, MUZAFFARNAGAR.
2 . 	 T h e  E a r l i e r  B o a r d  h a s  i s s u e d  a  C T O  v i d e  R e f  N o .  - R e f  N o .  -  R e f  N o .  -
68681/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/water/MUZAFFARNAGAR/2019, Dated : 30/12/2019
and Ref No. - 68687/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/air/MUZAFFARNA GAR/2019, Dated :
30/12/201 is revoked. ABHISHEK TRIPATHI
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3.	The industry must comply the conditions of NOC issued to unit from the UPGWD for abstraction of
ground water.
4.	No plant and machinery shall be installed in the industry without obtaining CTE from UPPCB.In case of
any change in production capacity, process, raw materials use etc. the industry will have to intimate the
Board. For any enhancement of the above, fresh Consent to Establish has to be obtained from U.P. Pollution
Control Board.
5 . 	 I n  c o m p l i a n c e  o f  t h e  C e n t r a l  P o l l u t i o n  C o n t r o l  B o a r d  l e t t e r  n o .  F .  N o .  B -
190193/WQMII/CPCB/P&P/14212 dated 08/12/2017, the industry will follow the Effluent discharge
standards as notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting
the effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.
6.	The unit will not use agro based raw materials in the production process.
7.	The unit shall maintain strict supervision upon fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.
8.	The Unit shall install Piezometer for measurement of ground water level and the data generated from
Piezometer will be provided to the SPCB on monthly basis.
9.	Industry shall maintain Online Continuous Effluent and emission Monitoring System (OCEMS) on ETP
and stack & connect it with SPCBs and CPCB server as per the direction of CPCB.
10.	The industry shall install electromagnetic flow meter at water source and outlet of ETP, and maintain the
records of water abstracted and recycled treated effluent. The treated effluent from the Effluent Treatment
Plant shall be used completely in the manufacturing process.
11.	The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 ×7
basis.
12.	If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
13.	Any source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.
14.	The industry shall operate 40 TPH MULTI FUEL BOILER with Bag Filter and SNCR Technology. Fuel
for Multi Fuel Boiler is RDF/Plastic Waste/MSW/NRSW - 300 MT/day. Unit shall operate 15 TPH Boiler
with MULTI CYCLONE, WET SCRUBBER as stand by. The APCS will be maintained and operated in
such a manner that emissions always conform to the standard laid down under the E.P Act 1986 as amended.
15.	As per the directions given by Commission for Air Quality Management in National Capital Region and
Adjoining Areas vide its letter no-A-110018/01/2021-CAQM, dated-04.02.2022, industry shall under all
circumstances completely switch over to PNG or Bio Fuels latest by 30.09.2022. Industry should switch
over to PNG Fuel as soon as PNG supply is available in the area. Unit must use Rice
Husk/Biomass/Agriculture Refuse/Bio Fuel Pellets/Bio Briquettes as per direction given by CAQMat point
no. 65.
16.	Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time by
Hon’ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining Areas
(CAQM).
17.	Operation and maintenance of APCS shall be done in such a way that the emission generated from stacks
is always within prescribed norms of the Board.
18.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fuel.
19.	Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55, 62 & 68 regarding DG sets.
20.	The unit shall be monitored all sources of emissions from Boiler/Thermopack etc. after fuel conversion
from Regional Laboratories, UPPCB on payment basis within a month. To ensure emissions parameters as
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per CAQM order.
21.	The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.
22.	The dying, bleaching and deinking process are not allowed in the production process of the unit. The unit
will not use agro based raw materials in the production process.
23.	Industry shall submit Stack Emission/Ambient Air Quality Monitoring/Analysis report from Boards
Laboratory, after issuing this certificate within one month and on quarterly basis from a certified / approved
laboratory under E.P. Act 1986 to the Board.
24.	The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986 and the various orders issued by the MOEF&CC, CPCB and SPCB in time to
time .
25.	The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance of the Hon’ble
Supreme court order till further direction.
26.	Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the air
quality, becoming air borne by wind or water regime during rainy season by flowing along with storm water.
Direct exposure of workers to fly ash & dust shall be avoided.
27.	The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability.
28.	The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with
section- 21/22 of air Act 1981 (as amended respectively).
29.	Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986.
30.	The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water
Recharging Proposal/compliance report should be sent to the Board within One month.
31.	Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for Water
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
32.	Industry shall dispose the hazardous waste through authorized recyclers/TSDF and obtained HWA from
the Board for expanded Hazardous Waste Material within a month.
33.	The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any air
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.
34.	This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.
35.	Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for
protection and safe guard of environment from time to time.
36.	Industry shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and
Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Regulation and
Control) Rule, 2000.
37.	The unit shall submit the audited balance sheet for the current year.
38.	Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees
of suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02
dt. 16/02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green-Belt-
Guidle_160218.pdf. ABHISHEK TRIPATHI Digitally signed by ABHISHEK TRIPATHI 

Date: 2023.02.13 14:36:32 +05'30'

1141857



                                                                                    
                                                                                    

 
Chief Environmental Officer (Circle 3)

Copy to:
                                                                                    

Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the conditions
imposed in the certificate.

                                                                                    
 

Chief Environmental Officer (Circle 3)
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',.,ili.g-.r ,n:.,1 ltj"iltf:i.J;ffi ill*if;*;;l.l#jXi'5.fiiff,i,)ll['ii::lii'llllill';;il
gfilrrent so that tt sn' .-^^-^,r+^r\/ r r.r L^.c,ier. ler;r

i'i'l'#Lil,";fi"-ffi,tt6l*t*.1,"0?'.',1'ffi:l';ll,T3,:T.?ifJX'll'::?+iJtfilf,:ifffil

11filil$Jii J#$;;t 
. :iffi'ioTil.''r :t;i';';'ffi,:,Yr\::ffi 3r'?:\T'1"'il'i

the permission taren, 
4r qr^remert in prescribecl form V ltrle no l4 of I:'P Rulc:;

T'he industry shail 
'ubttt 

F'nvironmental Statement in prest

r 986.

Maximum dailY
discharge'l(LloaI(incl of Effulant

251271870
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lff,,ilTffiffji''flfilii#fl"j,tji?:ifdiifi?lisifJi,li,:TfHi?iffil 
ffH:il5f:l]llTil'ff;

ffilt',fffi[:1Tfi:Jlmili-n*"i*gr['"o"ylll"l,l:l::*,1ilt,gg;'rv 
rnai*tained bv

the plantation of tarirlir'oiruitable Tecieq-.1.p^rrll. erio.rinlltli"w qiJit dout'o vide'its office

order no.r{- rc+os,iion'1il0ili_ iotoiiiois rlg!^npr;ilh;' jfiia6rinr is availabre rir rrRL

h ttp : //w ww . 

" 
p p. u' JJnl i' 6 aiici "i- 

e b i t- c u i a I e- I 6 0 2 1 B' p d f '

The industry. will ensure the oontin'ous and 
'rinre*'upted 

clata suppiy frorn the ocEEMs to the

ffi:t",T:,11i3i",,.ir.{.il "ily?l:::qstraction 
p^"*H':i,;;l?ilt;ffi'J,5'i.Jl,llll"?;'lifi:|

J'he unir will ensuie-iacility to transmit data to CPCB se

certificate of Electio rt'rtjt"tii Flow meter to the Board'

lf closure order is issued. by CPCB.ol YPICP 'g?11:l-ll: 
Lrnit' then CTO issued earlier will rernain

:ii3",ln;$s.:?fJJ+."'fii:i3ffi?ffi tl;*i':1,'*'l*t'J#"Tro:m*"ni:L'"?T'lJdi
olosure revocation order' ,, ,- ^^..,
trndustryshallabidebvthedirectionsgivenb;'Utll9lt""9':'ih:llti*:ollutioncontrolBoa|darrcl
UPPCts for protecti# t*i safe guard 

-of environment lrorn

Specific Conditions:

10,

12.

14"

11.

t3. '

261281871



l-.fhe 
'*it 

shalr maintai' strict supervision on t'ruct'atior-rs i' operating pararTleters witlt t'srspc*t' to

ililiittt;flq,i'f:?;,-*.';;',eltr'lfiiiliilr5;ffi :it*iidilf !h].Iri,-.?juTt;',\r'
iili3ili^f#,i1iffi ftf,T,tTx?i*lt:"**?ii'?i:i;1;lff :::idf ii;;ii;weoi.
eifluent discharge nt

i*.ff lilllll*:l,n:1ru?f.T:il,xlTli.T:iln'il,'j;,il'"-1'';:i?lii?fiT'n'n 'n' 
ocEErMS 

'lo 'lhe

:rit**t*$*tl'r#,,xi"y3i1,L1igffi;t"?"#:1i:i,:'Jffi::'?*,'i':ru'J:Jllli#':l

*f{.tfu *;,t;:ttn:'n"rufi ffJ';riT,?flY*,r;?';JJ$il1':?:ilr;:1fif 
i'ii""

flFh ;;;B or 
'ppcB^issues.the 

closure order against rhe industry this co'sent order stands

;:lil11y'filJfiffif,:9tr'iifii,lr:#iirratement 
in prescribed tbrrn v as per ture no lzr of F P

fi'jffiffi ffi ii;fr ;;ft't*ii,t#fl ,p*'ir:r?:ril;r$31rT'':#l;::""'

;rixt;,?,f:?iiTi"3,Ji;"1?i:hf 
;lt'ff #ili##jilf, ijtilil?';x:fi tfiTjltt#':tr'n:'

r00lTI '

12-rhis consent rs valid onrv for p':l:lli,filjiflia,]llt,,l'i,[ffi:i?::;:? /tl\'iilil"' 
sharr

t*:,1*l hnru*ii:1,:'siili*'i#;il;':'q,,irr".'",i*,**,?I*ii{ifff#;l,i'tii,;,1,i,n#,i,}i,#ffip' L"n

t:fflji**llfl's#*r:,;:i:,N.ri;
i{+,il:, lJffi i^[*r .x rrilfi iffi '.1,'r t :ltil [ii:t; t';,1, a?i Hil:i:: 5 "Ji:i'il i] fr :l

i?:ffi:{i'ffi trtrjffi 4fi'lllf 

'*?,T,,l*:','i.j,il,',iiee11i'Api.'Jr,iiti'tl?1.'
il#trd'Hiffi #i',',ffi :fil,l};'i*:l''}:'i'pt?r;iirist':1r]'c

lssuetl with the perrnission of competent authority

i\lshi ll;'11[];l;""i
t(umar ,,1:i,11 ,..

' (-ha u han r2 ri :r *01'lt)

Iror ancl orr behalf of U'P' Pollution Control Roard

CEO
C-J,

TRUE COPY

271291872



U,P, Pollution Control Board

CONSENT ORDER

Rel'No. - I

682 5 4 t UPPC B/N{ uza ffa rNag a r(UPP CB ROyC O I air II{IJ ZLFFARNA
cAR/2019 I

Dated : 30112/2019

) Act, 1981 (as amended)

Dated : 30112/2019

tants from the plant of M/s
l981.lt is being
as per enclosed

To,

NACAR,25I()OIi
MUZAFFARNAGAR

I

I

l

I

Sub : Consedrt uncler section 21122 of the Air (Prevention and control of Poll
tO M/Si SILVERTON PULP AND PAPERS PRIVATE LIMITED UN

I

Refelence Applilcation No, 6 I 38665
I

L With ref{rence to the application for consent for emission of air poll
SIL,VERI.ON PULP AND PAPERS PRIVATE LIMITED UNIT 2. UI

authorisqd fbr said emissions, as per the standalds, in environment, b

corrd itiorlts .

2.

3.

'l'lris con$elrt is valid fbr the period fri.rm 0110112020 to 3li 1212024 .

lnspite oflthe conditions and provisions mentioned in this consent orde
reserves iits right and powet's to reconsider/amend any or all conditior
Air (Preiiintio*n and Controt of Pollution) Act, 1981 as amended.

l'his corrpent is being issued with the perrnission of competent authority

For and on

Enclosed : As above
(corrdition of ponsent);

Oopy to: Rggional Officer, U'P. PollLrtion Control Board, Muzaffarnagar'

Air Act
the Board

UP Pollution Control Board
under section 21 (6) ofthe

NiShi Disitallystsned
by NEhr Kumar

KUmaf Chauhan

craunan ?,1!"i,il

.P. Polluti<ln Control Roard

CEO
c-3,

NiShi D,s,riily.lisred
Dy N 5nl KUmAr

KU maf chauha,'
oare.20|9.12 l0

Chauhan rzr4:s/ fosro

cI|o
c-3.

321301873



U.P. Pollution Control Board

CONDITIONS OF CONSENT

l'lris consqnt is valid only fbr the approved production capacity of Wri
Duplex/News Print Paper-300 MTD using Waste Paper as main raw

Dated : 3011212019

Pri nt i n g/Kr aftl C o ated
ial,

ndustry shall obtain prior
t machinery failing which

e emission norms for the

norrns of the Board

Standard

As Board Norms

lv affect the environment
manner .

2,

3(a),

3(b).

oonsent would be deerned void.
'l'he rnaxitlrum rate of emission of flue gas should not be more than I
stacks. l

Air Pollution Source

urce Details

S.No Air Polution
Sou

'['his colsgnt is valid only lbr products and quantity mentioned above.
approval befble making any modification in producti process /fuel/ pla

'l'he incjustry should be operated in such a manner that it does not adve

and the soli'd waste genet:ated such as ash etc. is disposed in eco friend

.l (c) .

II

ri

Any source of ernission other than thal mentioned in the Air consent se

pelrnitted by the Board .

't'he industry should ensure
lurannel lhat the air emission

the operation of the air pollution contrc
confirms with the standards prescribed

ing application will not be

system (APCS) in such a

under the E,.P Act 1986 as

as per rule no,l4 as per E,P
alren0eo.
'l'he industry shall subrnit Environmental Statement in prescribed form

Rules 1986 ,

The inrtrisrr.v shalt ahide bv orders / directions issued by Hon'ble Srfrpreme court Hon'ble High

Iloard tbr plotection and safe guard of environm

lrrilirstry shall subrnil monthly rnonitoring reports_o1'all stacks and l[mbient air quality fi'om a

cc.tif iecl i aptrrovt:tl iotr..r,:oioiy un6er E.P"' Aat Iott6 |

0

,)

T4

l5

ccl'tlllccl I aPPl()vt,tl lclLJlJtoL\rrJ urr\r!r r-'

'l'lre inclqstry shall comply with various provision
lgU l as atnended, Water (Prevention and Contro

applicable rules notif-ied under L','P' Act 1986'

'fhe in<Justry will ensure the continuous and uni

CPCB aind SPCII .

-l'he 
Lrnit shall submit audited balance sheet for

cluring last three years within a month failing wl
'['hc Lrse of Pet colce and Frtrnace oil as a fue I in th
SLrDt'ettte cuut't t-rl'det' '

'lhe lncJustly will use ntitrimum 20% Bio Bri
availability.
'l'he industry shall obtain prior consents in the

soLrfces trch at- Boiler/ Furnaoe/ Heatels/ D'(i
accirrdance wirh sectio n' '21,'22 o1'ail Acti I 98 I

I

Type of F uel Stack No.

80 TPH Boiler

331311874



l6

t7

Minirnurn 3-l% of the land on which industry d will be covere

bv Lh, jlantation of tall trees ot'suitable spe he guridelines st

iirl"" ?li:J.i no,H- 16405122012018/02 dt: I T'he copy of thi

tJlil, htrp://www, uppcb, com /pdfTGreen-Belt-Guidle_l6021 8,pdt,

l1'closure ordet' is

suspended duLing
closure or(er, the
closure reyocation

issued by CPCB or UPPCB against the unit, then 9T(
the cloiure period and aftef ensuling the complian

CTO will automatically be effective with additional
order ,

18 lndustly shalt abide by the directions.
t l)P('6 for protection and safe guard

Specific Conditions:
l,-l'he indr.lstry should be operated in such a rrlannerthal it does not adve
.rncl the ruiid *utt. generated such as ash etc. be disposed in eco friendllu-r,l tt-l.'tuiid waste generated such as ash etc' be disposed in.eco friendly
12.Any source of errti-ssion other than that rnentioned in the Air consent

amended.
i.'if,. inAtttry shall submit Environmental Statement in prescribed fbrm

[.P I{ules 1986.
S ;il" Jyirg, bleaching and deinking process.at'e not allowed.in tho

7 . ll insta stack as Per the

8.1 I sent t ent air qualitY m
I ahnrq linit the oroduct

8.1 I sent t ent atr quallty m r

u\rq, ur Labora.-, r ' w'.-' -"*'1ing the product t
q f'he incjiLrsrly shall abide by orders / directions i:Pgi by Hon'ble Supr

siven by Hon'ble Court, Central P
-of.environment lrom time to tirne

ir"r''i."ii;r;dt" iluiinnal Crieen 'fribunal" Central PollLrtion Control Boa

Board for protection and safe guard of environment fl'om time,to,tile
iijtitf,.i^,ir.'rt'y shall submit q-uarterly-monitoring repofts of all stacks

ccrtrtled / apptoved laboratory under E'P' Act 1986' r ^,.,n,. ..^.^+l
il .:1f-'.1,,ir.itify shall comply'with various provisions, of Air (Prevention

.tot f qgl as arnended, Watei (Prevention and Control ol'Pollution) Act

i,ti .r uppfirable rules'notified under E.P. Act 1986 and the various ord

CPCB artd SPCB in time to tinre '

fz'in. use of pet col<e and Furnace oil as a fuel in the factory is restric

l lon'ble Supt'enre court order till further direotion'
l3.Unit ry.ruit en.ure strict time bound compliance^of suggestioi/,1::%1

W;;r':'R+ry.ti" e pollrtion Prevention in Pulp & plq:1[{lt,t::::^

be permitted by
.).The industry's re the operation of the Air Pollution Control S

i,',,n,.'.r. that the n conflrms with the standards prescribed unde

i;,ii;il;:a'pCe or UPPCB issues the Closure order against the industry

autornatically suspended for that pe.rioq'

ii,irrr ,;nit inatt suUmit the audifed balance sheet 1'or the current ye?I' 
.

i6:iii; ii,Jritiy wiltuie mininrum 20%oBio Briquette as fuel in the lloi
availab i lity,
;;j't[; i;;rsrry shall obtain priorconsentsin.the event ot-*]. idd]f?:
,n,-rr"., sLrch a6- goiiel'/ purnace/ Heaters/ D,G, Sets or alteration of exi

xfg^,'.1,.." with section -21122 of air Act l98l (as amended respectivel

1'1. rn 3 land on which indtrstry is esta be

tall suit es as per the guidelines set up d vi

no. 220 dt. 16i02120t8' the copygf.tlr is a

i-.iip,lZ*,**. Lr ppc b.co m/pd f/Green-Belt-C Lr idle I 602 1 8.pdf.

Issuccl with the permission of competent authority

For and on behalfof

and prope ined
up by the e its
guideline le at

issued earlier will remain
e and after rsYQoation of

itions mentioned in the

llution Control Board and

elv affect the environment
anner.

king application will not

stem (APCS) in such a
the E.P Act 1986 as

in Form V of rule-l4 of

tion process of the unit.

dustry shall obtain pnor
achinery failing which

e Court Hon'ble High
and U,P Pollution Contlol

d ambient air quality from a

and Control of Pollution)
974 as amended and all

issued by the MOEF&CC,

compliance of the

dation of "Chafter for
mulated by CPCB,
:his consent order stands

er depending upon its

f new emission generation
ing emission sources ln

]u.r.O by the plantation of
e its Office Order
ailable at URL

NiShi Disrtallysiqned
bY Nishr Kumat

Kumar chauhan
Darei20l912l0

Chau han l2:3sir2 +05'ro'

P. Pollution Control Board

341321875
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Sample Name 

Analysis Start Date 
Date of Sampling 
Time of Sampling 
Sampling Done By 

Sampling Description 

TEST REPORT No. NCLIED-002/06/01/24 

Name and Address of Customer 

Sampling Location 
Sampling Protocol 
Packing Condition 

S.No. 

1 

2 

Newcon Consultants & Laboratories 

3 

5 

pH 

(GOVERNMENT APPROVED TESTING LABORATORIES) 
An IS0 9001 : 2015, ISO 14001 : 2015, ISO 45001 : 2018 Certified Laboratory 

TEST REPORT 

Oil & Grease 

ED-002/06/01/24-1 

: EFFLUENT WATER 
06/01/2024 

05/01/2024 

05:30 PM 

CUSTOMER 

Test Parameters 

Total Suspended Solids (TSS) 

EFFLUENT WATER AFTER TREATMENT 

ETP OUTLET 

Bio Chemical Oxygen Demand (3 
Days at 27°C) 

Checked by 

IS:17614 (P-1) 
Sealed 

Chemical Oxygen Demand (COD) 

MIS SHREE SIDHBALI PAPER MILLS PVT. LTD. 

9TH KM STONE, BHOPA ROAD, MUZAFFARNAGAR, UTTAR PRADESH, INDIA 

Remarks: BDL-Below Detection Limit. 

Unit 

2. Endorsement of the same is neither inferred nor implied. 

mg/L 

mg/L 

mg/L 

SAMPLING DETAILS 

mg/L 

TEST RESULT 

Test Method 

IS: 3025 (P-11) 

NR 

IS:3025 (P-17) 

IS:3025 (P-44) 

oNCL OI5620 /22 

NCLA 

Analysis End Date 

Sample ID No. 
Sample Receipt Date 
Environmental Condition:25+2°C 

Sample Quantity 

Packing 

IS:3025 (P-58) 

IS:3025 (P-39) 
***End of Report*** 

cnMO 
AMSL NA 

EFC9 
Kecognised Laborat 

1. The test report refers only to the particular sample/s submitted for testing and listed parameters. 

3. Laboratory shall maintain the confidentiality of all information related to the samples & test reports. 
4. Complaints about this report should be communicated within 10 days of the issue date of this report. 

Results 

7.26 

Page No.: 1 of 1 

DATE OF REPORT:10/01/2024 

42 

23 

120 

BDL(DL-1.0) 

: 10/01/2024 

NCUED-002/06/01/24 

: 06/01/2024 

:2 LTR 

E-mail :newconlab@gmail.com, newconlabfinance@gmail.com 

::PVC CANE 

Specification As per CPCB 

Inland 

surface 

water 

5.5-9.0 

100 

"30 

250 

10 

ANTS 

Authorized Si�natory 

(Max.) 
Public Sewer 

5.5-9.0 

5. The report is not to be produced wholly or in part without prior permission of the Managing Partner. All disputes subject to Ghaziabad Jurisdiction. 

600 

FOR NEWeoN CONSUNTANTS & LABORATORIES 

350 

Not Specified 

20 

Laboratory : A-1/156, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 002 (U.P) 
Mobile: 9810430345, 9205501788 | Website : www.newconlab.in 

1661909



Sample Name 

TEST REPORT No. NCL/ED-024/03/03/23 
Name and Address of Customer 

Analysis Start Date 
Date of Sampling 
Time of Sampling 
Sampling Done By 
Sampling Description 
Sampling Location 
Sampling Protocol 
Packing Condition 

s.No. 

1 

2 

3 

Newcon Consultants & Laboratories 

4 

5 

pH 

(GOVERNMENT APPROVED TESTING LABORATORIES) 

An ISO 9001 : 2015, IsO 14001 : 2015, IS0 45001 : 2018 Certified Laboratory 

Oil & Grease 

ED-024/03/03/23-1 

EFFLUENT WATER 

:03/03/2023 

: 02/03I2023 

Test Parameters 

Total Suspended Solids (TSS) 

03:40 PM 

CUSTOMER 

Bio Chemical Oxygen Demand (3 
Days at 27°C) 

Chemical Oxygen Demand (COD) 

ETP OUTLET 

IS:3025 (P-1) 
Sealed 

checked by 
Rahul Singh 
Sr. Analyst 

MIS SHREE SIDHBALI PAPER MILLS PVT. LTD. 

EFFLUENT WATER AFTER TREATMENT 

Remarks: BDL=BELOW DETECTION LIMIT. 

9TH KM STONE, BHOPA ROAD, MUZAFFARNAGAR, UTTAR PRADESH, INDIA 

Unit 

2. Endorsement of the same is neither inferred nor implied. 

mg/L 

TEST REPORT 

mg/L 

mg/L 

mg/L 

SAMPLING DETAILS 

TEST RESULT 

Test Method 

APHA-4500 (H+B) 

Analysis End Date 
Sample ID No. 
Sample Receipt Date 

Environmental Condition : 25+42°C 

Sample Quantity 
Packing 

APHA-2540 (D) 

APHA-5210 (B) 

APHA-5220 (B) 

1. The test report refers only to the particular sample/s submitted for testing and listg 

APHA-5520 (B) 
***End of Report*** 

3. Laboratory shall maintain the confidentiality of all information related to the samp 4. Complaints about this report should be communicated within 10 days of the issue date 5. The report is not to be produced wholly or in part without prior permission of the Managil Brt. 

Results 

7.18 

44.0 

24.0 

DATE OF REPORT:10/03/2023 

128.0 

BDL(DL-5.0) 

: 10/03/2023 

. NCUED-024/03/03/23 

: 03/03/2023 

:2 LTR 

: PVC CANE 

GM Technical 

Specification As per CPCB 
(Max.) 

SpecificationPublic Sewer 

Amit kámar Singh 

S 

5.5-9.0 

100 

Adehofized Signatory 

Page No.: 1 of 1 

30 

250 

10 

her. All disputes subject to Ghaziabad Jurisdiction. 

"OR NEWCON CONSULTANTS & LABORATORIES 

5.5-9.0 

600 

Laboratory :A-1/156, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 002 (U.P) Mobile :9810430345. 9205501788 

350 

Not Specified 

20 
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\E: NCR Letters.doc(172) 

 
S.No.  Name & Address of Indusrtry  

1.  Aggarwal Duplex & Board Mills Ltd. Bhopa Road  Muzaffarnagar 
2.  Al Noor Export, Jansath road Muzaffarnagar 
3.  Aristo Craft Paper Mills Pvt. Ltd. Meerut Road, Muzaffarnagar 
4.  Bajaj Hindustan Ltd. Bhaisana, Muzaffarnagar. 
5.  Bindals Papers Mills Ltd. Bhopa Road, Muzaffarnagar. 
6.  Bindalas Duplex Ltd, Bhopa Road (Unit-1),  Muzaffarnagar 
7.  D.L.S. Papers Pvt. Ltd., 10Km Meerut Road, Dhaulapul, Begrajpur, Muzaffarnagar 
8.  DDLS Paper Mills, 10th Km. Meerut Road, Begrajpur, Muzaffarnagar  
9.  D.S.M. Sugar Mansurpur, Meerut Road.  Muzaffarnagar 
10.  Disha paper Industris, Jolly road,  Muzaffarnagar 
11.  Galaxy Papers pvt.ltd. Jolly Road, Muzaffarnagar 
12.  Garg Duplex & Paper Mills (P) Ltd. Bhopa Road, Muzaffarnagar 
13.  H.J. Tannery Pvt. Ltd. Jolly Road muzaffarnagar 
14.  I.P.L.  (Formerly Titawi Sugar Complex), Titawi, Muzaffarnagar. 
15.  I.P.L. Sugar Unit Rohana kalan, Muzaffarnagar. 
16.  K.K. Duplex Pvt. Ltd., Jansath road, Muzaffarnagar 
17.  Krishnanchal Pulp & Papers Pvt. Ltd. (Formerly Prime Papers) Jolly Road, 

Muzaffarnagar  
18.  Mahalaxmi Craft & Tissues Bhopa Road, Jansath Muzaffarnagar. 
19.  Meenu Papers (P) Ltd. Bhopa Road Muzaffarnagar 
20.  Orient Board & Paper Mill Pvt. Ltd. Jansath Road, Muzaffarnagar 
21.  Parijat Paper Mills, Ltd., Bhopa Road, Muzaffarnagar 
22.  Genus Papers & Boards Ltd., (Formerly N.S. Papers Ltd.)  Jansath Road (Unit-2),  

Muzaffarnagar 
23.  Shakti Craft & Tissues, Jansath road, Muzaffarnagar 
24.  Shakumbari Pulp & Paper Bhopa Road,  Muzaffarnagar 
25.  Shri Bhageshwari Paper Mills (P) Ltd., Bhopa Road Unit-1 Muzaffarnagar 
26.  Siddheshwary Ind. Pvt. Ltd., Jansath Road, Muzaffarnagar 
27.  Sidhbali Papers mills Ltd,)Bhop Road, Muzaffarnagar 
28.  Silver Tone Pulp & Paper (Unit-2)  Bhopa Road, Muzaffarnagar. 
29.  Silvertoan Paper Ltd.  (Unit-1)  Bhopa Road,  Muzaffarnagar 
30.  Silvertoan Paper Ltd. (Unit-2) 16Bhopa Road,  Muzaffarnagar 
31.  Sir Shadi Lal Distillery & Chemical Works, Mansoorpur Muzaffarnagar 
32.  Shri Veer Balaji Paper Mills (Formerly Sita Paper Mill) Bhopa Road, Muzaffarnagar 
33.  Suyash craft & papers ltd., Velhana, Muzaffarnagar 
34.  S.K. Paper  Mills Pvt. Ltd. (Formerly Taj Papers) Jolly road, Muzaffarnagar 
35.  Tehri Pulp & Papers Ltd. Bhopa Road (Unit-1) Muzaffarnagar 
36.  The Ganga Kisan Sahkari Chini Mills Ltd., Morna, Muzaffarnagar. 
37.  Tikaula Sugar Mills Ltd. Tikaula 
38.  Tikola Distillery,Tikola, Muzaffarnagar. 
39.  Tirupati Balaji Fibres Ltd. Bhopa Road, Muzaffarnagar 
40.  Triveni Engg. Industries Ltd. Bilaspur, Jolly Road, Muzaffarnagar. 
41.  Indian Potash Ltd. Distillery Unit Rohana Kalan, Muzaffarnagar  
42.  Triveni Engg. Industries Ltd. Khatauli Muzaffarnagar. 
43.  Uttam Sugar Mills, Khaikheri, Muzaffarnagar. 
44.  A.R. Metal Works, Begrajpur, Muzaffarnagar 
45.  Akash Metal Industries, Begrajpur, Muzaffarnagar 
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46.  Aman Metal Works, Begrajpur, Muzaffarnagar 
47.  Bharat Metal Works, Begrajpur, Muzaffarnagar 
48.  Entire Battery Industries, Begrajpur, Muzaffarnagar 
49.  Hasan Metal Works, Begrajpur, Muzaffarnagar 
50.  J.S. Industries, Begrajpur, Muzaffarnagar 
51.  Shadab Metal Works, Begrajpur, Muzaffarnagar 
52.  Shree Metals Work, Begrajpur, Muzaffarnagar 
53.  Taj Metal Works, Begrajpur, Muzaffarnagar 
54.  Samyam Industries, Begrajpur, Muzaffarnagar  
55.  PSR Metals Pvt. Ltd., Begrajpur, Muzaffarnagar  
56.  Aadi Enterprises, K-24, UPSIDC, Industrial Area, Begrajpur, Muzaffarnagar  
57.  Feroz Metal Works, Begrajpur, Muzaffarnagar  
58.  Om Metal Industries, Vill. Khanjapur, Budhana Road, Muzaffarnagar  
59.  Indo Asian Alloys Industries, Vill. Meerapura, Shamli Bypass Road, Muzaffarnagar  
60.  S.K. Steels, Vill. Jaroda, Meerut Road, Muzaffarnagar  
61.  Shree Jee Metals, Budhana Road, Khanjapur, Muzaffarnagar  
62.  Sai Metal, L-1, L-2, L-3, Industrial Area Begrajpur, Muzaffarnagar  
63.  P.V. Mart Pvt. Ltd., Plot No. 8, Vill. Mustafabad, Muzaffarnagar  
64.  Indian Recycler, Vill. Wajidpur Kawali, Jansath, Muzaffarnagar  
65.  MLR Foods Pvt. Ltd., Barla-Tajpur Gurjar Road, Vill. Barla, Muzaffarnagar  
66.  Khatauli Metal Udyog, Vill. Ladpur, Jansath Road, Khatauli, Muzaffarnagar  
67.  S.S. Metal and Allied Industries, Begrajpur Industrial Area, Muzaffarnagar  
68.  Suja Metals, G-6, Industrial Area, Begrajpur, Muzaffarnagar  
69.  ISGEC Heavy Engg. Ltd. (Formerly - U.P. Steel) Nara, Muzaffarnagar 
70.  Magma Industries, Muzaffarnagar 
71.  Rati Pushp Intermediates Pvt. Ltd., Jansath Road, Muzaffarnagar  
72.  Saral Chemtech LLP, Jansath Road, Muzaffarnagar  
73.  Jain Processors, D-1, Industrial Area Begrajpur, Muzaffarnagar  
74.  Noor Fashion, K-19, UPSIDC Industrial Area, Begrajpur,  
75.  Prince Metal & Alloys, Vill. Hussainpur Bopara, Near Begrajpur, Muzaffarnagar  
76.  Aarya Metal Industries, J-11, Industrial Area Begrajpur, Muzaffarnagar  
77.  M/s. EZ Waste Recycling, Khasra No. 38, Village Sardhan, Budhana Road, Khatauli, 

Muzaffarnagar  
78.  M/s. Muzashi Recyclers Pvt. Ltd., Vill. Hussainpur Bopara, Near Begrajpur, 

Muzaffarnagar  
79.  PV Mart Pvt. Ltd., Plot No. 8, Vill. Mustafabad, Muzaffarnagar  
80.  Vasuka Metals, Vill. Budhana Bangar, 4th Km. Stone, Tehsil Budhana, M.Nagar  
81.  Heera Enterprises, Vill. Naseerpur, Muzaffarnagar  
82.  Amba Shakti Steel (Rolling Div.), Meerut Road, Jaroda, Muzaffarnagar 
83.  Apollo Rubbers, Industrial Area, Muzaffarnagar  
84.  Avadh Alloys Pvt. Ltd., Meerut Road, Muzaffarnagar 
85.  Baba Bar & Angle Pvt. Ltd., Meerut Road, Muzaffarnagar   
86.  Baranala Steel Industries Ltd. (Furnace & Rolling Mill)  Meerut Road, Muzaffarnagar 
87.  Bharat Steel Rolling Mill (Unit-1), Meerut Road, Muzaffarnagar  
88.  Bhawani Chemicals Industries, Rana Chowk, Shamli Bypass Road, Muzaffarnagar  
89.  Deepak Ceramics Pvt. Ltd., Meerut Road, Muzaffarnagar 
90.  Durga Ispat  Pvt. Ltd.  Meerut Road, Muzaffarnagar  
91.  Eagle Foundary, Tigri, Khatauli, Muzaffarnagar   
92.  Everest Refractories Pvt. Ltd., Meerut Road, Muzaffarnagar 
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93.  G.K. Carbon Pvt. Ltd. Industrial Area, Begrajpur, Muzaffarnagar   
94.  G.S. Rollers, B-3, Begrajpur, Muzaffarnagar 
95.  Gulshan Polyoles Ltd., Jansath Road, Muzaffarnagar 
96.  Gurudev Engineering, Meerut Road, Khatauli, Muzaffarnagar  
97.  Jai Ambey Chemical Industries, Vehlana, Muzaffarnagar   
98.  Khatauli Rubber Industries, Begrajpur, Muzaffarnagar   
99.  Mansoorpur Refractories Pvt. Ltd. Ghasipura, Muzaffarnagar   
100. M.R. Refractories Pvt. Ltd. (Formerly Muzaffarnagar Refractories Pvt. Ltd.) Meerut 

Road, Muzaffarnagar   
101. Nayan Ispat & Alloys Pvt. Ltd.  Vehlana, Muzaffarnagar  
102. Om Casting, Meerut Road, Muzaffarnagar 
103. Petrochem Specialities, Meerut Road, Muzaffarnagar  
104. R.K. Chemicals, Meerut Road, Begrajpur, Muzaffarnagar   
105. Radhey Metalloys (I) Pvt. Ltd. Meerut Road, Muzaffarnagar  
106. Rana Ceramics Product India Pvt. Ltd., Meerut Road, Muzaffarnagar 
107. Rana Steels India Ltd., Meerut Road, Muzaffarnagar  
108. RPS Chemical Industry, Bhopa Road, Muzaffarnagar   
109. S.M.R. Ispat Pvt. Ltd., Sujru, Arihant Road, Muzaffarnagar  
110. Sarvottam Rolling Mills Pvt. Ltd., Meerut Road, Muzaffarnagar   
111. Shivoham Industries (Formerly Doon Industries) Bhandura, Jat Mujhera, 

Muzaffarnagar   
112. Shree Ji Reclaiming Pvt. Ltd. Meerapur, Jansath, Muzaffarnagar   
113. Shri Balaji Enterprises, Bhandur, Jolly Road, Muzaffarnagar   
114. Shri Bhawani Steel Rolling Mills, Rainbow Lane, Muzaffarnagar   
115. Shri Jai Balaji Steel Rolling Mills Ltd., Muzaffarnagar  
116. Shri Parasnath Refractories Pvt. Ltd., Meerut Road, Muzaffarnagar 
117. Shri Satguru Metalloys Pvt. ltd., Meerut Road, Muzaffarnagar   
118. RSW Steel Pvt. Ltd. (Formerly Shri Siddhbali Steels Ltd.) 7th Km. Bhopa Road, 

Muzaffarnagar  
119. Shri Shiv Nandi Dairy Products Pvt. Ltd. Muzaffarnagar 
120. Shridhar Fertilizers, Jansath Road, Muzaffarnagar   
121. Surya Chemicals, Vill. Khaikheri, Muzaffarnagar   
122. Swaroop Rolling Mills Ltd., Salarpur, Jansath, Muzaffarnagar   
123. Swastik India, Meerut Road, Muzaffarnagar   
124. Swastik Udyog, Industrial Estate, Muzaffarnagar   
125. Tara Techno Machines, Roorkee Road, Muzaffarnagar 
126. Tehri Iron & Steel Casting Ltd., Meerut Road, Muzaffarnagar  
127. Ujjwal Casting, Roorkee Road, Muzaffarnagar  
128. Vaishno Steel Pvt. Ltd., Industrial Estate, Meerut Road, Muzaffarnagar 
129. Vardhman  Ceramics & Refractories Pvt. Ltd., Vehlana, Muzaffarnagar 
130. Vehlana Steel & Alloys Pvt. Ltd. Meerut Road, Vehlana, Muzaffarnagar  
131. Vishvaratan Fefractories Pvt. Ltd., Meerut Road, Muzaffarnagar  
132. Chakradhar Chemicals, Begrajpur, Muzaffarnagar 
133. Arihant Agriculture Implements, Khatauli, Muzaffarnagar   
134. Bansal Industries Corporation, Industrial Estate, Muzaffarnagar   
135. Mittal Vessels Pvt. Ltd., Bhopa Road, Muzaffarnagar   
136. New Eagle Agro Industries, Madh Road, Tigai, Khatauli, Muzaffarnagar   
137. Raghupati Synergy Pvt. Ltd., Vill. Shernagar, Jansath Road, Muzaffarnagar   
138. Shakumbari Expo Impo, Bhopa Road, Muzaffarnagar   
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139. Technocast, Vill. & P.O. Pinna, Muzaffarnagar   
140. Tirupati Cylinders, Bhopa Road, Muzaffarnagar   
141. Sai Globe Packaging, Industrial Area Begrajpur, Muzaffarnagar  
142. Swastic Udyog, C-12, Industrial Estate, Muzaffarnagar  
143. Shri Balaji Process, Vill. Alipur Aterna, Tehsil Budhana, Muzaffarnagar  
144. Aman Rolling Mills, Vill. Sandhawali, Muzaffarnagar  
145. Diamond Pyrolysis, Vill. Sandhawali, Muzaffarnagar  
146. Tejas Rasayan Pvt. Ltd., Vill. Jat Mujhera, Bhopa Road, Muzaffarnagar  
147. MMD Green Energy Solution, Jansath Road, Vill. Shernagar, Muzaffarnagar  
148. Kisan Agro Industries, Vill. Vehalana, Meerut Road, Muzaffarnagar  
149. Mahie Green Earth Product, Vill. Nara, Meerut Road, Muzaffarnagar  
150. ARG Rubber Processed Oil Industries, Vill. Shernagar, Jansath Road, Muzaffarnagar  
151. Triveni Pyro Fuels, Sohjani Road, Vill. Kutubpur, Muzaffarnagar  
152. J.D. Enterprises, C-37, Industrial Area, Begrajpur, Muzaffarnagar  
153. Shubh Rolling Mills, Vill. Suzru, Rainbow Road, Muzaffarnagar  
154. National Gold Rolling Mill, Vill. Salarpur, Meerapur Road, Muzaffarnagar  
155. Mahalaxmi Enterprises, Bhopa Road, Vill. Makhiyali, Muzaffarnagar  
156. Shakumbari Enterprises, Vill. Bahadurpur, Muzaffarnagar  
157. Rudhra Enterprises, Vill. Ukawali, Tehsil Budhana, Muzaffarnagar  
158. Lakshmi Industries, Vill. Tisang, Tehsil Jansath, Muzaffarnagar  
159. Shri Tirupati Enterprises, Vill. Bannagar, 8th Km. Saharanpur Road, Muzaffarnagar  
160. Kohinoor Manure Factory, Vill. Shekhupura, Khatauli, Muzaffarnagar  
161. B & B Sons Co., Vill. Goyla, Tehsil Budhana, Muzaffarnagar  
162. Vinayak Industries, Vill. Shernagar, Jansath Road, Muzaffarnagar  
163. Lakshmi Enterprises, Arihant Road, Sujru, Muzaffarnagar  
164. Jai Mateshwari Steels, Rainbow Lane, Meerut Road, Muzaffarnagar  
165. Dakini Health Foods, 9th Km. Bhopa Road, Muzaffarnagar  
166. Bimal Ceramics Pvt. Ltd. Vill. Vehlana, Meerut Road, Muzaffarnagar  
167. Goel Dyechem Pvt. Ltd., 7th Km. Bhopa Road, Vill. Makhiyali, Muzaffarnagar  
168. Brothers Enterprises, Budhana Road, Vill. Pinna, Muzaffarnagar  
169. Shri Durga Industries, Vill. Vehlana, Shamli Bypass Road, Muzaffarnagar  
170. Wintex Industries, A-7, Industrial Estate, Meerut Road, Muzaffarnagar  
171. Bharat Rolling Mill, Vill. Talda, Salarpur Road, Muzaffarnagar  
172. Ram Potash Pvt. Ltd., Vill. Shernagar, Jansath Road, Muzaffarnagar  
173. Alisha Enterprises, Vill. Sikhreda, Jolly Road, Muzaffarnagar  
174. Dev Enterprises, Vill. Salarpur, Meerapur Road, Muzaffarnagar  
175. Ravi Pestochem Pvt. Ltd., 9th Km. Jansath Road, Vill. Shernagar, Muzaffarnagar  
176. ASV Reclaiming LLP, Vill. Talda, Jansath Road, Muzaffarnagar  
177. Navkar Agriculture Industries, Tabita Road, Opp. Cheetal Grand, Khatauli, 

Muzaffarnagar  
178. Shree Agro Industries, Vill. Mubarikpur Tigai, G.T. Road, Muzaffarnagar  
179. Zaidi Rubber Industries, Vill. Shernagar, Jansath Road, Muzaffarnagar  
180. Shri Banke Bihari Enterprises, Vill. Salarpur, Muzaffarnagar  
181. Swarup Rolling Mills Ltd., Vill. Salarpur, Jansath Road, Muzaffarnagar  
182. Ramdoot Rolling Mills, 6.5 Km. Stone, Meerut Road, Muzaffarnagar  
183. Ramnamah Fertilizers LLP, Vill. Shernagar, Jansath Road, Muzaffarnagar  
184. Agrotech Marketing Co., 7.4 Km., Jansath Road, Muzaffarnagar  
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